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LOK SABHA 

Wednesdal/, November 3, 196!VKartika 
12, 11187 (Saka). 

The Lok Sabha met at Eleven 01 Ihe 
Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

~ 8eovItJ Jr_ 

+ 
"I. IlarbaU ll.eDaka aonatall2: 

81 .. 1 D. N. ThrUJ': 
SIlr\ LIDp Ke44y: 
81lr\ 8hree Nara,.u 0.: 
8brt _tart: 
BIII'I KaTlD4ra V ..... : 
Shrt Hart Vishnu ~  

81lr\ y"*,,,l II ...... : 
8hrl C. K. Bhnttacbar)".: 

Will the Mmlstft of R_a M .... 
be plnsed to .tate the progr ... made 
.. far ill the .". .. UoB ot the Border 
Securit7 "ora? 

The Deputy MiDlgjer ID the MlDIa-
try of Rome Main (SIlr\ L. N. 
MIshra): The Border Security Force 
;,. to be created largely by 8 re-
organisation and ~  of the 
armed police force! at present ~ 

ployed on the borders mostly by the 
State Governments concerned. The 
DirectOr General of the Force, who 
was appointed ~  time ago. hos 
spent the rerent weeks touring the 
border areas, acquiring first-hand 
knowledgp of conditions in those 
arpss. r.nd discussing various det'4il.s 
with the State ~. The Head-
quarters organisation is being rapidly 
built up and is ('xppcted to bE" fully 
.taffed within 8 fe ... day.. A -pro-
gramme for selling up thp Sertor and 

~  command.!l and for dred-
~ tranafer of control over the border 

~ 

"""urlt,. forces to ~ Director Gene-
ral ill under preparation, and It ha. 
been decided to put the programme 
into elfect on an urgent bub. 

ShrlmaU Renub Barkatakl: M.y I 
know ",hether the Government of 
India i. satisfled with the response 
received trom the State Govemmentl 
to this proposal and how many Statet 
have agreed to bear their .hare of the 
expenditure? 

Sbrt L. N. MIsbra: Yes. The e:r;-
penditure is to be ;borne by us, and 
It is 8 unanimoUJ decision b,. aU the 
State Governments in • meeting held 
.ome time in June. 

Shrlmatl Renuta Barbtakl: Ma,. I 
know whether It ia a tact that oome 
of the border St.t"" Including AMam 
objected to this proposal because the,. 
did not want a force administered and 
controlled by the Centre to be posted 
on their horaera; i1 so, whether there 
is any proposal before the Govern-
ment to decentralille the .dmlnistra-
tion of thi. Force? 

Shri L. N. Mlshra: No, Sir. Iu I 
said earlit'r, it was 8 unanlmolU de-
cision, and no Sl3te Governmenl haM 
any objection to II. 

Shrl D. N. Tlwary: May I knoW' 
how there will be co-ordlnatioD 
,between this Border Force and ~ 

military peroonn.l there? 

Shrl L. N. MI!lbra: For co-ordin.-
tion. the Border Police will have • 
co-ordination committee for ~  

.~  which will be co-t<>rminOWl 
~  the Stateft. ~ I flsid ('arlier. 
we h9.ve several sub-teCtors. Tbe-
Chi(>f Secretary of each ~ GOY-
ernment will be the Chairman; tbr 
IGP will be a member: the local 
commander will be • member; .]50. 
the commander of the Border Force 
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of that sub-sector will be a member 
of the Co-ordination Committee. 

Shrl Llap Redd1: May I know how 
the Border Force 14 going to be 
recruited? 

Shrt L. N. Mlshra: As I said earlier, 
we are beginning with the existing 
Dorder police of the State Govern-
ments. and after that, we will have 
some new recruitment, also. 

8hr1 Shree Nara18Jl D .. : May 
know whether the whole expenditure 
will be borne bv {he Central Govern-
ment or shared by the State and Cen-
tral Governments. and It 80, in what 
proportion 1 

Shri L. N. Mishra: It will be borne 
100 per cent ~ the Central Govern-
ment. as I sald in reply to Shrimati 
Bark.tui. 

Shrl ~  May know 
whether a proposel was submitted to 
the Home Minister tor creation ot ~ 
depopulated security belt along thl' 
Ihorders of Assam nnd East Bengal. 
and It so. what i. the reaction of the 
Government of India' 

Shrl L. N. Mishra: That i. an 
~  diffe;cnt question. 

Sbri lIar! Vishnu Kamath: h it a 
1ac! th"t Ih" ro,poclivc Stale border 
poliCe! foret.'s h.:1vt, by and lurge prov-
ed inefficient and Ineffective in this 
regard. and with regard to the Cen-
tral SeC'uritv Force, is there n propo .. 
la1 before Government to co .. ordinate 
the activitie. and functions of the 
C('fltl'nl Force with those of the armed 
torces command through a speeial 
liaison officer for the purpose? 

8hr1 L, N. Mishra: They have not 
proved ineffective in any way. They 
have done their job well. But the 
question is to improve them. give 
thf'm better trall1ing, give them better 
weapons. and improve them as far as 
po8lIible and make them as clo.e to 
1J'\e security forc('s of our neigh-
boun on the other side as possible. 
So rar 85 the question 01 

co-ordination Is concerned, I have 
said .arlier that In every State 

we will have a co-ordinatioa commit-
tee, but this will be independent of 
the border police. It will not be 
officered and commanded by police. 

Shri Bar! ~  He 11M 
not answered my question. 

Mr. Speaker: Substantially, it ha. 
been answered. 

Bhrl Bart Vlalmu Kamath: But 
what did he oay? He should be Mudi-
ble and we should follow hi. an.oWer. 

Mr. Speaker: Oo-ordination com-
mittee is there. 

Shri Hart Vislula Kamath: ApPoint-
ed by whom! 

Mr. Spt'aker: If h. want.. clarilica-
tion, I will live him another oppor-
tuni!y later on. 

Of) ~ ~  ~ I  ~  ~  

.:mr ~  ~ f1f; ~  'liTil-.) ~  1!f" 

"qr ~ q W ~  It. (\ ~  i! .,t'n' 
~  f'lf.,ctT "'Ii ~ <lf1 'IT I, ;;f n 
tNr! ~ ~ if¥r 'f'If'flR it. (:1'1' 
it ,t'lT? 'P!T ~~ <It. 'ItT t fif, ,,;;;; 
~ -.) 'lTnll'lnir ~  ~ "Q ~~ I t t 
_ r"" ~ ~  ~ ~  ffl:15' if qi; 

~~ I. ~  

Of: "'I. Iff. f'N : ~~ ~ '1m! ~ 
fit; ~ ~  ~ ~ 

~ ;;;; .rtrii II: ~ ~ 'R'IT 

a ~  fir. ~ ~ ~ PlITT 
tl1!T .:t -err 'lft ~ I M''I''f l!¥i aT<'[ 
mfl ~ t'l ~  ~~ "','IT 
'm:ff ~ I "'I": ~ !f;;jrf O'ft,,;n ft. 
~~~~ ~~~ ~  

~ .. .  ~  .m: ~  '1" oit '!f,-m ~  

q fI!T1: m1J ~  <1'1 '1ll ~ ~  

{I'IT I >:nIf 6«oTl;;it ~  ~ .  tfltfT 

q ~ ...mr t f¥r ~  
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wit lftT'mf ~ :. <ft;f ~ '111fT 
flfi\ft if;m if ~ q'J 'lit « qtt 
qT<r ~ ~ fII; ~ 'I(t 

If t I 
ShrI IDdraJIt Gupta: Is there any 
proposal to Introduce higher pay 
leales and better service condition. 
for all these border security forces 
than those existing at present? 

Shrl L. N. Mishra: Comparatively 
they would be getting bette. pay and 
emoluments bectiliSe the proposal. it 
I remember rightly. is that they will 
be brought On par with the salaries 
paid to the CRP people which are 
higher than the salarie. paid to the 
armed policemen of the statc. 

Shrl P. C. Borooah: Despite the 
growing need Ior strong border 
sN'urity arrl.lng:C'menfs 'and clearing 
the .border areas of all subversive 
element. the steps taken in Aosam to 
comb out ~ infiltrators are going 
too slow and the preparation of n 
national register has been put in cold 

~~ . HHV0. the Government en-
quired into the difficulties that the 
Assam Government are experiencing 
and, l! so. what are the suggestions of 
the Central Government? 

The Minister ot Home Main (Sbrl 
Nandal: It is a very different ques-
tion and it can be ..~ d in some 
other context. 

Mr. Speaker: It nef:d not be an-
swered Ihen. Shri Kamath might ask 
tor his clarification. 

Sbrl Barl Vishnu Kamatb: am 
afraid the word 'command' which 
used has misled the Deputy Min!!ter. I 
mennt the armed forces command. 
Will there be a Iiai.on officer between 
the crntral security (orces and the 
armed torces command. not the com-
mand by the defence ministry. He 
said that they would appoint a co-
ordination Committee. Who will 
appoint the committee? Will It con-
Ut of both the ministries or not· 

Mr. Speaker: He can ask only tor a 
clarillcatlon. 

Shrl L. N. lIIbbra: There will be a-
co-ordination committee in all the 

~. presided over by the Chief 
Secretary of the State government 
and the members will.be the loca! 
commander of the oarmed tore.... the 
local commander of the border 
police. the I.G.P. Such a committee 
wilJ be set up in all the seven aub-
se('tors. 

8 .... A1Idlt a..ert _ On.. 
GeY __ ~ 

+ 
oZ. Shrl SlIJ'eDdraaath DwtntlJ: 

8brl Harl Vt.hnu ~  

Shrl J. B. 8. Blat: 
Shit S. III. BanHjee: 
Slui KIsh .. Pattna,.u: 
Sbrl Ram Sewak Ta4a,,: 
Shrl Madha Lima,..: 
Sbrl Vld,.a Chana Slaakla: 
8hrt P. 1[, .,... 

Will the ILinister of noa. Maar. 
b. pleased to .tate: 

(a) whclher ~ .ttention of hia 
Ministry ha. be.. drawn to the 
Special Audit Report submitted to the 
Ori.<aa LPgislative Assembly on the 
3rd September. ~ in ~  

with tran.nctions ot bWline.. ot the 
Government ot OriJ .. with the firms 
connected .... ith Sarvashri Biju 
I'IItnoik and Biren Mitra. ex-Chl.t-
Ministers of Orl ... ; 

(b) "hether Government have ini-
tiated any action in view of the 
promise iivcn to the lIou!le by the 
Prime Minister on the 18th March. 
11165; and 

(c) wh(1hor thi. Audit Report OOT-
roborates ..,y ot the facls lubmitted 
to Government by the C.B.!. after 
their preliminary enquiry? 

The Mlnblter of 81ate In the Mia. 
try ot Home Affairs and MlnlJlter or 
.. . ~.  8u1'1l1l.. In the MiaJ..try of 
Del.nce (Shrl lI.tbll: (0) Yo •. Sir. 

(bl The Chief Minl.ter, Oris.'a. hu 
~~d thl" ChaIrman, Public Ac-

counts Committee. Or! .... 10 expedite 
~ consideration ot the Special Audit 
Report. 80 that further appropriate 
action call be taken. 
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(c:) The Special AuiHt Report 
COvers a longer period, and' some ad-
dJtional It"ms not covered in the 
C.B.!. report. As the Report of the 
C.B.!. Is a secret document, it would 
not be in the public interest to make 
any comparisons with the Audit Re-
port. 

Shrt Bart Vlshna Kamatb: Is it atlll 
secret? Even after your ruling. 

Shrl SareDdnmalh Dwlndy: In 
view of the fact that only a spec:i1Ic 
reference about certain matters was 
mAde to the Auditor-General who 
atter examining the explanation and 
statement submitted by the Govern-
ment of Orissa came to the finding 
that In regard to the transactions of 
Orissa agen Is of Shri Biren Mittra, 
the public exchequer was cheated to 
the tune of Ro. 18 lakhs, and over 
Rs. one crores of business was trans-
acted with other firms in which Shrl 
Biju Patnalk was connected, J would 
like to know whether the Govern-
ment will examine the possibility of 
initiating any legal aetion against 
these gentlemen, now that the proof 
Ia there! 

8hrl Batbi: As J submitted in the 
main reply, the special  audJt report 
will be considered In all its aspects 
by the Public Accounts Committee. 
It may be that not only these facta 
which the hon. Member has said, but 
other facts also mOlY be either proved 
or disproved. Therefore, let us wait 
for the consideration of this report 
by the Public Account. Committee. 
If any facts come In further, natural-
ly, whatever can be done under the 
law will be done. 

Shrt SareDdraaatb Dwl'Vedy: This 
is going against the assurance given 
by the Prime Minister here. I tmlY 
remind the hon. Minister that long 
back, in August, 1963, reference about 
the Public Accounts Committe.. was 
made by the late Prime Minister but 
on the 15th March last, while reply-
ing to the no-confidence motion, the 
Prime Minister, Shrl Lal Bahadur 
Sha.trl oald that when the report of 
the ~d  was aVOlilable, 
the enquiry will be tborouCh· 

"q'<f 'ITU, ~ """", ~ ~ 

t!1tft m: ~ m .j; 1m' ~ I  ~~  

~~~I  

I would like to know, In view of thia 
assurance, whether they themselv ... 
would take any actlon or not, because 
that was the assurance IIlven by the 
Prime Minister when we discussed the 
no-conftdence motion. Why Is he 
evading the question' Let Shri 
N anda tell us. 

Shrl Batbl: I fully recollect aad 
remember what the Prime Minister 
had said. What the hon. Member has 
laid now the Prime Minister did •• y. 
and he .... id all steps will be tak". 
after the report i. received. That re-
port is received by the State Govern-
ment. Then, under any parliamentary 
.ystem, that has to be conlldered by 
the Public Accounts Committee 01 
which the Chairman I, Shrl ~  

Deo. The Chief Minister requeste4 
us. Let us not in a hurry do some-
thing which may contradict what the 
results may achieve, or the results 
that may be achieved. There Is no 
question ot deferring this or not 
doing anything. Whatever Is neces-
aary will be done, ·but let UI go ac-
cording to the procedure. 

Shrl Bart VIBImIl Kamatb: II tile 
House to understand that though the 
special audit report has become put-
lie property through . the medium of 
the Orissa Legisl"ture the Central 
Government is still blissfully Ignor-
ant of this report, and if they are not, 
is the Government or the Cahinet 
Sub-Committee convinced that theae 
two ex-Chief Minister have been 
guilty of more than mere improprie-
ties as found by the Cabinet Sub-

Committee and, therefore, do the 
Government propose that these twu 
should be debarred from aU public 
office permanenUy, as the Education 
Minister Aid on the 15th March that 
they are unworthy of office? 

SbrI aaw: I could not very e1ea·17 
follow what he aid 
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8hrl Darl Vishnu Kamath: r. the 
Government convinced now, at an) 
rate ..... . 

Mr. Speaker: He took four ~. 

to make out his supplementary and 
if the Minister asks what it 
was ..... . 

Shrl Barl Vishnu Kamath: Becnuse 
he is evading. It is an arobivalent 
evasion; a masterpiece o'f evasion. I 
am sorry to say that. 

Mr. Speaker: He should be brief. 

Shrl Bar! Vishna Kamath: 1 will 
be brief; but I cannot be an too brief. 
Is the Government convinced now, ot 
any rate. that these two ex-Chief 
Ministers have been guilty of more 
than mere improprieties as found by 
the Cabinet Sub-Committee some 
months ago and. if so. do the Gov-
ernment propose to rlebar tbese two 
gentiemen permanently from public 
omce. considering th"t the Education 
Minister himself on behalf of the 
Government on the 15th of March 
aald in the House that they are un-
worthy of office? 

Mr. Speaker: Do the Government 
propose to debar them from public 
omce permanently? 

Shrl 1IathI: Whatever action tne 
Govemlllent wanted to take on ac· 
count of the IlIIproprleties. the poUtl-
cal action h .. been taken. 

Shrl 8111'eJ1dnusath Dwh.e4y: It is 
fraud and conspirocy. (lnten"Up-
tlons). 

8hrl Bathl: Any further le,al 
action will be \.aken afterwards. 

Sbrl Uari Vishnu J[amath: Whet II 
meant by political action? Let him 
darity. 

"" '(I1Ii\'q Q1n: ~ ~ 
'If\' ~ t. ~ it'"'" '(i'r 
~  

""'"' ~  ift cmr m ~ 
off-tt'"'" ~ t I 
IS78 (Ai) LSD-2 

Shri J. B. S. His!: May know 
whdher Govcrnme-nl intends to recov-
er the loss.es nnd what is the procedure 
that w;11 he adoptod? 

Shri BaUll: If any action "'as to be 
taken. that would be for the Orissa 
Government. 

Shrl S. M. Banorjee: Now the en-
quiry has been shifted to the Chair-
man of the PAC. May I know whe-
ther lhe Government contemplalc to 
appoint any commission after the 
report has been con,trlered by the 
PAC for fuller investigation? 

8brl DaW: That again Is a que .. 
tlon to be seen after the PAC hu 
considered it. 

. ... ..~ III  ~ 

~ ~~ I ~ fiI; {Wmit 
it FI' fiI;;r;ft ~ IFf rmnmr t. 

III ~~ ~ 

~~ III ~ ~ fiI; II ~ 

~ « \Ir 'Ii<: 'IfrnI' ~ ~ 
<'!IF ~ 1ft ~ on 'I1mn PT 
t ~ "" m. ~ I ~ 

""' (t ~ t fiI; lDlt 
fiI;m;jf II; ~ « ~ II1'Ii fipn 
~ nm tl 

WSIRf ",r..:. ~ IIiT ~ 
ron ~I 
-It tinI'f <mI'TQIII: ~ ~ I!' rr « qmJ it 1 
PM 1I{m: tt ~ ..t '"IT-
~ ~ I ~ 

i ron ~I 

1ft ~  itt 'I'Af """ lit ~ 
'I1f tl 

-It If, ~  ~ If>; ~ 

lfZIT fiI; ~ im mt'iJ ~ mit 
~ iI; m on«rf If,t ~I 
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'" ~  ~  ml "" W'f'T 'I\"W 
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If([ ~ 1961 q 1963 <it oft m 

~  n'fli 1959 ~ ~ "') oft I 
~  It ~ ~ f'" !fi{ m:) ~ II

~ m. ~ ~  ott wm 'Ii<'!! 
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Sbrl KaRP: Is it a part ot their 
political wisdom or politkal states-
manship that these two ex-Chief 
Ministers are supposed to bave beeD 
brought under political discipline by 
being denied their positions in the 
Government while they are allowed 
to remain in the highest counsel! 01 
the ruling party al the national level 
a.s well as the State level? 

8br1 Hathl: I think they have re-
signed. 

Shrl P. K. Deo: In the memo-
randum submitted to the President, 
56 charges were there of abuse of 
authority, administrative impropriety 

and SO On. The Auditor General haft 
enly examined the financial aspect of 
it, which has gone to the PAC. In 
view of the remarks of the Auditor 
General so far as the ftnanciv.1 aspect 
is concemed. is the Govemment co,,-
templo.tlng to institute a commlS810D 
01 inquiry to look into the several 
other chargesT 

8brt HaW: I have replied to that 
question. I have aaid that after the 
PAC has considered it, it can be 
considered. 

8br1 P. K. Deo: The PAC ""nnot 
examine tile charges olher than the 
financial aspect. 

Mr. 8_l<er: The hon. Member 
.... ould realise' that he caMol entpr 
into arguments. 

8br1 P. K.»eo: He cannot hood-
wink the people. 

8brl H. N. Mukerjee: This matler 
i. hanging fire for very long and two 
very notorious gentlemen continue to 
sully the fair name ot this country. 
It does appear that the CBI ReP'>rt 
laid on the Table of the House. which 
is a public document available to the 
people. as weH as the special audit 
report have many things in common. 
And. in the Orissa Assembly, some 
special pleadings were ""ught to be 
made by the government in order 10 
shield cermin wrongdoers. In view 
of that and in view of the unanimous-
ly accepted desirability ot giving 
exemplary punishment to people high 
up in public lite who are guilty of 
such malpractices. may I know If the 
Government is gOing to .it tight over 
this matter by reterring to some 
technicallty or other, or is going to 
take some tangible action to reassure 
public opinion? 

The MIDlster of Home Affairs (Sbri 
Nudal: There is no desire. there is 
no intention ot sitting over ~ 

where this Govemmel'l't. the Govem-
ment of India or the Parliament is 
concerned. Here was an assurance, 
.s has been POinted out by the hon. 
Member, by the Prime Minister. 

That is going to be followed; that i5 
going to be carried out. But there 
bas to be a proces.. There is the 
Auditor-General's Report and com-
ments. They are being dealt with in 

the Public Accounts Committee of the 
State. That stage has to be IIOne 
through, and it as a result of that. as 
an outcome ot that. .  •  • 
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SJart 8areadraut.b Owl"....,: III It 
lIot a fact that in the Public Ac:eoUDte 
Committee where the Congress hal " 
majority a whip has been issued to 
all Congress Membera not to say any-
thing which would JO agalnat the G-
Chief Mlnisten? 

sJart NIUIda: On the other hllJld, 
the Chief Minister has written to 
the Chairman of the Public Aeeounto 
Committee to expedite and not to 
cause any delay about it. Therefore, 
there is no intention. .  .  .  . 

8hrl SIIftDclra.Dath Dwlved,.: It ie 
just white-washing the whole thing. 

Shrl P. K. Deo: What aboul the 
other charges? 

Mr. Speaker: Order, order. Ques-
tions, cannot be put while sitting in 
this manner. Has the hon. Minister 
anything further to say? 

8hrl NaDda: I think they are very 
impatient to ask other questions. 

8brl U. M. Trivedi: Sir, it is un-
'fortunate that these (wo gentleme/l 
have earned this notoriety. .  . 

An bOD. Member: Gentlemen? 

Mr. Speaker: Should all ~ 
proceed on the same pattern? 

Shrl U. M. Trivedi: But lhe on. 
q ueslion lha t crops up . 

Mr. S_br: We are, durin, the 
Question Hour, to put supplemen-
taries seekin, Borne wonnaUon. 

Shrl U. M. Trtvedl: I am not ,aiD, 
to stray from that. The point that 
stili arises is, notwithstanding the 
scandal. that have b«fen brought 'to 

the notice of the Government and the 
whole country at large, is the Gov-
ernment not prepared to go back to 
the original law provided in the Re-
~  of People Act under 
Section 7, that such persons who shall 
nave direct' and indirect contact with 
the Government shall be disquaUfted 
from holdin, the post of or bein, a 

member of a lelialauv'; assembly ur 
a member of this House! Will the 
Government not 10 back to this and 
make the same provision u the pro-
vision is obtainln, in an other demo-
cratic countries In the world? 

Shrl N ....... : ThIlt la a lueeestion 
worthy of conolderation. 

Shrl Kama CIwI4ra MalUek: May I 
know whether it Is a fact that no 
allegation has been proved In the 
Audit RePOrt and therefore Shrl R. N. 
Singh Deo, the Chairman of the Pub-
lic Accounts Committee, Orlan, and 
now the Leader of the Opposition. 
wants to postpone the thing and the 
matter has been deliberately delayed 
whereas the Chief Minister of Oris .. 
has asked him to discuss the matter 
in the Public Account. Committee as 
soon as possible? 

Shrl NIUIda: Yes, it i. a correct 
factual statemenl. 

Some bon. Members ro •• -

Mr. Speabr: Next Question. 

Shrl Sur.D ........ tb Dwl"ed,.: Sir, 
rise to a point of order. For the 
Home Minister to l8y that it II a 
tactual slatement, are there any facts 
in hi. possession to suggest th .. t the 
Chairman of the Public Accounts 
Committee wants to delay the matter? 

Mr. Speaker: Order, order. I call 
Shri Yadav but at that time he did 
not .land up. Now he stands up, but 
I am not goine to allow him to put • 
supplementary on thi. now. 

ae.-teMaUoa or ~ 

+ 
." Shrl IIarisb CIauIdra ... tb.: 
Shrl Warier: 
Sbrl DaJi: 

Will the Minister of He_ Mdn 
be pleased to state: 

(al in what manner Government 
has re-oTientt'd its administraUon in 
the contellt of the aggre<sion by 
Pak.istan; and 

(bl what further step. are under 
eftmination or are contemplated? 
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The Minister of State In the Minis-
try of Home Allain and MInIster of 
Def.ne. Supplies ID the MInistry 
01 Delence ~  Jlathi): (al 
und (b). The administration of 
the Central Government as well 8:i 

of the State Governments, particular-
ly that of the bol'der Sbates. has on 
the whole stood up exTremely well to 
the situation created by Pakistan's 
aggression. It has shown a capacity 
to adjust quickly to new and pressinll 
problems, and this cannot but be re-
garded 8S deeply gratifying. Some of 
the more impOrmnt measures that 
have BO far been initiated, or are 
under consideration, to re-orlent the 
sdministration in the new context are 
Indicated in the statement laid on the 
Table of the House. [Placed in Lib-
ra'1l. See No. LT-502Ii65]. 

Shrl Barish Chandra Mathur: I am 
not denying the Home Minister the 
credit which he claims. What is his 
own assessment about the pres9 re-
ports which have recently appeared 
in the newspapers? For instance, 
there was a repOrt under the heading 
"Home Ministry looks at Itself'. 
There was another criticism by Shri 
Jayaprakaah Narayan that the feel-
ing of emergency and working on a 
war footing wa. not just there. The 
Home Ministry have stated in this 
.tatement that they have issued such 
and such directions. But what is 
their assessment of the present work-
Ing' 

Shrl Hathi: 1 haV2 already stated 
in the main reply the assessment of 
the working in the present circum-
stances. So far as the appraisal part 
il concerned the Home Ministry is not 
looking at Itself; In fad, all the 
Ministries and departments have been 
asked by the Prime Minister to 
undertake a quick reappraisal of their 
pl'3.ns. pOlicies and working in the 
light of the recent experience and 
having regtard to the essential re-
quirements of the future. So tar as 
the s("C'ond part of the Question is ~
("erned. namely. the remarks quoted 
by the han. Member, 1 am not In 
agreement with them. 

Shrl Harlsh Chandra Maihur: Ts the 
han. Home Minister aware of 'a criti-
cism from authentic sources in the 
GGvernmeni machinery itself that wf!: 
will have much belter administratIOn 
in the Central Secretarial if there iJ: 
reduction of staff by 50 per cent! 
Have they examined this aspect, more 
particularly in the present context, 
and if 80 what have they to say in 
the matter? 

The M1nbter of ..... 8 Atrurs (8hrl 
Nanda): This aspect is very much in 
OUr mind. An examination of the 
working of the various Ministries 
from that point of view is beina 
undertaken one by one. There Is the 
problem of surplus employees, not 
needed for those jobs; something else 
will have to be done about them. This 
I. one of the directions in which re-
orientation of adm1nistraUon hal to 
proceed. 

Shri Warlor: Has the Government 
any idea to let up a Commission at 
the aU India level to go Into th" 
question of re-orlentation of adminis-
tration not only at the Centre but 
also in the State.T 

Shrl Nuda: Very loon we are 
going to have that CommiIaIon for a 
comprehensive examination of thIa 
question. It is going 10 be announced 
very 800n. 

Shel Dajl: To further carry forward 
the question of my han. "friend, Shrl 
Mathur, there is .. widespread belief 
th.t actually there is emergency In 
al1 walk. of national life except In 
the administration of the Government 
Itself. In the Government machinel'J' 
there Is no sense of urgency. That" 
borne out by this statement. Four 
paragraphs in thl. statement ~ Irre-
levant, giving information not ~ d 
for. Only the 18st paragraph of eIght 
lines are pertinent to the question. 

Mr. 8 ..... : No ... he mishl uk 
the supplemental'J'. 
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8hri DaJI: The only portion which 
b relevant also repeats what has 
been stated earlier, namely, that a 
committee has been formed to iO into 
this matter, a reply which the H.,me 
Minister gave about two years ago in 
reply to the budget debate. Is this the 
sense of urgency which the Govern-
ment machinery is displaying in the 
matter o·f administrative reforms, 
faced as it is with such perfidious 
Pakistani aggression? 

Shri NaDda: It Is a very sweeping 
statement to make that there is abso-
lute I"ek of urgency throughout the 
administration. Jobs have been done 
by the administration. by the Govp.rn-
ment machinery. There have been 
errors and failures; certainly; but 
they have been rare. The adminis-
tration has done the job fUlly accord-
ing to the reqUirements of the Gov-
ernment. So, it is a very unf"ir 
criticism to say that everything has 
been done without the help and co-
operation of the administration. 

Shrl DaJl: Sir, I rise on a point of 
order. My question is being miR-
understood. The question is what h .. 
been done in the matter of re-orien-
tation of administration; it is not a 
question 01 the administration not 
doing the job. 

Sbrl Nuda: That is not the ques-
tion. 

Dr. L. M. Slnl"hri: It Is .tated that 
• resettlement organisation is being 
formed under the Cabinet Secretariat 
to take care of those who have been 
unsettled by Paki.tani aggression. I 
would like to know whether the re-
settlement organisation has lone Into 
action in Rajasthan, where a large 
number of people have been un",,·tled 
and have been driven out from Pakil--
tan into Rajasthan? 

IIIarI RaW: 'nlat is a question at 
the details 01 the organisation. We 
.. ill look into that. What I have .ald 
II u to how It ha. been re-oriented or 
what stept h..,,, been taken. & for 
the other details, beeaU18 I am Dot 

dealin, with it, it may not be possible 
for me to give tbem. 

Shri R. S. Pandey: Under the pre-
sent state of emergency and orders to 
expedite the work of administration 
and to create more efficiency in the 
administration, may I know whether 
there is a proposal before the Govern-
ment to remove the category of clerks 
and assistunls from the administra-
tion? 

Shri Batbl: As the hon. Home 
Minister just now stated, we have 
carried on studie. in the Works and 
Housing Ministry of what we can the 
"Officer-oriented Scheme" where the 
number of assistants and clerks hand-
ling flIes may be less, quick move-
ment of files ~  take place and quick 
decisions Can be taken. That experi-
ment ~ being carried on. 

Shrl DaJI: Reduce the number of 
olllcers and not of clerks. The olllcer. 
are the white elephants. 

Sbri Hathl: Both. 

Shrl D. C. Sharma: II It not a fact 
that the performance of the Civil 
Defence Dcpartmenls in the various 
States of India more or lC'8s was very, 
very perfunctory and Ihat the Homs 
Guards gave a very. very poor ac-
count of ~  In most States of 
India: if so, may I know what i. lo\nr 
to happen to these departments and 
will it not be a belter thlni to dOle 
them down instead of ilving them a 
longer lease of life and ""veral other 
things? 

Sbrl Hathl: I do not think, thet Is 
a ""rrect appraisal at all. Their per-
formance has been very lfOOd. 

11ft ""' .,. ~ : ~ U"{-

mit f.JArnT{ " '11ft nil m 
'liT ~ fWIrr ~ ~ mr-
~.. ~ ~~ 

mm m 'liT 51.-!111m" " ~ 
~  lIT!: ~ 

~ W1mI ~ ~ 'liT IIIlIf 
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'lit ;;r'PO i[M ~ ~ i[<: ~ 
Q it "fi{ ~  f;ro """1fT I 
Shri S. N. ChaturvedJ: May I knOw 
if the Government ~ aatisfled that 
there has been any impact of what-
ever re-orientation that has taken 
place at the field level and the Grow 
More Food Campaign or the other 
schemes are going apace as a result 
of what has been done? 

Bhrl Nanda: It Is not possible to 
lay how much increase In production 
has occurred during the last 15 days. 
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~ fit; .j(q ~  'Iil qTq' iiRt t 
~  m q", q-fufr '1ft m t? 
~ ",'R1f : ~ 'FT'f ~ 

3fT1:lf I 

8hrI A. P. SbanBa: 148, I know 
what concrete chanae. II~ Gcvem-
ment is going to introduce in the 
whole country in rellard to the dUa-
tory procedures and rules of Gcvem-
ment, apart from reducing the number 
of employees wherever found lurplua 
after examination? 

Shri Hath!: It ia only to 110 into the 
whole question of reformine the ad-
ministrative machinery that the Com-
mission ia belne appointed. 

AneN -.de darla, Palt. ~ 

+ 
." Shri YullpaI SlaP: 
Shri Villi •• N.1Il ......,: 
Shri II. L. DwIn4l: 
Shri S. C. 8uIwUa: 
8hr1 Bem Banaa: 
8hr1 S. II. llaaerJee: 
8hrI IDdnJlt Gapta: 
8hr1 Bait .... " ...... 

Kaehhavaly.: 
8hl'l OIlbr La! 1Ienr.: 
Shrl Moh .... med K07.: 
8hrl P. L. IlarapaI: 
8hrl Warier: 
Shrl Da,l: 
Shrl Vuadena Nata: 
Sbri Ki!hen Patw,aIt: 

Will tb" Minister ot Home M ..... 
be pleased to state: 

ra) the numb .... of persons rounded 
up for anti·natiom.l activitie.. state-
wi"., during tbe recent conllict with 
Pakistan; and 

(b) the action taken to have them 
tried in a court ot law? 

The Dep<Jty MIDI.ter 1ft the MInIs-
trJ 01 B .... e Main (SIu'I L. N. 
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Mlshra): (a) lind (b). Information 
is being collected from the State Gov-
ernments and Administrations of 
Union Territories and will be placed 
on the Table of the House. 

0.(\ tm'm'I ~  ~  'Rlfn: ~ 'IT'« 

~ ~ ~  'liit ~ .  ~ A; ~ if 
'!T for.«I Toft '!1'l ~.  ~ ~ ::;rTfif; 

~ ¥ ~  

.n \010 ... To fifllll': ~ 

~  fORit for. m if lJ:R 'I'f'IT 
~ ?11; ~ ~ 54 ~ ~

~d ~ ~~ '!<"f. if ~ 
hr'lif for. "'fTO! 3000 or.[ ~ it 

~  f.:m ",,"or. '!Tfil;mR if 
prr'l: ~~ ~  i'fl1'l'T 30,000 q. 
~~  ~  31l,O(lU if ~ 3(1,000 '!it 
f'l<:'fi,m If,'<: f"l"lT I 

.,ft 1nI'ITI'f ~  'I'!T ~ ~ 

<m! w <f\'f,it if; '!itt ~~ ~ for. 
~ <Wr ~.  if ~ Ii!; 'f'lTlt 

~I 'lIT ~  ofr f;;]"'l'!it fTo ~  ~  

'lIT ~  oil, li;oR ~  <Wr f;,:>;fii't 
flf,' ~ lfT,-:qw;r fi:rn ~ Tor if; flnIrq; 
~~  {('I'qI'J f"l"lT ~  

.(11'\0 '110 f$lllll': ~ l).'I'JHI'T ~ 

t ~  f;;:oi[.i't 'lfl ~ ~ 'I1t 
'litfl!!l!! ~  ~ ;;'1 it. f>Fm; ~ 

~ ~  

ott ~ 'IT'i1I: 'I'!T ~ 

~ ~ ~ tAr ~  
~ ~~ ~ ~ flm;rn ~ 
~ ~~ ~~  

.n \010 ;rio ~  ~ ~ ~ flf,' 
~ ~~ .... 

~ fi'mi<m ~ . ~  'Il'ml>r ~

fuiT ;f,t 'Ifr f<m(<m f.t;ln t I ~ 
~ or.111 ~ m '!it f.t;ln ~ I "IT 
I ~ .  ~~ 

~ oro ""'"' ~ if ;r.r .... 
~ f.t;ln :m t I 
Shri Dajl: On a point ot order. 
Ih. Speaker: What is the numberT 

1111 \010 ,"0 ~  tt ~ ~ 

t I <'f1T'II1T 1900 'ITrnfttr ~ 
~ ~ f;;;.,'Ii'r flf,' ~ it ~ ~ I 
~ 

~ 110 I'ITo ~  t'« lrllf 'I1t 
~ II ~~ I  

ttl ~ tioi'r $1:[ i't m ~ 
if ~ for. I1lr ~ ~  um 
~  ~ f'f.it "l'Pi ~ I !IT ~ 

~~ ~ ~ 

t ~ ~ iI;;J: I ~.  if 'JfT fimi.-
mp1ft §« ~ ;r.r ~ <it ~ 1fi'1f 
\l1f,'lf ~  

lilT <'10 ;rio ~ : iT tIT ~ 
I ~ 1Il.n 'I>'t ~ tt it ~ ~ I 
m ~  if ~ ~ If,'[ fi'mi-
,n, f'f.'lT ~ !f.T'it m If,'! ~ 

'1'T mr I ~  ~ lrl11fmr er.t'i 
I ~ .  ... ~ ~ ~  

70 ~  ¥, ~ m if 
~  mw If,'rt '1ft ~ ~ if 
'!itt ~  if If,'rt ~  'Iifl{t 
if If,'rt ~  ~ ~ it ~ 
rn ~  ~ . if .mt 'J(t Iq'l I 
Shrl S. C. Samanta: May 1 know 
whether the number of those who 
were rounded UP but subsequently 
rel .... ed would also be placed on the 
Table of the House? 

Shri L. N. MIshra: The number 1900 
Includes all those people who were 
arrested for Indul,inC In pro-Pakistan 
activttles. 
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Shri Ranp: The question has not 
been properly answered. The ques-
tion Is whether any of them has been 
released. 

Shrl L. N. Mlshra: I gave the num-
ber earlier. Since 1 'answered it in 
Hindi, perhaps my han. friend Shri 
Ranga could not foJlow It. I laid tha, 
60 per cent of the people in West 
Bengal had already been released, and 
in other States also, the people who 
were arrested were being released. 

Shri Oem narua: May I know whe-
ther Government arc aware of the 
fact that during this emergency crent-
ed by Pakistani aggression, the 

~ of India Act was very Jiberal-
ly used, and even nationalists whose 
loyalty to this country C'8nnot be 
questioned were clapped down under 
the DIR either on personal grudges 
or to suit political advantages of the 
ruling party, and If so,. . 

Mr. Speaker: The hon. Member 
may put his question. 

Shri Oem Bana: In view of this 
injustice down to the innocent people 
and nationalist elements in this coun-
try, m .. y I know whether Govern-
ment are going to review their cases, 
since an assurance was given by Shri 
Tyagi at the Delhi Muslim Conven-
tion in reply to a suggestion made by 
me! 

The MInister of Home Mairs (Sbrl 
N'anda): Some complaints have been 
received. There may have been a 
mistake or a slip here or there, and I 
have requested the State Governmen, 
to look Into such cases, and If there 
has been any such mistake, to rectify 
it. 

Sbrl Oem Baraa: The hon. Minister 
bas just told us that he has instructed 
the Stoate Governments to look into 
these cases. May I know whether the 
State Governments have done this or 
they are prepared to do this or Dot, 
becauae most of the State Govern-
ments are Intransigent in this matter? 

tl1ui N ..... : They are doing it. 

"'I ~  ")0 ~  : ~ I'IlIT <1ft 
I~~ I ~~.~~ 

it ~~ I ~ ~ <Ill 
~ ~  ~ .  ~ ~ m,« 
~~. ~ ~~~ .  

~ ~  fit;;t <ro; ~ ~ 
~ ~  

;rJ1f ,ft 'I(T lfl'IT'lT ~ 'Ii1mr ~ 
~ ~ ~~~ 

~  ¢ I ~ '1ft ~  ~ itolf 
~  ~ fu:rr;;rrr I It ~ .  ~ 

~ fit; If!JT ~ 1!l1r.IT ~ 'Iii: limllflt 
ij;omr !IIT!IT ~ ~ I ~ mmt 
>t'r "I'i<f ~ ~ ~ <ft If!JT >i<ft ~ 

~ iffiTf ~ f."1l rn ~ '3'lf'"fi.ollT 
ij; f,,\lIllIi ~ ~ it ? 

loft 1'[0 'ITo f,,"'1 ~ <I1f; ~ 

I ~ .  ~~ ~ 'Iil' 
l« ill '( it ~  ~ 'ItT f11lfr ~ I 
~ ~ f'li' 1fr.f1'fq-~ it IfiW 
t ~ it'll')" l« ill('\' lfi'I 'fIT ~ ~  ~ 

w mmt 'Ii1 m I~ ttm ill<! ~ 
~ 1:1') ~ m it :of"fi'T . I ~  '1ft 
;;niI1ft I 

Sbri S. M. Banerjee: On a point of 
order. This who.e question has been 
agitating the minds of not only the 
people of UP but of the entire coun-
try, and" full report has been sent 
to the Centre. Even the Ch:cf MiniJ-
ter of UP, for whom I have the grea-
test regard, did not disclose the name 
In the UP Assembly in this regard, 
because this man ha9 provided transis-
tor sets to almost every official In-
cluding Ministers and that Is why ~ 

are doing these thin,.. I want to-
know whether thL. matter has been 
reported to the Centre. and whether 
the Centre ia alao feeling shaky In 
takin, action . 

IIr. Speaker: What ill tbe point of 
order In thiaT 
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Shri S. M. Banerjee: My point of 
order is this. I wanted to know whe-
ther thiB infonnatlon was avallable 
with the Centre, and the hon. Minis-
ter replied 'No'. But I know that this 
bas been referred to the Home Minis-
ter. .  .  .  . 

Mr. Speaker: If he has said 'No', 
then what i. the point of order involv-
ed? 

8hrl S. M. BallerJee: My ,point of 
order is this. When the matter has 
been referred to the Centre by the 
State Government, there can be nO 
question of 'SUM hai' .  .  .  . 

Shrl Bade: The moral responsibUlt7 
<>f the Centre is there. 

Mr. Speaker: Order, order. There 
is no point of order in this. Now, 
8hri Indrajit Gupta. 

Shrl S. M. Banerjee: Should I take 
it that both the Governments are de-
fending these corrupt people? 

An hOD. Member: They are. 

Mr. Speaker: Order, order. I bave 
called Shri Indrajit Gupta. 

Shrl IndraJIt Gupta: The news-
papers had report"d last month the 
arrest in Calcutta under the DIR of 
two millionaire businessmen, Mr. 
Gajudhar Sarogi and hi. I0Il Kr 
Pannalal Sarogi 

Mr. Speaker: Should We dltcus. 
individual cases here? 

Shrl Indrajit Gupta: I want to 
know whether it i. a fact that the 
evidence on the basis of which they 
were arrested is that they have been 
doing business with Ispahni and other 
businessmen in Pakistan, and the 
money gained out of this joint bUSI-
ness was being used to finance antt .. 
Indian cctivitics in this countrY. and 
if so, wh'at action is proposed to be 
taken ogainst those people. 

Shrl L. N. Mlsbn: 1 take the In-
formation from the hon. Members; to 

my knowled,e, there is no such thin,; 
If there is anything, we shall look into 
It. 

Shri Nanda: May I add that as saoa 
as we learnt about thil Kanpur mat-
ter, I myself Initiated action? Whether 
it lay in my jurisdiction or not wa. 
not the m'aterial point for me. I want-
ed to know what was happeninl. I 
have been making inquiries, and I am 
also in touch with the developments. 
Therefore the hon. Member need not 
ealt any reftections or utilise the op-
portunity for a question as an occasion 
for levellin, all kinds of accusations 
against us; that is not fair. 

"" ~ 'l;1lf ~ : >td\' >lfi 
brlt ~ ;re;: if lI<fTlIT ~ A; 

~ 1900 "II'fur ~ ~ ~ I It 
III "'Il'AT ~ ~ ~ ;;if ~ 

~~ . ~ 

~ ~~. ~ 

~~  I 

a:' 
"",v1'fo "To ~  ~ I I  AIl11I'I'1 

~  ~ 11m 

~ ~ ~~~  

~ ;ftIff 'IiT;n1f It ~ <mr ~ t 
~ I ~ <1'1" ~ 'Pf'l'l'fuif 
I ~~ ~~~ 

~ ~ ~ mq'{ 'Ii1f 'IT ~ 

~~~ 

ShrlmaU Renu Chakravartty: Has 
It been brought to the notice of Gov-
ernment that in view a'f this emer-
gency, large-scale arrests were made 
of people who subsequently had to be 
released! Will the hon. Minister do 
the inquiry which he has promised 
directly or will it be under the stote 
governments which have orrested 
these people really for political rea-
sons'?' A number of Muslim members 
of our Party were arrested imme-
diately when {he conflict began. Why? 
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Shri Nanda: What happened at the 
moment was in view of the emer-
gency iust ahead of us. We are in 
the midst of an emergency. Local 
officers have taken action on the basis 
or whatever information was available 
at the moment. Then the Govern-
ment can be trusted to do the rest of 
it, with the Chief Minister and others 
being there. Therefore, I do not think 
that the Central Government have to 
go into eB::,h individual case. 

Shri Koya: Were the detenus liven 
an opportunity tl) disprove their in-
volvement in these cases motivated 
by misinformation, personal rivalry 
or political animosity? 

Shri L. N. Mlsbra: The norma! 
.,ourse of law will follow in each ~. 

.;{I q. Oflo .,.'«"; ~ 
~ ~ 'lITlf'\T ~ ( A; 'Ill .n.r .m;-
ffiif it ~ q ~ 'lfrof .rn 
~ ~ I I  

~ it 'fill ~ it ~ it m 
it ~  'lI'i"f ..mt ~ I ~ it i!t I ~ 

~ fin:c!<m fiI;it '"t f ? ~ it i!t 
II ~~  a ~ ~ 

"qrrm fu4 ~ ~~  f  ; Ilk if(\' ~ 
"'" ~ lli!t t:t't<i'f "" 'Ifrof ~ 
'fiT'fI ij; ""ii.idii'i< ...... ~ ~ ""'" 
~~  

",I ". "To f;tt{ ; ~  • "" 

~~ ~  I II ~~ ~ I  ~ "" 
~ ~ .n.r ~ .1lT<fR ~ iI; ~ 
it ~ '"t it .rn ~ m "" "'" 
.'"t ;,a I ~ ~ it i!t !1J ¥ '"t f 
~ '1".r ~ Wmft ~  .rn 
I ~~ ~  ~ ~ ~ .  I 

Shrl Dajl: F'aced with so many inci-
dents brought before the House today 
and also reported in the papers, have 
any such sabcteurs or agents or those 
who are working with Pakistanis been 
brought to trial and punished severely 
as an example to others not to be 
traitors to the" country1 

ShrI L. N. MIBhra: It is dlfllcult 
'for me to give details. I would like 
to have information on thi8 point. 

8hrl Da,i: On a point of order. I 
seek your protection. The question Is 
very simple. How can he seek infor-
mation or clariJIcation now when 
specific notice has been given? The 
question is a simple one, whether 
even one case ot prosecution btas been 
launched aIIainst saboteurs? 

Mr. Speaker: It was in the original 
question itself. The anllWer Mould 
have been given. 

8hri L. N. Mbhra: About trial, It 
is not there in the question. If you 
read the question, you will _ that It 
relates to the number of persoDI 
rounded up . 

Mr. Speaker: Part (b) refers to 
action taken to have them tried In • 
court of law. 

8hrl L. N. M\8hra: I am sorry. So 
far nobody has been bro\llfht' to trial 
in a court of law. They are under 
detention. Each cue Is being 
eramlned on merita. 

~ 'lfi ~ l'm'I' . ~  ~ 

~ ~~ 

'!;'f I d ~~ ~  

~ ~ ~ ~ p'U 
~ fiI;dt "" ~ t, ~ """ ~ 
~ ~I ~ I ~ I  

it; <mf ~ fult otTt t fiI; ~ 
~ I  ~ ~ I I  

~  '1'1' ~ ito otTt. 'fT(o iI; ~ 
~ 'l'lT "" ~ ~ mr 'l'lT ? 
~ ~ I ~ 

ofr \If 0 lfT 0 f'f'!f : IIfIl< 1IT'fIITqo 
~  ~~ ~~ €A; ~ 

~~ ~ I ~  

orh: ~ ~ ~ ~ I!mI'T I 
Shri V&lI1Idevan Nair: Has the hon. 
Minister given any personal cDDli-
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deration or has he inquired into the 
charg". against a member of this 
House belonging to the Opposition, 
Shri Badruddujn, who, it was report-
ed, w'as arrested at the time of the 
Pakistani aggression? There are re-
ports that there are people having 
personal grudge "gains! him in West 
Bengal and all that. H"ve Govern-
ment reviewed his case? He is a 
Member 01 this House. He was sup-
porting Government, as far as we 
know, as this particular question of 
Pakistani aggression. 

,Sbrl L. N. Mlshra: We have not 
doae any review of his case. It Is for 
the State Government. and in their 
judgment they have detained him the 
moment hostilities started. 

Mr. Speaker: Shri Klshen Patt-
nayal<. 

Shrl Hem Baroa: On a point of 
order. Our only objection is that the 
S1<atc Governments are functioning in 
a partisan manner to suit political 
purposes, and therefore we want the 
Central Government to function and 
see that justice i. done to certain 
Members who have been arrested for 
nothing under the Defence of India 
Rules. Even a Member o'! this f'arlla-
ment has been arrested and there hili 
been no enquiry instituted by the 
Central Govrmmrnt. I think you wilJ 
exert your authority on this Govern-
ment to ,ee thnt the case of the Mem-
ber of Parliament who has been 
arrested is reviewed or that he Is 
tried in a court of I .. w. 

Shrl Sinha .... Slnrh: On a -point of 
order. Shri Hem Barua Is _aklng 
without being called. The hon. Mem-
ber did not catch your eye, and he 
went on speaking. 

Shrl Surenolranath Dwl"e4y: The 
very fact that the Spesker permitted 
him shows that there I. no point of 
Order. 

Shrl 81.......... Slnch: You did not 
call him. but he went on speaking 
though Shrl K1shen Pattna;Ju .... 
ealled. 

Shri Hem Baroa: I did not know 
there were Members in Parliament 
who were jealous of other Members. 

Mr. Speaker: I should only say that 
If it is a bad practice, why should he 
follow it? He should co-operate with 
the Chair. 

Shrl SlDhasan Sinrh: J rose on a 
point of order, and then I spoke. 

"II ~ QZ"oil_ : lfi: ~ 

~ if ~ 'fi"m ij; mt'f ~  

~ mm-",,! ~ '!it "IT '" n:l'fT'f 
fuzrr qr f.!; ~I  wr<: ~ if, ifl"6, Ofr.rr 

~  ~ a1 ~ ~ oM if n:qlt ~ 

om: w i!; mo ~ ij; m Wll" 
if'f -rrl ~ ~ ~ 

~ ~ ~ ~  'liT 1fT..nt l1Tm 
qrWR ~  ~  '11't ~ '!lIT 

~  

~ ~ ~ 

~ it; ~ ",:iii> ~ I itm ~  '!lIT 

~ ~ 

~ ~ ~. 

I ~~ ~  

it;'ftY; ~ ~ I 

"4(t <'\0 ,"0 f"OJ! : 1m<fTzf IiI'Itff 
I I~ qr I ~ I  

~ ~ ~~~  

flt ff.t ~ ~ fir; 54 000 if ~ ~ 
;r'l';r n: {m ~ r ~  t. I 'fTfif;-
~ If' ~ ~ 'f'lTf tf\" 

~~~ ~~~~ 

II ~ ~~~~ 
~~  ~~ ~~

qr1! fiI;tt "Ul"l" ~ ~ l'f'ITt ~ it 
~~ ~~  
;M!t ~ 'll" ~ I 

Sbrl B. N. Maker,lee: Apart from 
our coU ... gue Shrl Badrudduja, there 
are authenticated reports of genuine-
13' naUonaliat Mu.allrna, indudln& ........ 
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members and some office-bearers of 
the Communist Party, who have been 
-detained without trial. I can under-
stand a man being kept in jail even 
without trial On the ground of 
idro'ogy, he can suITer it. but if ~ 

is told that he is an anti-national per-
son practising or intending to practise 
treason and he is not given an oppor-
tunity to defend himself in II. court of 
law, it is a cruel practice. May I 
know if in view of that the Govern-
ment has directed the State Govern-
ments to expedite the examination of 
these cases and to make proper 
amends, particularly when Govern-
ment does not seem to bake action 
when paper after paper report. that a 
big Indian tycoon has presented 
Rs. 20 lakhs or more to the PakistaD 
military fund and that sort of thin, ,.,.,S on. I want to know what spacl!a1 
steps are taken by Government. 

Shrl Nanda: A!J I said earlier, I had 
taken the precaution earlier, and alao 
later on I thougbt It was necessary tor 
me to bring it to the notice of the 
Staw Governments, and I have done 
1t both by letter and by telephone. 
'I'here Is goin, to be a meeting of the 
Chief Ministers and Home l'4inlst.,,,, 
on the 8th, and I will bring th1s 
matter up there also, in order to 
guard ugninst nny such failure of 
justice or any harassment of any 
J)eTSon. 

sit ~ mm : q'W '!l[-lilfi 
tit It ~ ~ it ~ 1fT ~ 'IfroI' it 
~ l¢l' linT it ita ~  ;rrtIT>:'Ii 

-q: ~  '4't m-r <tm'lf iF l!li' q ~ 
e V'rllT ~ m'I"Il l¢l' II~ 

WImI' ~ 'It ~ I fq;, '1fT ~ '/fro.' if 
{T ~  ~ ~ I if 1ft ~  
~ 'fTq' it ~ ~ If!IT t'flI {"f 
~ iI; ~  '1fT ~  ~ 

~ (' .. ffi ~I 'fT"<'f iJ ~ 

~  ;tT ~  ~  1f1 ~ trf ~ ? 
~ ". 11'1. ""': ~ ~  

I ~ 'fit t . ~ <m'I' . ~ ~~ 

~  I ~ ~ ~  '1fT P 
~ ~ t I ~ ~ ~ >!Tit ~ !fr.f 

~ ~ iq -q? ~ "1'1 ffl ~ ~ 

'mr i I ~  '1ft ![1l' 'fTc" ~. ~  ~ 

IfImr '>IT't ~  ~  f:T<1a' it ""f'l' ~ 

Oflrr ~  ~ .  1'1' it. m'l' '!If.'R'rr·T it 

~ ~ '11'1<: ~  ¢r ~ ~ ~  
lrt ..... 

ott ~~ mm: ~ <if WIT 
'lTl'I"flt it. 'iiff ~ I "(f) '1TWl'ii \:t "" 'T{ 
•  I 

sit 'I. 11'10 ~  f«r '1TWl'it 
00 ~  ffi >tT ;mr !II'IfT 'I'(t ~ I 
~~ ~  ~ 

... ~I~~~ ~  ~ I  

",hrrit iiT I 

sit ~ 'I'll' : ~ l\';:rf it 
It ~~ f'li' ~  ~ .  

'lit ~ ~  if ~  fiFIfr 'f1IT 1fT I 
It 'IIT'm ~ ~  ~ If!IT II' ~ 

!II"{lt fmrm:r iI; ~ ~~ rt of III !II;flT it 
~ !1{.r ? It 7ft 1ft 'IIT'm ~ l. 
f'li' ~ ~ i\' it !llf1.l"l'\'l1: 'lit I ~  

~ it ~  'TifT ~ III 'W'f viII'i i\' '1fT 
~  ~ 'lIlT i ? 
"" 'I. 11'10 ~ : ~ ... ~ 

it '1fT ~ ~ ~ ~ 'W'f vlfH it '1fT 
~ ~ ~ I 1'I'''tlrnnff Ill"lIT If:Jlfm 
~~~~ ~ I ~~  

m'l' 1fT ~ Ii .rn !II;flT ~ ~ it 
~  I 

8/u1 II. L ItrtshD&: How 1. the IOv-
ornment treating Indian citizens who 
are indulging in activities dainst 
India? What step. are bein, baku 
.,ainst the Ion of Sheikh Abdullah on 
whom a lot of money has been !!pent 
and also against Sheikh Abdullah who 
has done similar work in foreip> 
countries? Have any steps been takea 
.... in.t him. 

BIIrI L. N ....... :  I am .-erinl 
• bout the home front, not on behelt 
of the forei," ministry. 
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Slid M. L Ilrtsbaa: II he not an 
Indian citizen? I would like to know 
whether be ill still and Indian citizen 
or not? 

Mr. S .... ker: That is a new ques-
tion. 

SbrimaU ~  NIpm: May I 
know whether an Indian citizen In 
Port Blair has been caught with a 
.!reIe.. set which was constantly 
gIving news to Pakistan and if the 
an..wer il In the afllrmative, what 
.. ction bas been taken against him? 

8Iu1 L. N. MIshra: I have no know-
ledge about it. 

~ filII' '1'" : w ft 0fT'l ~ ~ 

f.!; ll't -lfrfif;<i'fT;;1 1:(fiR:f..tr.r il; ~  

~  if; ~  llT W <f'l il; ~~ 
it ~ if;C'1'f'lZt it ~  fif;m 

~  mf(f it; JT f'fofft ~  if;t q1f;T[ 
7fllT g, m<:" l>t, <r) ~  if;) ? 

~ ~ ~  

it "'I IT'T"F'f ""T trqT ~  ;;WI; <rr>: it ~ 
~  flff'l''R-': ITTQ" "fR ~  . ~ 
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ShrI PrtYa Gupta: On a point of 
information. It is mit only for 
smuggling but for pro-Pakistam 
aetlviUes, for propapnda elc. how 

many non-Huellma have been arrest-
ed! Is it In their knowledge! 
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WRI'ITEN ANSWERS TO 
QUESTIONS 

Educatiou COlllmJ.ion 

·5. Sbrl Vlsbwa Natb Pudey: 
Shri Prakash Vir ShutrI: 
IIbrI Japev Sll1&'h SlddbllDtl: 
Sbri Jashvant Melata: 
Dr. L. M. Slnlfbvi: 
Shrl R. S. Pandey: 
Slarl RaJeshwar Patel: 
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81111 VI4,. Obuaa 8IlUJa: 
SII11 MadlIa La.a,.: 
ShrI 8a&'rI: 

Will the M!nil!ter ot Yacatl_ be 
pleued to reter to the reply given to 
Starred Question No. 72 on the 18th 
August, 1965 and state: 

(a) whether any report ha. sinee 
been received by Government ·trOIl> 
the Education Commiasion; 

(b) if .0. the main features thereof; 
and 

(c) the reaction of Government 
thereto? 

The 1I11nlster of Education (Shrl 
M. C. Cha.-la): (a) Not yet, Sir. 

(b) and (c). Do not arise. 

Students' TralniD, ler ClyU Defeaee 

·e. SII11 Shree N.....,an D .. : 
Shrimati Tarlteahwarl SIDha: 
Dr. L. M. ~  

Dr. Ram MaDObar LoIlIa: 
Shrl Yaoll",\ SIDct>: 
Shrl Ram Se,,'" Taday: 
ShrI Madha LIma,e: 
Shrt HaITI: 
Shrt P. R. Cbakravertl: 
Shrl K. N. TIwary: 
Shrt P. C. Bo.-h: 
Shrt LIDp Reddy: 
Shrt S. N. CbatarYedI: 
ShrI Sldheshwar Pra..d: 
ShrI Bllana I'rabBh ~  

Will the Minister of Eelacatlon be 
pleased to state: 

(a) whether in view of the IIltua-
twn created by Pakistani aggrenion 
and Chinese threat, the State Gov-
ernments have been asked to mobilise 
and train the youths in schools and 
colleges in such a woy that their aer-
'Fiees could be utillaed for civil de-
ten.., purposes; and 

(b) if so, the ~  nature of the 
:!lIggesllons made and the extent to 
which these have been implemented? 

The Depaty Mlnlater In the Mtn.ho-
try of I!!daeatloa (Bhrl Bhatt 
DanIwl): (a) ond (b). This Mini&-
try, while drawing the attention 01 

the State Governments to the circular 
letter iaaued by the Ministry of Com-
lIlunit,. Development and Co-operatiot> 
to the State Govlrriments on the 
subject of Village Volunteer Force, 
haa requested them to issue auitlrble 
inlItructions to the educational insti-
tutions and administrative ofllcers of 
the Education Department IIltuated in 
rural areas to co-operate ell'eetively in 
the proper organization and function-
ing ot the Village Volunteer Force. 
It has also been emphasized that the 
school and Its stall' can help in aoti-
vising the Interest of the community 
in this ell'ort through ..... rious civil 
detence organizations in urban areas 
as well. 

The Directorate Genernl, National 
Cadet Corps, has issuec1 instruction. to 
the N.C.C. Directors of all the States 
tor the utilization of the services oC 
the N.C.C. officers and oadets of thn 
'age of 17 years and above tor civil 
defence measures, including pa8Slve 
air defence. 

The extent to which these instruc-
tions have been implemented is n(lt 
yet known. 

The Directorate ot !!Aiucation, Delhi 
has also prepared detailed plans tor 
the training and participation ot 
!!Ichool students in civil defence work. 
The Education Mlnl.ter Is writing to 
all the Chief Ministers to work out 
similar plans on the model of Delhi 
plan. 

Ke..-ene 011 from ........ 

*7. Shrt P. K. Deo: 
Shrt ~ Ra __ : 

Shrt Kapur ~  

Shrt SoIankl. 
Shrt N .... __ d,.: 

Shrl Yallllpal SIDI'h: 
Shrtmatl a...aka Barkatakl: 
Shrt P. C. Borooah: 
Shri Rarindra Vanna: 
Shrt P. V_tuabllalah: 
Dr. RaDen Sen: 
!lhrt OlDen ""a .. eharya: 
&IIrt D. C. Sharma: 

Will the Minister of PetrDl_ ... 
ChMDIcaI,o be pleuec\ to .tate: 
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(a) whether Government's attention 
has been drawn to a news_item pub-
lished in the Statesman of 3ed Octo-
ber, 1965 (pag" 9, column 3) to the 

~  that I~  ic; rushing more 
~  Oil to India to tide over the 

prescnt acute shortage of thi:i essential 
commodity; 

(b) if so, the total quantity of 
Kerosene Gil and other petroleum 
products which Russia has agreed to 
supply; and 

(e) whether it wlll flU the gap of 
the country'S requirements of 
Kerosene oil? 

The MlnISter of Petroleum and 
Cbemlcal. (Sbrl HUJDaY1lA Kablrl: 
(a) and (b). Yes, Sir. The Indian Oil 
Corporation have entered into con-
tracts for the import of 12.15.000 
tonnes of petroleum products Includ-
ing kerosene from the U.s.S.R. and 
are negotiating for certain additional 
imports of petroleum products from 
thllt country during the current year. 

(c) Yes, Sir, except to the extent 
that kerosene has to be diverted for 
Defence requirements. 

Coehln RelDe.,. 

oS. &brI 8abodh 1IaD8da: 
Shri Daljll SlDIh: 
Shri I'wpsl Singh: 
Shrl Kapur Slqh: 

Will the Minister of Petrol_ &Dd 
Chemicals be pleased to atate: 

(a) whether it is a fact that the ini-
tially esllmatod cost of Cochin reflnery 
has gone up to the extent of rupef!fl 
five clI'Ores; 

(b) if !1O, the reasons therefOl'; 

(c 1 whether this i. further likely 
to go up by the tima of Its comple-
tion; and 

(d) lhe progress made .. far in its 
construct ion? 

The Minister ot l'eUoleUJD aDd 
Chemloal. (Sbrl Hu...,.yUn· Kablrl: 
(a) and (bl. The cost of the refinery 

is now estimated at Rs. 21-92 crares., 
which is Rs. 4'07 crores higher than 
lho initial estimate made on the basis 
of prices in 1962. The increase is due 
to the rise in prices and the higher 
rnte of customs duty on equipment 
anri materials and the inclusion of an 
unfrl'jeseen expenditure on construc-
tion of dock facilities. 

(c) No, Sir. 

(d) Construction work I. in pro-
gress and the reRnery is likely to M 
commis.ioned by the end cif the finan-
cial year. 
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PertlU ..... Plaut. 

·12. ShrimlU Sbarda MakerJee: 
Wili the Minisler of petroleum Iud 
Cbeml .. ". be pleased to slate: 

(a) whether It is a tact tlmt tlut 
u.s. Becblel Corporation has made a 
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revised proposal for setting up a few 
fertilizer plants; and 

(b) if so, the details thereot? 

The Minister of State In the Minis-
try of Pet roleum and Chemicals (Shrl 
Ala, •• an): (a) No, Sir. 

(b) Does not arise. 

National Laboratories for Dele.ee 
needs 

-18. Shrl D, C, Sharma: 
8brl p, ft, Chakrav .... tl: 
Shrl P. C, Boroooh: 
Shrl Heda: 
Sbrl Yashpal Sinlh: 

Will the Minister of EducaUon be 
pleased to state: 

(a) wh.ther the National Labora-
tories arc heing geared lip tJ meet the 
needs of defence; 

(b) if so, the steps taken in the 
matter; and 

(c) the nature of work to be done 
by the laboratories? 

The Mlnl.ter of Education (Shr. 
M. C. Cha,la): (a) Yes, Sir. 

(b) and (c). A Steering Committee 
with representatives of Defence, 
Technical Development and Supply 
W"dS formed in 1962 to study Defence 
problt.'ms, identify them and to take 
further Bel ion to find solutions, This 
Committee is assisted by a Detence 
Co-ordination Unit, which is working 
in close colla bora lion with Dett'nce 
and has assiglJed 8 large number Jf 
projects to the national laboratories; 
which h'3VC cilhpr been C'omplE"ted or 
are in difTerent stnges of deve:opmcnt. 
Supplies are bt'ing made to Defence in 
respect of 29 items whi('h are being 
produced in pilot plant. in the var;ous 
Labora10ries/lnstitute., A number of 
new d ~  projects have been 
recently referred to the national labo-
ratoriE"s for examining the ~  

of toaking them up. 

0WIe14s In AMaIn 

01.. Sbrl Bem 80 ..... : 
811r1 p, C. Bo ....... h: 
SlarimaU BeRuk. Bark.&akl: 
8brl p, R. Cbakravertl: 
Sbri Subodb Baallda: 
IShrl Yuhpal Sinlh: 

8hrl Sham Lal Siral: 
Shri M, L, Dwlvedl: 
Sht! S, C, SamaIL.: 
Shri Parasbar: 
Shri S, N, Chaturvecli: 
Shri Brij Raj Singl1: 
Slui Onkar La) Berwa: 
Shri Gokar.n Prasad: 
Dr. Mahadeva Prasad: 

Will the Minister of Petroleum and 
Chemicals be pleased to state: 

(a) whether it is a fact th,t recently 
an oil-beadng structure h,IS been 
located by the Oil and Nnlw'Rl Gas 
Commission somewhere iJ,'tween 

Rudrasagar and Lakwa fields In 
Assam; and 

(b) if so, the estimated extent of 
the finds? 

The Minister of Prtruleum and 
Chemicals (Shrl HUluayun Kablr), 
(a) No, Sir. 

(b) Docs not arise. 

J_a of Indastria\ Licences 

-15, Shrl p, C. Borooah: 
Sht! Basappa: 
Shrl Yashpal SlIIgh: 

Will the Minister of Home Affairs 
be pleased to refer to the reply gIven 
to Starred Question No, 774 on the 
22nd September, 1965 and state: 

(8) whether a de('ision has since 
been taken to appoint a quasl-judL.ial 
body for issuing industrial licences; 
and 

(b) if so, its precise constitution, 
functions and m..odUB operandi? 

TIle Mlnl"er of Slate in the MbIlI-
try of Home Allai .. and Minister of 
Delence Supplies In the Ministry 01 
Defence (Sbrl Bathi): (a) No, Sir. 

(b) Docs not arise. 

Student Indleclplboe 

018. ShrI Kaml Slnrhll: Wlll the 
Minister of EduoaUon be pleased to 
state: 

(a) whethea" GOYE"rnment are aware 
that political interference is a source 
of student indiscipline; 
(b) if so, whether any appeala 

bave been made to the political par-
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ties not tD call upon students for 
participation in demonstrations and 
strikes; ",nd 

(c) the steps which are being taken 
to create a oense of participation 
amongst the students in creating a 
New India? 

The Minister of Education (Shrl 
M. C. Cbarla): (a) and (b). Yes, Sir. 
Inform'31 appeals have been made now 
and then to polilical parties not to 
call upon students for participation In 
demonstrations and strikes. 

(c) In addition to the National Fit-
ness Corps ~  for school students 
and the compulsory National Cadet 
Corps Scheme for college studpnts. 
which are already being implemented, 
it is proposed to institute a scheme 
of one year's compulsory national 
service for all students completing 
secondary education. 

SboI1are 01 Kero""ne aad Diftel OIl 

017. Shri Llnga Rec\dy: 
Shrl D. C. Sharma: 
8hrl Bbanu Prakasb 81ngh: 
Sbrl Madhu Llma,.e: 
Sbrl Ba,.I: 
Sh.1 IIh...,., Narayan Du: 
8hrl Yasbpal SInch: 
Dr. Sarojlnl Mabbdtl: 
Shri B. K. DRs: 
Shrl It. Barna: 
Sbrl Ragbnnatb SinIh: 
Sbrl P. K. Deo: 
Shri SOlankl: 
Sbrl Nanuolmha lteoI4y: 
Shri Kapur Sin",: 
Dr. L. M. Smpvl: 
Sbrl Ram S"Wak Yadav: 
8brl S. M. Banerjee: 
Shri Blbbntl Mlsbra: 

Will bhe Mini.ter of Petroleum IUId 
Cbemleals be plea.ed to state: 

(a) the extent to which Govern-
ment have been successful in remov· 
ing tho shortage of keroBene oil, diesel 
and petrol in different parts 01 the 
eountry to-date; and 

(b) the measuro. taken by Govern· 
ment to make the country !eJf-suffi-
c:ier}\ as regard. the Petroleum Pro-
duct. and Chemical. in the Fourth 
l'ive·Year Plan? 

The MiIlIster of Petroleum &ad 
Chemicals (Sbrl Huma1u.n Kablr): 
("') The production of petrol bein& 
in excess of our requirements, there 
is no general shortage of petrol in 
any part of the country. Owing to 
the arrangements made for import 
of diesel oil from the U.s.S.R. there 
has also been no shortage of diesel all 
since July. 1965. Shortages of Kero-
sene have been experienced in the 
last three months on acoount of the 
priority that bas bccn given far meet-
ing the requirements of delence since 
the commencement of the confliot 
with Pakist3n. Arrangements are 
being made for increased supply of 
Kerosene from rupee payment coun-
tries as well as by rationalisation of 
local production. 

(b) The additional refinery capa· 
city envisaged during the Fourth 
Five Yoar Plan will make the coun-
try sclf·suffirient in regvrd to most 
of the petroleum product.. Measures 
to increase output of chemicals and 
to make the country sell-sufficient to 
the extent possible oonsl,\ent with the 
country's resources in the Fourth Five 
Year Plan are also under considera-
tion of the Planning Commission. 

Joint Consultation Sch_ 

018. Sh.rI A. P. Sharma: 
Shrl S. M. Banerjee: 

Will the Minister of Home Atralrs 
be pleased to state: 

(a) the reasons for delay about the 
implementation of tho scheme. parti· 
cularly in the Railwav and Delen ... 
departments for setllcmenl or d1.8-
putes between the workers and the 
employing Ministries in view 01 the 
acceptllnre of the schcml: of Joint 
Consult"tion and Compulsory Arbl· 
tration by almo!!!t All thf' Central 

~  employees, trade unionl, 
and associations; 

(t) whether it is a fact that tile 
Ministry of Home Affairs is not ~ 

~  the scheme because the 
employing Ministries are opposed to 
the same; and 

(e) if not. ~ specific rensons for 
the ilelay and by what time the 
.,beme ill likely 10 be implemented? 
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The M;nlster of State In the MInls-
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shrl Hathl): (a) to (c). 
Some of th.e unionslassociations have 
not .. ccepted the scheme in its entirety. 
Hence it could not be implemented so 
far. To the extent practicable, Gov-
ernment are anxious to secure unani-
mity on the scheme. To achieve this, 
meetings are being held the last of 
which wns on 21-10-1965. The differ-
ences were further narrowed down 
and We hope to introduce the scheme 
early. 

Internment of Pakistanis 

·ZO. Shrl Ramesbwar Tanlla: 
ShrI Hlmatalngka: 
Shrlm.U Reltuka Barkatak1: 
8hrl R. S. Pandey: 
8hrl Krishna Deo Trlpathl: 
8hr1 V. B. Gandhi: 

Will the Minister of Borne Affairs 
be pleased to state: 

(a) whether it is a fact that during 
1Ibe recent conflict between India and 
Pakistan, some Pakistanis have been 
interned in the various parts of the 
country; 

(b) if so, their total number; 

(c) the action taken against them; 
and 

(d) whether thay have been asked 
to leave the country or Pakistan 
asked to take them back? 

The Deputy Minister In the MInls-
try of Home Affairs (Shrl L. N. 
Misbra): (a) and (b). Yes, Sir. Their 
number is 3,064. 

(c) They were, in the firsf instance, 
interned locally and .. re being trans-
ferred in batches to a Central Intern-
ment ~ . 

(d) The question of exchange of in-
terned P.-.kistnnis in India with Indian 

nationals interned in Pakistan is under 
discussion with the Government of 
Pakistan. 

Vlo.Ia.tiomI of ~ CommodiiJas 
aod Foodgr.i .... aegulatloas 

·Zl. 8hrl P. R. ChakraverU: 
Shrl K. N. Tewary: 
Shrl p, C, Borooah: 
Shri Glllshan: 
Shrl BUIa Singh: 
ShrI Yashpal Slqh: 
Shri Bllkam Chand 
Kachhavalya: 
Shrl ODkar Lal Ben ... : 
Shrl Brij Raj Singh: 
Shrl Gokaran P .... d: 

Will the Millister of Bome Man 
·be pleased to state: 

(a) whether the Union Government 
have advised the State Governmentll 
to initiate vigorous drive to ~  out 
violations of the ~  Commodi-
ties aDd Foodgrains Regulations by 
taking into custody under the Defence 
of India Rules, Black-m'8rketeen and 
hoarders of foodgrains; 

(b) the number of arrest.. so tar 
made for such violations, State-wise; 

(c) the number of merchants dl!'lain.. 
ed on the basis of reports regardinlr 
the anti-social activitiea; and 

(d) the number of proleoutiona 
launched for violation of foodgrains 
order? 

The Minister of Slale In tho Minis-
try of Home Aff.lrs and Ministry of 
Defence SnppU.. In the Ministry of 
Defence (Shrl Bathl): (a) Yes, Sir, 

(b), to (d). The material is beln, 
collected. 

~ ""IT ~ ~ finT I1IT1fI 

*22 oft ~ ~ : 
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fit;qr 'fl1'T . ~ mm<: 'l1: ;;W ~ I  

'liT ~ .  f'l>qT 'f!1T I 'I>lfW '1tf ~ 
~~  ~  

~~ I ~~ ~ fffi\ 
. ~ I ~  I 

('I) ri\or'IT ~ ~I   ~I  .m 
W If'r.17 ~ :-

( 1) ~  ~ fil'lfvr f>rqw ~ 
1!Ii!f qf1r>i<rr '!>1 ~ ~ ~ 
I ~  

( 2) ~ if" 'I'iTt.f ~ qfu ""'t. 'IToIT 
mit lfl<{f omm it WI' ~ 
~~~ ~ 

'l1:W ~ .  iI"ifT 'lIT R 
~~~~ ~ 

'l1: 'Pfmr lilt ~~  ~ 

it '!>'1ft; 

( 3) 'f>Ttf1'T <ft ~ I  qfu lfit 'f11[ 

~ ~ ~ 

'1ft Utflq "'('IT; 

(4 ) fq;m: it. ffiU '1» 5 it tm 'Ii1: 
:1 ~ ~ w.f.r:om ~ 
~ oft; i\' :o<rmif'.l ~ ~ 
~~ I~ I ~  

( 5) ~ lII11f11T ~ ~ f1N 
~  ~~  

(6) ~~  

i'I>"I' I ~ ~ f.pf ~ ~  ~ 

~~I 

('1') rimt '1tf 'fO) ~ 'liT 
lIflmvr ~ <it ~ >ir.rm ~ t I 
Beport of Assam 11111 Areaa 

Commlssloa 

-%3. Shrlmati Reauka sarkalakt: 
Shri P. C. BorOOah: 
Shrl Vashpal Slartt: 
Shd Bhuu Prakash SI.,.II: 
Shrl Raviadra Varma: 
Shrl p. Venkatasubbatah: 
8hrl I. B. S. Blat: 
Shri Basamatarl: 
Shrl A. N. Vldyalankar: 

Will the Minister of Rome Allatn 
be pleased to state: 

(al whether the Hill Arcos Com-
mission (Assam) has submitted ItI! 
report to Government; and 

(b) if 50, the main ~ d.

tions thereof? 

The Minister 01 state In the MlalII-
try or Dome AITairs and Mtnlster or 
Delence Supplies In th.. MlnIstry of 
Delence (Shrl Rathl): (a) No, Sir. 

(b) Does not arise. 

OlI'-Shore 011 Depoolto 04 East «Jeu& 

"24. Shr! Yashpal Slarh: 
Shrl Shre.. Narayu DUI 
Shri D. C. Sharma: 
Shrl lie .. Baru.: 
Shrl P. R. Chakravertl: 
Shri P. C. Borooah: 
Shrlmatl Renaka BaftaIakt: 
Shrl S. C. Samaata: 

Sbrt Subodh 1IanIJda: 
Shri M. I,. Dwlve4l: 
SlIrl Ravindra Varma: 
Stlri Vi.,lma Nalh P"""",,,: 
SlIrl On""r La\ Berwa: 
Shrl Sham LaJ SaraI: 

Will the Miniater of P.trot_ ... 
Chemlcala be p\eued 10 N": 
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( .. l whether the preliminarl' stud-
ietI conducted by a Soviet ship of 
India's eastern coast give hOPe lor 
*he existence of large off-Jtlore oil 
deposito; and 

(b) if so, the further action b .. lnr 
contemplated to explore tne Jame? 

The Minister of Petroleum and 
Chemicals (Shrl Humayun Kablr): 
(a) and (b). The seismic surveys car-
ried out by the Soviet ship olf the 
Coromandal cast have indicated the 
presence of n lair thickness of sedi-
mentary rock formations 'and two pos-
Blbly interesting anticlinical structures 
in the area. Further exploration work 
comprising B seismic surveys and dril ... 
ling opera Huns is in progress in the 
adjoining land area, and off-shore 
drilling will be undertaken it and 
when necessary. 

Kalron Murder Case 

'%5. Shrl Vl.&bwlL Nalh Pudey: 
Shrl Prakash Vir Shastri: 
9hrl Jagllev Singh Siddballtl: 
SbrI D. C. Sharma: 

Will the Minister at Home Alralrs 
be pleased to refer to tne reply given 
to Starred Question No. 88 on the 
18th August, 1965 and state: 

(a) whether the State Government 
have completed the invesllgAtions 

into the Kairon Murder Cnse and sub-
mitted their report; and 

(b) it so, the result thereof? 

The Mlnl'ler ot State In tbe Minis-
try ot Home AIIalrs and Minister of 
Defence Supplies In the Ministry of 
Detence (Sbrl Hatbl): (a) No, Sir. 

(b) Does not arise. 

ClvU Defence 

"11. SbrI Madha. Llmaye: 

Sbri Bacrl: 
SbrI D. C. Sharma: 
Shrl P. C. Borooab: 
ftrl I'ftlr:ull VIr 8U1ll'II 

8brl Japev Sin&'b SldOantt: 
Shrt P. R. Chakra vertl: 
Shrt R. S. Pande)': 
Sbrl Yashpal Singb: 
Shrt LlDga Reddy: 
Sbrl Onkar Lal Berwa: 
Shrl SId"'aeshwar Prasad: 

Will the Minister of Home AJraln 
be pleased to state: 

(a) .whether Government prapose 
to set up a permanent all-India co-
ordinated organisation tor civil de-
fence; and 

< b) if so, the details thereot? 

The Deputy Minister ill the MiDIs-
tr)' of Home Alralrs (SbrI L. N. 
Mlsbra): <a) and (b). An organisation 
headed by the Director General, Civil 
Defence, already exists a1 the Centre 
under the Mini.,try of Home AIIalrs, 
for coordinating the activities of civil 
defence organisations in StateslUnion 
Territories. 

Seeret Transmitter In Nacaland 

"%8. Sbrl Hem Baraa: 
Sbrtmall Renuka Barkatakl: 
Sbrl Hart Vishou Kamath: 
Shrt Ravlndra Varma: 
Sbri P. Venkatasubbalall: 
Shrl Yasbpal SIOlb: 
Shrt V. B. Gandld: 
Sbrl Sldheshwar Prasad: 
Shrl Kajrolkar: 

Wlll tbe Minister of Home AJralrl 
be pleased to state: 

(a) whether Government are aware 
that a secret transmitter< has been 
illegally operating In Nagaland for 

Borne time past; and 

(b) if so, whether any steps have 
been taken to locate this transmitter 
and stop It from functioning? 

The Deputy Minister in the MiDis-
tr)' f Home Aftalrs (Sbri L. N. 
~  (a) and (b). An unidentified 
transmitter operated in Nagaland bet-
ween 20th and 23rd September, 1965. 
A close watch Is being kept to locate 

it. 



Written Amwen KARTIKA 12, 188'1 (SAKA) Written AMIDe., 

Wukdar Committee OIl P*oJ.am 
Price-PoUey 

ozs. Shrl P. C. Borooah: 
Shri Ya.hpal Singh: 
Shrl Madhu Lim.ye: 
Jlh.i Blllrl: 
Shri Sham I~.  S ..... f: 
8hr1 D. J. Naik: 
8hrl Ind raji! Gupta: 
Shrl Warlor: 
Shrl Daji: 
8hri R. Barua: 

Will the Mini.ter of Petroleum ..... 
Chemicals be pleased to state: 

(a) whether Government have exa-
mined the Talukdar Committee's re-
commendations on Petroleum Price-
policy; and 

(b) if 90, the decisions taken there-
on? 

The Minister of Pelroleum and 
Chemicals (Shl i JIumayun Kablr): <a) 
and (b). The Hepcn .!.ubmi!ied on 
18-8-1965 by the I~  Group on 
on Prices. headed by Shri J. N. 
Talukdar is still bt:ing examined; de-
cisions thereon have not yet been 
taken by Government. 

Report of Pathak Commlssloa 

*... Shrl Vlllhwa ath Pandey: 
Dr. M. 8. Aney: 
.!Ihrl Rukam Clund Kaebba-
valra: 

Will the Minister of Home Main 
be pleased 10 refer to the reply given 
to Starred Question No. 85 on the 
18th August, 1965 and state: 

(a) whether the Pathak Commission 
has since ("ompleted its enquiry into 
the ~  that $omc pl"rsons had 
prior knowledge ot the s heme for 
murder of Mahatma Gondhi and sub-
mitted its re'prt to Government; 

(b) if so, the outcome thereof; and 

(e) if nC)t, when the report is likely 
to be submitted and the causes C)f 
delay! 

TIle MInister of state In the Mbds-
try of Do-. M.ur. aDd lIIlaIRer of 

Defen... Supplies III tile MlnlBtrJ III 
Defenoe ~  Kallii): (8) No, Sir. 

(b) Does not ariae. 

(e) The report ot the Commission Is 
due to be submitted by :Jlst December, 
1965. ~ Comm.ssion has to examine 
a large number of witnesses and 
voluminous old record", and, there ... 
fore. it JW'i nol ~  found possible 
for ~ to ~ .  its ft!POl'l yet. 

()eBtral Sanskrit Board 

-I. Shrl Ram H.rkh Yadav: 
Shrl !tam S ..... k l'adllv: 
Shrl Madhu Limaye: 
ShrJ Barrt: 

Will the Minister ot Edur,atlon be 
pleased to state: 

(a) whether Government hove re-
CODstituted the Cf'ntral SanskfJt Board 
for the .~  HUU rle\ eJopment 
of Sanskrit in Lhe c(,unll'Y; 

(b) if ,no the com[lo,ition of the 
Board; and 

(c) its main functions? 

Thn Deputy Minister In the MIa"-
try of Educalion (Shri Bhak! Danhaa): 
la) Yes, Sir. 

(h) and (ci. A statr'ment I. laid on 
the Table of the House. I Placed ill 
Librarll. See NC). LT-5022i 05.] 

Women'l Pol:vt .. ~. Roole AYellu., 
New Delhi 

2. Shrl Ram JIarkh Yadav: Will 
tlV! "1::1>,:/_":-of EduratioD he pleased 
to st.} ~  

<a) whether it i. a fad th.,1 Gov-
ernment lB"C' re 0' n,L .. d I.~ d.plornaa 
in cert ... jn bl alll·hf·q n ~ 1 j.,.;' n :(":f' petu-
c-ation awarJed l"-v th· .. W ~ Poly-
technic. Rouse A .. enue, ~  Delhi; 

(b) if '0, the details theront; and 

(c) the reasons tor such spedal re-
cognition1 

The Mlnlotp.r ot F.du.ation (Shrl M. 
C. Ch.glal: (,J Ye" Sir. 

(h) Diplomas in (i) Library Science, 
(ii) Secretariat Practice, (iii) Medi-
cal Laboratory Technology, (iv) E1ec-
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tronic., (v) Architectural Aaailtant-
Ihip, (vi) Commercial Art and (vii) 
Interior Decoration and Display have 
been recogn i"cd for purposes of em-
ployment to suburdinate posts and 
services in the appropriate fields under 
the Central Government. 

Ce) The diplomas haVe been recog-
nised in pur:.uance of the general 
principles laid down by the Govern· 
ment of India for recognition or diplo. 
masicertificates awarded by State 
Boards of Technical Education to the 
students trained at recognised Insti-
tution.. No special recognition has 
been accorded. 

...... ~  Ii ~ ~ 

3. 11ft 'fll fi'l1l'Q : 
~ : 

1!In' ~ ... nf 1iift III ~ '1ft 1m 
rnfil;: 

~  I ~ ~ ~ it 
~  'A'1mr, 1965 it ~ 
~ \'I1IT ~ 1('TT\'f ~ ua:ql it 
I'" fiI;cr;ft iii (tR1lf(qj '1ft 'Ii 11ft; 

(.) ~~I . ~ I  

'It; .m 
('f) ;;.r ~ it; ;rrIf 1!In' ~ ~ 

~~~~  ? 

~ ~ it mq' "tit \'I1IT 
I ~  ""fIIN illlf<mn "'"''' ,,1ft 
("I ~  ; (iii) ~ ('f). f"'IT 
~I ~ ~ ;;n ~ t m lfImI1I'If ~ iIr 
WIIT-'mr If': W ~ ~ 

AutomDblle EqlDeerblc Dlpl_ 

4. Sbrl Ram HlU'kb Yadav: WlIl the 
Mini-·ter of Edar.atlon be p!eased to 
stute: 

(n) . ~.  it ~ ":\ r<'\C"t that Govem-
m(mt huvc ~ d the Diplomas in 
Autonlobi ~ Engint"eTing awardt!d by 
the Madh)" Pradesh Board of Tecb· 
.ical Education, Bhopal; and 

(b) If so, its implications regardlq 
employment in the Central Govel'll-
ment services! 

Tbe Minister of EdaeatlOll (Sbri M. 
C. Cballa): (a) Yes. S;r. 

(b) This recognition makes the holli-
ers of di·ploma eligible for recruitment 
to subordmate ~  and services in 
the appropriate lield under the Cen-
tral Government. 

FaeWtlea for M.P. Detenu 

5. Shri Kilila Venkaiah: Will the 
Minister of Home Alrair. be pleased 
to state: 

(a) whether instructions were iSl"-
ed by Government for giving special 
facilities to the Members o[ Parlia-
ment detained und,·r the De[ence of 
India Rules; 

(b) if so, what are ~  special 
facilities; ond 

(e) whether a copy of the instrk-
tions w ill be placed on the Table7 

The Mlnloter of State In the M .... 
try or Home Aftalr. and the Minister 
01 Defenoe Sapplles in the Ministry of 
Defence CShrl Hatbl): (a) Some sug-
gestions had been made for the con· 
sideration of the State Governmen\.L 

(b) gnd (c). The suggestions relate 
to quickening the pace of investlga· 
tion of the case, elIecting the arrest 
with as little harassment os pollllible 
to the ,person concerned, allowing it 
necessary sufficient margin for pre-
parations, allotting the class be1iltin8 
hi.< education, life to whiCh he has 
been accustomed etc. and prompt re-
dresS'3.1 of grie\'anrcs, if any, in re. 
gard to conditions in jail. 

~  

8. Shri Kolla Venkalab: Will the 
Minister of Home Arralrs l,e plea.ed 
to state: 

(a I whether any hunger strike by 
the Lett Communist detenu. In 
Andhra Pradesh had taken place in 
September, 1965; 
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(ob) i1 so, how many took part; 

(e) the main grievances represented 
to the State Government "n which 
they resorted to hunger-strike; 

(d) how far the grievances were 
enquired into and met; and 

i e) if they have not been :net the 
reasons therefor? 

The Minister of state In the MInIs-
try of Home Allair, and the Minister 
of Delence Supplies in the Ministry of 
Defence (Shrl Hath!): Ca) Yes, Sir. 

(b) 132, 134 and 149 Persons took 
part on the 3 days of the strike res-
pectively. 

(c) and (d). The grievances related 
to grant of family allowance, supply 
of literature, legal consultation and 
release of hospitalized detenu.. The 
State Government lrave already taken 
adequate steps in respect of al! these 
matters. 

(e) Do ... not arise. 

7. Shrl Kolla Venkalah: Will the 
Minister of Edncation be pleased to 
state: 

(a) the number of seats reserved, 
if nny, in diIIerent Universities (il in 
Arts Colleg"" and (ii) in Technical 
Colleges in the country for the etu-
dents from Andaman and Nicobllr Is-
lands in 1964-65 and 1965-66; and 

(b) the seats utilised by the stu-
dents from Andaman and Nicobar 
Islands during the ahove p"rlodr 

The MlaJster Of Education (Sbri M. 
C. Charla): (a) (i) Arts Collegeo: Nil. 

(ii) Technical College!: 4 each 
in 1964-65 and 1965-88. 

(b) All the" _1lI were utru-! each 
YEn. 

Part·Time Teacben In Kerala 

I. Sbri A. K. GopaJaJl: 
Shrl Vasudevau Nair: 
Sbri Warlor: 

Will the Minister at Edacatloa be 
pleased to state: 

(a) the number of part-tim" teachen 
in Government schools in Kerala at 
present; 

(b) !be salary per mensurn they are 
given; 

(c) whether Government have re-
ceived representations for increalm. 
their salary; altd 

(d) if so, the decision takl!D thereon? 

Tbe Deputy MlDbter In the MiDlstrT 
ot Education (Sbrlmatl Sowularam 
Ramachandran): (a) to (d). The infor-
mation i. being obtained trom the 
State Government and will be laid on 
the Table at the House in due course. 

9. Sllrl A. K, GopaJm: WiU the 
Minisler of Home Affair. be pleased 
to state: 

(a) whether the Xcrala Public Ser-
vice Commission haa oubmltted .. 
interim report; 

(b) if so, when; 

(e) whether Govcmm"nt ha"" 
""""Pted the lame; 

(d) the annual additional financial 
commitment required to implement ita 
recommcndation8; and 

(e) ",hen the final report at the 
..~  wilJ hp ready? 

The ~  of state In the IIlinl8-
try at Home AtJ'airs UId the Min b'ter 
or J)c/.""e Suppli"" In tbe M:n,.try of 
J)"fence (Shri lI ... hi): (n) "0 Sir. 
(b) to (e). Do not arile. 
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FamIly AllowanDe to ComDumI!ot 
Deteau. In Kerala 

10. Sbrl A. ¥. Gopalan: Will the 
Minister of Home Atrairs be pleased 
to state: 

(a) whether Communist Detenus in 
Kerala Jails went on hunger-strike 
during August, 1965; 

(b) It BO, what were their demands; 

(e) whether any assurances like 
liberalisation of parole and reconsi-
deration of family allowances were 
given to them; and 

(d) if so, the number of detenus 
ganted parole faCilities and the num-
ber of tbose granted family allow-
ance thereatter? 

The Mlnillter of State In the M.iDJs-
try of Home AIlalrs and tbe MlnlUer 
of Defenee Supplies In the Ml ....... y 
of Defence (Shrl Hatbl): (a) Yes, 
Sir. 

(b) The demands were as follows: 

(i) either the unconditional 
release or trial befoTe courts 
of lew of the Left Communist 
delenus to prOve the charges 
levelled against them; 

(U) adequale allowance to the 
families of detenus to enable 
them to live in reasonable 
comfort, with a minimum of 
Rs. 100 .p.m.; 

(iii) liberal parol" facilities for 
detenus; 

(Iv) better medical facilities, 
including treatment by 
specialists, for the detenus; 

(v) treatmont of all detenus as 
class I prisoners; 

(vi) urgent measures to improve 
the deteriorating food situa-
tion In the State; and 

(vU) better altention to the needs 
of the State. 

(c) Yes, Sir. 

(d) 35 detenus have been granted 
parole. 27 detenus have been granted 
family allowance afresh and in the 
case of 9 detenus it has been enhanced. 

ThNe y .... Valverslty Co ....... 

11. Shrl Krillbna Deo Trlpathi: Will 
the Minister of Education be pleased 
to state: 

(a) the progress, if any, made in 
regard to the introduction of three-
year Degree Course in the Universi-
ties in Maharashtra and U.P.; and 

(b) whether Government propose 
to stop the grants awarded by the 
University Grants Commission to the 
Universities which do not adopt the 
three-year degree course? 

The MlnIBter of Education (Shri 
III. C. Cha,la): The information is 
introducing the three-year degree 
course in the State Universities of 
U.P. is under consideration of the U.P. 
G<lvernment. 

The University of Bombay proposes 
to adopt thc three-rear degree course 
after intermediate for honour. 
students. 

(b) No, Sir. 

Granta to UniVersities In V.P. 

U. Shrl Krishna Deo Tripathl: Will 
the Minister of Education be pleased 
to state the details of various grants 
given to the Universities and Colleges 
of U.P. by the .University Granla 
Commission for scientific education 
together with (i) the name of the 
University ICollcge, (ij) amount of 
grant. and (iii) the specific purpose 
for which the grant had becn sanc-
tioned during the Third Five Year 
Plan period 50 far? 

The Minister of Education (Shri 
M. C. Charla): The informatiOn Is 
being collected and will be laid on 
the Table of the Sabha in due course. 
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UDlvendUes aDd eou.ec-
13. Shrl Krishna Beo Trlpatbl: WlJI 
the Minister of Education be pleased 
to state: 

(a) the number ot Universities 
State-wise; 

(b) the number of Degree collega; 
and 

(c) the number of higher institu-
tions granted the status of University 
by the Government of India on the 
recommendations of the University 
Grants Commission? 

The Minister of EdueatiOD (Shrl 
M. C. Chagla): (a) to (c). A state-
ment is Laid on the Table of the House. 
[Placed in Libra'll. See No. LT-502SI 
65). 

Kldnapp..... by IN.,. Ba8tI1es 

14. Shrimatl Benub ~ Id  

Shrl Bavlndra Varma: 

Will the Minister ot B_ Main 
be pleased to state: 

(a) whether it is a fact that IIIx 
Nagas including one Government 
teacher, were kidnapped by a band 
of armed Nage hostiles trom the 
village of Choiiber in the Ukhrul Sub-
Division of Manipur on the 18th 
September, 1965; and 

(b) if 80, whether these kidnapped 
Nagas have been let tree and the Nap 
hostiles responsible for the outraae 
apprehended? 

The Minister of Stale In lIIe MIDIs-
try of Home JUrairs and !:be MlDlater 
of Defence Supplies In lIIe Mtailltry 
of Defence (Shrl Batbl): (a) On IItth 
September, 1965 four villagers includ-
ing one Government teacher and one 
Government dak-runner were kid-
napped by armed N"ia hoatiles from 
Choither village. 

(b) The kidnapped persona have 
been set free. Culprits have not been 
apprehended so far. 

Il.ebablUtation of Mi&'raDts fna 
East PakWtan 

15. Shrl S. M. Banerjee: Will the 
Minister of RehablJltation be pleased 
to state: 

(a) the number of migrants from 
East Pakistan in the various camps 
who hbve been rehabilitated 80 far; 
and 

(b) the number of those who stlll 
remain to be rehabilitated? 

The Mlnl'lter of B.ehabWtation (Shrl 
Tyalrl): (a) 6,128 families of new 
migrants from East Pakistan have 80 
far been sent to rehabilitation sites In 
various States. In addition, 1,501 
families have been provided with 
regular employment. 

(b) 51,100 families In camps are 
yet to be rehabilitated. 

8ecnrIty Arranre_nts at Alrpol'tll 
16. Shrl Harl Vishnn Kamath: Will 
the Minister of Home Affairs be 
pleased to refer to the reply given 
to Unotarred Question No. 628 on the 
25th August, 1965 and state: 

(a) whethcr action on all the re-
commendations made by the Commit-
tee appointed to go into the security 
arrangements at AirpOrts has been 
completed; and 

(b) If 50, the details ot action taken 
on each recommendation seriatim? 

The Minister of state In the Mluls-
try of Home AlI'al"" and the Minister 
of Defence SuppU... In the Ministry 
of Defence (Shrl Hathl): (a) No, Sir. 
The recommendations are still under 
examination in different Ministries 
and departmenll. 

(b) Does not arise. 

K1duapped Chlldrea 

17. Shrl Yasbpal Fllogb: 
Shrl Bhauu Prakash Singh: 

Will the Minister of Home Affaln 
lie plea.ed to refer to the reply riven 
to Starred Question No. 199 on Ihe 
~  August, 1965 and .tate the further 
progress made In the recovery of ma.-
lin, chiI.dren? 
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The Depaty Minister In the MinIII-
try of 1I0me Affaln (Shrl L. N. 
Mlshra): Despi te best efforts the Delhi 
police could not find any clue of the 
missing children. The search Is still 
being continued. 

GDjarat Bellnery 

111. 8hrl Yashpal Slnch: 
Shrl P. C. Borooah: 
Shrl Basomatar!: 
Shrl Kolla Veakaiah: 
Bhrl Onkar Lal Berwa: 

Will the Minister of PetrolelUD aJld 
OIlemIcabl be pleased to atate: 

(a) whether the Guinrat RefInery 
baa started working; 

(b) If so, the pres..,.,t rate of pro-
duction; and 

(c) by what time it will reach lia 
eptimum capacity! 

The Minister of Petroleam anti 
Chemicals (Shrl HamaYDD Kablr): 
(a) and (b). Yes, Sir. The first 
million tonne unit of the rellnery was 
commissioned on 11th October, 1965 
and is operating at 1,000 to 1,500 
tonn .. per day. 

(e) The copacity of one million 
tonnes is expected to be achieved 
before the end of the year. 

Photo. published In Vogue 

II. Shrl Yashpal Slnrh: 
Shrl Bhana Prakash SInIh: 

Will the Minister of Home Allalra 
be pleased to refer lo t he reply I:iven 
'" Unstarred Question No. 2674 regard-
Ing photos puulished in the ''Vogue'' 
dated tIll' 22nd September. 1965 and 
Pie; 

(a) whether the COPy of the said 
magazine has since been obtained and 

examined by Government; and 

(b) it SO, Government'a reaction 

thereto? 

The Depaty Minister In the MInIs-
try of Home Alralrs (Shrl L, N. 
........... ): (a) YM, Sir. 

(b) The Government do not pro-
pose to tnke any action against the 
relevant issue of the periodical. 

Educational aelivltles 

21. Shrl Vish_ Nath Pande,.: Will 
the Minister ot Education be pleased 
to refer to the reply given to Un.tar-
red Question No. 1234 on the lst 
September, 1965 and state: 

(a) whether Government have gince 
considered the proposal ot bringin, 
all educational activities in Ule lIeld 
or higher education. including agri-
cultural and medical education, under 
one umbrella; and 

(b) i1 10, the deci>;ioll taken in the 
matter? 

The MInister of EducatiOll (Sbri 
M. C. Charla): (a) and (b). The 
matter is still under consideration. 

Eqalpmellt for Gem ... 

%3. Shrl Sbr"" Narayan DaB: 
Shri Ram Barl::b Yad8Y: 
ShrI Viohw .. Nath Pandey: 

Will the Mini,ter of Education be 
pleased to stnte: 

(a) whdher the All-India Council 
of Sports has submitted any scheme 
for ~ provision of piCiY grounds aM. 
equipment lor educational institutioaa 
in the country; 

(b) if 80, the broad features there-
Of; 

(c) whether Ule financial _t 0( 
the ~  hag been c·xnmined; aDd 

(d) if 80, the result ot sum exami-
nation and the reaction of ~ 

ment thert!to? 

The no.,uty IIllnlster In the MIn ..... 
try of Education (Sbri Bhakt 
Darshan): (a) and (bl. The All-
India Council of Sports was associated. 
in drawillg up drafl proposals for 
inclusion in the Fuurth Five Year 
Plan for development of sporto and 
games in the country. These pro-
pc;waW as oriainaJly prepared ift_ 
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alia included prOVISIon of play 
grounds for about 1,500 coUeges, 16,000 
High/Higher Secondary schools and 
12,000 Middle schools, involving 
expenditure of Rs. 10,000 in the case 
of a college and Rs. 5,000 in the case 
of a IIigh/Higher Secondary school 
or a Middle school. Provision was 
also suggested in these proposals for 
supply of sports equipment to about 
16,000 High/Higher Secondary schools 
at the rate of Rs. 1,000 per school. 

(c) and (d). The Fourth Five Year 
Plan is yet to be finalized. However. 
Indications are that due to limited 
funds available in the Central Sector 
for development of sports and Games 
the schemes relating to provision of 
play grounds and sports equipment 
for educational institutions are not 
likely to find 8 place in the Central 
Sector. The State Governments, 
Municipal Corporations etc. may be 
expected to look after these require-
ments to the extent possible within 
the resources to be made available to 
them under the Fourth Five Year 
Plan. 

8hortace of ~ .  Oil la Deal 

U. 8hrl p. K. Dee: 
Shrl Solankl: 
Shrl N.rulmha ReddJ': 
8hrl Kapur SlDl'h: 
Dr. L. M. SID,hvl: 
Shrl Ram Sewak Y.cla.: 
8hrl Madha LlmaJ'e: 
Shrl Balli: 
Shrl Yashpal Slap: 
8hrl S. M. Banerjee: 
Shrl R. S. PandeJ': 

WilJ the Minister of Petroleam &ad 
CIlemical. be pleased to state: 

(a) whether it i. a fact that there 
are complaints from the ~ d  ot 
Delhi regard in, the acute shortage  of 
Kerosene and other oil product, In 
Delhi; and 

(b) if 00, the action taken by Gov-
ernment in this regard? 

The Mlnloter of Petroleum aad 
Chemicals (Shrl Hamayun Kablrl: 
(a) and (b). Owing to the conflict 

with Pakistan, kerosene supplies to 
the civil population had to be curtail-
ed d ~ ~ August and September. 
The Uelhi Administration imposed 
restrictions on the retail sale of kero-
sene on the 14th September, 1965. 
The restrictions have been relaxed to 
some e>rtent after the ~  but 
full liberalisation of kerosene supplies 
has not been possible owing to the 
present situation on our borders. 
Ccmsumers in Delhi are at present 
entitled to purchase either five litrea 
a week or 10 litres a fortnight or one 
tin every month against their augar 
quota cards. 
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Besiduary RebabUltat\oa ProblmD 

27. Shrl B. K. Das: Will the Minis-
ter of RehabUitation be pleased to 
• tate: 

(a) how many sehemes pertaining 
to the residuary problem 01 rehabili-
tation 01 displaced persons from East 
Pakistan are now pending for !Bne-
tion; 

(b) the total amount involved in 
~ ~ .  as grant 811 well .. 

loan; and 

(c) whether schemes are .tm to be 
8Ilbmitted by the Government of West 
Ben,al to coYer the .ntire commitWd 
amount for the PIlI'PCMe7 

'IIle Minister of RebabUItaU.... (Sbrt 
7',-..,1): (a) 27 schemes are pending for 
sanction with Central Government. 

(b) The amount involved in the 
schemes pending with the Govern .. 
ment of India is Rs. 64.55 lakhs as 
Loan and Rs. 219.27 lakhs as Grant. 

(c) Yes, Sir. 

Goonda Menace In Deihl 

ZII. Shrt MIU'IUIdI: 
Shri Utl,-a: 
Sbrl Yasbpal Slocb: 

Will the Minister of Home Allairs 
be pleased to state: 

(a) whether it is a fact that goonda 
menace is on ice ~  in the capi-
tal; and 

(b) If so, the .top. taken by Gov-
ernment to curb the activities of the 
goondas? 

The Deputy Minister In the Minis-
try of Home Allain (Shrl L. N. 
Mlshra): (a) No, Sir. 

(b) Apart from the normal surveil-
lance and patrolling which the police 
undertake to keep bad characters in 
check, action is also taken against 
them under the substantative and 
preventive provisions of law. Provi-
sions of certain Sections of the Bom-
bay Police Act. 1961 have also been 
extended to the Union Territory of 
Delhi in order to control the activi-
ties of anti-social elements . 

Preservatioa of HI,uorteal MOBlIDleJItIJ 
Ia DeIIoI 

•. Sbrl Maraatll: 
abrt UIl7a: 
ShrI Yuhplll SIacta: 

Will the Minister of EdncatJon be 
pleased to state: 

(a) the steps (ruten by Government 
lor the preservation ot the blstorical 
monuments in Delhi; and 

(b) the amount went annu>Uy far 
the upkeep of these monuments? 
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Tbe Deputy Minister In the MInis-
try of Education (Sbrl Bhakt 
Darsban): (a) As many as 163 his-
torical monuments in Delhi have been 
declared to be of national importance. 
These are looked after by the Arch-
aeological Survey of India and annual 
as well as special repairs are carried 
out on them, depending on their needs 
and availability of funds. In addition 
as a special case, the Survey has also 
carried Qut extensive repairs to the 
Jama Masjid, Delhi, even though the 
Masjid is not a centrally protected 
monument. 

To beautify the surroundings of 
monuments, gardens have also been 
laid Qllt wherever sufficient land was 
available for the purpose. 

(b) An average of R.,. 2,55.573 per 
year was spent on these monuments, 
by way of annual and special repairs, 
during the last 5 years. 

Ali-India Educational Service 

10, Sbrt Marandl: 
Shrt Utl,.a: 
Shri YllShpal Singh: 
Shrl P. C. Borooah: 
Sbrl Beda: 

Wil! the Minister of Bome AllaiN 
be pleased to refer to the reply given 
to Starred Question No. 208 on the 
llith August, 1965 regarding All-lndia 
Bducational Service and state thp pro-
rr-made 10 tar in that direction? 
Tbe Minister of State In the MInt.-
uy of Home Allaira IUId tile MIDister 
01 Defence Supplies In the MlaisUy 
of Defeace (Sbrl Hath\): The State 
Governments have been r_quested to 
furnish information about the posts 
which they wish to include iu the 
Indian Educational Service. So far 
only one State has sent in the neces-
aary reply. The other States are 
being reminded. 

In the meantime ~  step! 
are being taken to intro:illC'c legisla-
tion to amend the All-India Services 
Act, 1951 to include within its scope 
the Indian Educational Service also. 

LaJpai Jtal Market, DeIhl 

a. 8hrt MaranclJ: 
8brl Utly.: 
&brl Yasbpal Sln&"h: 

Will the Minister of ItehabWt&doD 
be pleased to state: 

Ca) whether it i. a fact that new "op. have been constructed in Lajpat 
Ra.i Market in Chandni Chowk, Delhi; 

(1)) whether these have been all.t-
ted; and 

(d) if 80, the criteria followed in 
tile allotment 01 these shops? 

The Minister of RehabUitation (Shrt 
Tyagl): (a) The market was to be con-
structed in two phases with a total 
of 888 shops. ThO! first plluse has 
already been completed and 462-
shops allotted to the eligible persons. 
Out of the second phase 278 shop, 
have been completed and 148 shops 
are under construction. 

(b) and (c). Yes, Sir. The shops 
have been allotted to those shops-
keepers 01 the old Lajpat Ral Market 
who were successful In the draw at 
lots held in 1958, for the allotment 
of such shops. 

Lancb Packets for Sohool Bon 

D. Shri D, C. Sharma: 
Shri Snhl),u: 
Shrt Villbwa Nath Pa..-' 
Sbrt Bam Barkh Yadav: 

Will the Minister of BtI_tl. be 
pleaaed to .tate: 

(a) whether It is a tact that .everal 
thousand lunch packets donated by a 
mission for school boys In New Delhi 
have been misused; and 

(b) if so, the action taken in ~ 

matter? 

TIle Mlnl"er or Education (1J1arl 
M. C. Charla): (a) No, Sir. 

(b) Doe. aot arlee. 



71 Written Answ...... NOVEMBER 3, 1965 Written Answera 

Teachers' Stat1lll 

U. Shri D. C. Sharma: 
Shri Ram""hwar Tantla: 
Bhrl Himatsingka: 

Will the Minister of Education be 
pleased to state: 

(a) whether a three-day seminar 011 
.,tatus of teachers was Held in Sep-
tember, 1965 to suggest ways to im-
prove their status and to present three 
reports to the Education Commissioll 
for its consideration; 

(b) whether any reports have beeB 
presented to the Education Commission 
aDd considered; and 

(e) if so, the outcome thereof? 

The Minister of Edueatlon (Shri 
M. C. CIlacIa): (a) Yes, Sir. 

(.b) A report will be submitted to 
the Education Commission shortly. 

(c) Does not arise. 

Development of Land In KalIraJI, 
New Delhi 

U. Shrl S. C. Samanta: 
Shrl Subodh H8D8da: 
Shri M. L. Dwlvedf: 

Will the Minister of Beha1tllttatiaa 
be pleased to state: 

(a) whether the land In the propo .... 
eel Italkajj colony for displaced per-
sons has been fully developed; 

(b) if so, the total .rea of the colony 
and the cost of development per acre; 

(c) when the applications are likely 
to be invited for allotment; and 

(d) whether some flats are also pro-
posed to be constructed by Govern-
ment and sold to the displaced per-
IOns? 

The Minister of RehabUitaHon (Shrl 
Ty.,I): (a) No, Sir. 

(b) The scheme covers an area of 
218.3 acres. The cost of development 
will be know n alter the development 
works have been completed and the 
actual expenditure is known. 

(c) The applications will be invited 
after the land has been developed 
and demarcated into plots. 

(d) No, Sir. 

Bottling of Liquid Petroleum Gas 
from GauhaU Refl.uery 

35. Shrl P. C. Borooah: Will the 
Minister of Petroleum and Chemicals 
be pleased to state the action so far 
taken with regard to the proposal for 
production, bottling and distributicm 
of liquid petroleum gas from GauhaU 
refinery? 

The MInister of Petroleum IUUI 
Chemicals (Shri Bumayun Kablr): 
This was originally included as a part 
of a proposal relating to expansion 
of the refinery. After discussions, the 
foreign collaborator has agreed to 
prepare a fresh scheme for the L.P.G. 
project separately. This is still 
awaited. 

GaabaU BeIIneIy 

S8. Shri P. C. Borooah: Will the 
MInister of Petroleum and Chemleala 
be pleased to state: 

(a) the steps being taken to dr .... 
ap a project report for the expansion 
of the Gauhatl refinery; and 

(b) whether in view of the dJscua-
sion on Oil Policy In the Parliament 
last Session, Government have review-
ed their decision about the expansion 
of Gauhati refinery and raised the ad-
ditional refining capacity to be instal-
led there in proportion to the extent 
of crude 011 resource. avaUable III 
Assam oil reserves? 

The MiDlster of Petroleum ..... 
Cbemlrals (Shri HamayUD Itablr): 
(a) and (b). A technical report on 
the expansion of Gauhati refinery 
from its present capacity of 0.75 mil-
lion tonnes to 1.00/1.1 million tonnes 
per annum, prepared by Messrs. 
lndustrlulcxport. BlJdlarpst is under 
examination from the technical and 
financial angles. 
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Rlfte Clabs In Schools and CoUetI'es 

31. Shrl )[ami SIn,bjl: Will the 
Minister of Education be pleased to 
state: 

(a) the number of schools and 
rolleg"" in India having ri1Ie clubs as 
separate from the N.C.C. training 

~  and 

(b) whether these clubs arc sub-
sidised by Government? 

The Deputy Mlulster In the MID.ls-
try of Education (Sbrl Bbakt 
DarsbaD): (a) and Ib). Information 
is not readily available about the 
lIumber of such schools and colleges. 
The Government have, however, been 
giving grants to certain schools and 
the University Grants Commission to 
universities and colleges for the con-
struction of  rifte shooting ranges. 

31. ShrDlali TarII. ... warl Stu.: 
6hr1 ...... war Tllatla: 
1IUI BtmaWaPa: 
aut O .. l<al......... 1IoIMIIt7: 
Dr. aa-S ... : 
Shrl DID .... Bbattacbarya: 
lllarl Hakam CIIu4 
Kacbbava.lya: 

Wil! the Minister of DDme Mairs 
be pleued to .tate: 

(a) the number of prroons killed In 
the explosion In • vUla,e In BankU1"ll 
DIstrict, recently; 

(b) whether there wu aDY dam.,. 
to (be property as well; 

(c) whether any tnveatl,ption bas 
been made; and 

(d) if eo. wltb what rsult1 

The Minister of Slate In the MIula-
try of Home Mal!"!! aDd the Minister 
of Defence SuppUes In Ute MlDiIItr7 

of DefeDce (Shri Batbl): (a) Six 
pt'rsons ~ killed a9 result ot ex-
plosion on 29th September, 1965. 

1578 IAi) LSD-4. 

(bl No damage 10 property hUll 
been reported. 

(c) and (dl. No sabotage I. 8\10-
pected behind this incident. 
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WIf ~ if; fuit ~ if; ~ I ~

1ffif 'fl: ~ -.mm 1f!IT ~ f;;mil 
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rnr :;rr(t AA '11t ~ ~ 'I(\' € 
New E4_u-al ~ 

u. Sbri &am IIarkIl Yal1& .. : 
Shri Vishwa Nath Pand.ey: 
Shrl P. R. Chaltra .. erU: 
Shri p. C. Borooah: 
Shrl Yaahpal Slnrh: 
Sbrlmatl 1I1aimoona allltu: 
Shrl Brlj Raj SlDrh: 
Shrl OIIIlar La! Berwa: 
Shrl GokaraD ~  

Will the Mininer of I!:d-'Ie. be 
plea.ed to .tat.: 

(ai wh.ther Government have dOl-
d~ to introduce a new educational 

p.rogramme .. t the flrat ~  Course 
level for Scienti.flc-m.nlilerlal enili-
nt!ers at the five Indian Institute. of 
TechnololY maintained by Govern-
ment; and 

(bi if eo, the broed fMturea 
tbenIof! 

The Minister of Education (Shrl 
M. C. Charla): (a) No, Sir. 

(b) Does not arise. 

Books for I.dlan I ~  of Advance 
St1I4Ieoo 

n. 5br1 ..... Uarkh Ya .... : 
8br1 Vlallwa Natll PaMeY: 

Will th" Minisi.er of Education be 
ple .. ed to atote: 

(a) whether it t.. a fact that the 
British Council ha, offered alar,. 
number of boob to the Indian III.U-
wt. of Ad ... n •• Studie., Sl.rnla ., a 
gift; 

(b) if 110, the nature of the books 
off.rM and the value thereof; .nd 

(c) whether any portion Of the 11ft 
haa Men received by the InJtltule' 

The MIDlster of Education (Shri 
.. C. Charla): (a) to (c). The Brllilh 

Council have made an offer ot books 
pertaining to Comparative Religion, 
Comparalive Philosophy, History and 
Social Sciences at an approximate 
cost of £ 3,000 as a gift to the Library 
Df tho Institute. 80B books have 
already been received. 

nispute Regarding Age of .IlUtice 
Mitter of the Calcutta Ulrh Court 

42. Dr. L. M. SinChvl: Will the 
Minister ot Home MaIl'S be pleas-
ed to state: 

(a) ... hother the diapute about the 
Olio of Mr. J. M. Mittor, former Judge 
of the Calcutta High Court, haa be<>l1 
ftnally di5posed of and deci.ion com-

~ to him; .nd 

(b) if eo, whether Government pro-
pos. to lay a .t.tement on the Table 
gi'Oinll the oalient feature. of the dis-
pute, its background and the main 
features of the lInal disposal of the 
matter? 

The MIDlster or State In the M1D1lI-
try of Home AJra!.... and the Minis-
ter of Defence SnppU"" In the Minis-
try of Defence (Shrl Bathl): (a) Yes. 

(b) A .tatement is laid on ~ 

Table of the House. [Placed in Lib-
r1l7'l/. See No. LT-5025/65]. 

Madras Rellnery 

'So 811r1 V_tho 
8hrbDati TarI< ... lIwarl 8iJ11aa: 
Sbri Sldheah....... Prud: 
SIIr! P. C. Boroo&h: 
8br1 IIalaltrlslulu: 

Will the Minister of Petroleum &lid 
CIlellliea\s be pleased to atate: 

(a) whether it is a fact that littlp. 
headway has been made In the con-
.truction of the Madr.s reline.,. .m"" 
the approval ot the related collabo-
ration ~  

(b) if 10, the reasons therefor; IIDd 

(c) the action proPOled to lMt taken 
\0 expedite the umer 
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The MIDlster Of Petroleum aDd 
Chlllllk:als (Shrl Humayan Kablr) : 
(a) to (e). Although draft agree-

..~ were initialled in March, 
1965, ronclusion ot the IInal agree-
ments has been delayed. However, 
agreements are expected to be sign-
ed in the near future. In the mean-
lime, considerable progress has been 
made for the preparation of the 
process design and the investigations 
10r civil and off-site work. 

Pa11lle.nt 10 Kerala Goftl"lUDellt 
..... anioo In Savlnp BoIMb 

44. Shrl Vmanatll: Will the Minis-
ter of Home Afl'all"!l be pleased to 
stste: 

(a) whether it i. a tact that Gov-
ernment are considering the queniOl: 
of giving in Ihe shape ot savingE 
bonds, a portion of the enhanced emo-
lument. that the Government e'III-

ployees in Kerala will get as a ~  

of the recommendations of the Pa,. 
Commission; 

(b) whether the view. of the Servi ... 
As.sociations and the employees in 

service were sou,ht; 

(c) if so, what are their view.; ana 

(d) the decision tu_ b,. Goven>-' 
ment thereon? 

The Miaisler of State In tile Minis-
try of Home Afl'ail"!I and tbe Minister 
of DeteDDe SappUe. In the Minist.,. 
of DefeDoe (Shrl HaW): (a) Yes Sir. 
The State Government have decided 
to accept the recommendation ot the 
Pay Commission relating to enhance-
ment of Dearness Allowance subject 
'" tbe condition that n portion of the 
enhanced Dearness Allowance I. de-
posited In one of the following saV-
ings: 

(i) General Provident Fund. 

(ii) Cumulative Time Deposit. 

(iii) 10-years National Saving. 
Certificates. 

(Iv) 12-Yeara National Detence 
Certi1Icates. 

(b) No Sir. 

(e) and (d). Do not arise. 

Ma&Ia Camp i. ~ 

U. Shrl Gokalaaaada Mohanty: 
Dr. ltaae.n SeD: 
Slui Dine. Bhatt.aeharya: 

Will the Minister of BdlabllltaU .. 
be pleased to state: 

Ca) wbether the Matia camp in 
Goalpara Di.triet Assam J" propost'd 
'" be aboliahed and the migranta in 
the camp are proposed to be transfer-
red to other campij 

(b) how many milrant familie. 
trom this camp have been rehabilita-
ted since itl open in 1'; and 

(c) bow and where they were rehK-
bilitated? 

The Minister at Rehabliit&tlon 
(Sbrl Tyagi): (a) No. 

(b) and (c). Nil. It IS proposed to 
move shortly 500 agriculturist famil-
ies and 100 fishermen families to re-
habilitatiO'll sites in Goalpara DI,trLI 
and 1.000 families to .ites ot rehabi-
litation in N.E.F.A. 

te. S1lrt p. & chakranrU: 
. ~  

IlIui Madh. LbaaY.: 
S1lrt Bqrt: 
S1lrl YUIlpal S1nP: 
IIIrtDIaU JI&ImMu RlIItaa: 

Will tho Jollnister of E._tIDD be 
pleased to mte: 

C a) whether the Studt Report of 
tb. Pro(J"amme rvalultion Org.nis.-
tion of the PJanninc Commiuion on 
Primary edtKltion hi. bf'en n-Jea.ed; 

(b) if '0, the speciwl drawblcu in 
education royealed b,. the study and 
the ~  meuures ~ d

ed; 
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(C) whether It 11 • fact that 23 per 
eent of the enrolled children discon-
tinued their studies mainly due to 
domestic circumstances; and 

(d) how far the need for extenc1lnl 
training facilities for teachers haa 
been emphulled7 

TbAl Deputy Minister in the MlnIs-
try Of Education (Shrlmatl SowuIa-
ram Ramachandran): (a) Yes, Sir. 

(b) The main drawbacks revealed 
by the Study are: inadequate super-
vision, inadequate school building., 
equipment ond other facilities, non-
attendance of children coming from 
poorer home., stagna lion and wastage, 
and lack of teaeher. with proper 
qualifications. The Report sUggests 
consolidation of the progress achiev-
ed so far, improvement in the quality 
of instru dion, expansion Of facilities 
in hilly or difficult traets, assistance 
in the form of books, stationery and 
uniform. for poor children and fresh 
thinking on the goal and content of 
elementary education. 

(c) Yes, Sir, according to the flnd-
in,. Of the Report. 

(d) The Report has stressed the 
need for expandIng facilities fCYl' re-
gular training and also for refresher 
courses. Thp expan!;ion is to be SO 
arranged that existing untrained 
teachers should derh'e the fullest 
benefit from them. 

A"*-loctcaJ ~ ta IIIJapv 

",. ShrI It. G. Dubey: Will the 
Minister Of Education be pleased to 
.tate: 

(a) the progress 110 tar made In 
dirglnc the trenches to the west of 
the fort wall at Bijapur undertaken 
bv the Archaeologlesl Departmen't 
with a ... Iew to preventtng rain water 
from enlerln, Bljapur town; 

(b) the amount .... c:tIoned for thI. 
work; aDd 

(0) ~ espendlture IftCUl'ftd 10 f\U'! 

The Deput)' MInIster in tile MIDIs-
try of Educ:atloD (ShrI ~ 
Dushan): (a) The Archaeological 
Survey of India was responsible only 
far re-excavating the fort-moat from 
Macea Gate to Shahpur Gate to such 
depth as was necessary for the easy 
fiow of water. This work has already 
been completed. 

(b) Formal sanction for the esti-
mates and the expenditure has not 
yet been issued. 

(e) Rs. 51,000. 

Represenlatiou reo Release of Deteaw 

'8. ShrI Kolla VenkaIah: Will the 
Minister of Dome Mairs be pleased 
to state: 

(a) whether an,. representlUona 
have been received b,. ... deputationa 
visited upon either b,. the Prime 

.~  Or the Home Minister re-
,ardin, the rel_ of delenuB belo",-
ing to dilrerent political parties in-
cluding the Communiat Party of India 
(Marxist) In new of the new deve-
lopmentl; 

(b) If 10, the date or date. of repre-
Mntatlon. Or deputaUona; 

(c) the persona wlio made repre .... -
taUon. or who led the deputations; 

(d) the action talten In tha re,ard; 
and 

(e) jf no action .... talten, the rea-
son. therefor? 

The Deputy MlDWer in the MInIs-
try of Dome Main (ShrI L. 1'1'. 
Mlshra): (a) Yes, Sir. 

(b) to (e). The information is bel", 
collected and will be laid on the 
T .. ble of the House. 

~ 'l" ~ ~  ~  "" 
~~ 

5 O. ,,' a'\Im I'm'( ~ om 

~ Iitt lfl ~ ~ f'IT 
""'if fII; 
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IlIDIcoy lalaacb 

5%. Shri Mohammed Koya: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) the strength of the police torce 
in the Laccadive and Minicoy ls1and8; 

(b) the number ot inhabitant. III 
the Island.; 

(c) the minimum qUllliftcation. of 
thole taken for police traininl; 

(d) whether people with the same 
qualifications were available in the 
Wanda; and 

(e) the reason. for not recrultlnc 
the local inhabitant, to the Police? 

The Minister of Slale III tbe Minis-
try of Home Mairs and the MlnJste. 
or Defelice Supplies III tbe Minl8try of 
Defence (Sbr! Batbl): (a) The 
strength of the police force in the 
Union territory of Laccadive. Minkoy 
and Amindivl Island. i •• s follow.:-

Deputy Superintendent of 
Police 

Inspector of Police 1 

Sub-Inspector of Police • 

Head ConstD.ble8 111 

Constables 51 

(b) 24,108 (aa per 1961 censtII). 

(c) The minimum qualiftcations re-
quired for direct recruita, i.e. I~ 

Constable.. taken for police trainin. 
are as fOlJOW8:-

Educational: mu.t he"e studied uplo 
ill Form or VIII Standard. 

Height: II feet II Inehea. 

Cheat: 32 Incbea. 
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(d) A few people with these quali-
Mtions are available in the Islands. 

(c) Only seven inhabitants with 
the requisite qualifications have so 
far offered to serve as Police Con-
stables, and they h8ll'e been recruited. 

Patleatl! troa lAecadlnl comlD, .. 
IlaiJIlaJI4 ,... tr .. tment 

53. Shri Mohammed Ko,.a: Will the 
Minister of Home Mairs he pleased 
to state: 

(.) whether an allowance of 
B.s. 2.00 per head was liven to poor 
patients tram the Laccadivel who 
were comlnll for tr ... tment to the 
mainland; 

(b) whether this amount hu 
recently been reduced to RI. 1.50 per 
head; 

(c) the reuou. theretor; and 

(d) whether the attention of Gov-
ernment has heen drawn to the hard-
ahip undergone h,. the patients especl-
ally In view of the ~  thoat prices 
have lIone high, and the action taken 
in the matter? 

The MInister of state in the Minis-
try of Home Mairs and the Minister 
of Defence Supplies In the M1ll1stry 
01 Defence (Shri Hathl): (a) Yes. 

(b) Yes. 

((') The reduction was made with 
a yiew to reduce the expendtture, 
which has been increasing from year 
to year. 

(d) No ,,-presentation has been 
ref'cived from the patients in this 

regard. 

I&JII"I C..mttH a.peI't 

"" 8hrl Heda: 
Shri KoUa VeDblall: 

Will the Minister of -.:otncatl •• ha 
pleased to reter to the reply given to 
Unsterred Question No. 173 on the 
18th August, 1985 and .tate: 

(a) the MIaU. of rep)i.,. received 
from the State Governments to the 

recommendations cif the Sapru Com-
mittee to brin, 'Edueatlo",' on the 
Concurrent Liat; and 

(h) the action Government propooe 
to take in the Iigh t of the reaction of 
the State Governmen!a! 

The Minister of Education (Shri 
M. C. Chall"la): (a) So far replies 
have been received from ten States 
Governments. With the exception of 
the Punjab G()I\"ernment all other 
State Governments have' opposed the 
recommendation of the Committee. 

(b) Further action will be taken by 
Government on receipt of replies from 
the remaining State GOvernments. 

Petro-Chemical Complexes 

55. Sbrl P. C Borooah: Will th" 
Minister of Petroleum aDd Chemlcals 
be pleased to state: 

<a) the .teps so far taken for 
drawing up plans ·for setting up Petro-
Chemical Complexes around different 
refineries, like Baraun! ,md Koyali; 
and 

(b) the nature and extent of the 
petroleum by-products available from 
each of the refineries for being utilised 
by the industrial complexes proposed 
to be .et up? 

The ~  of State In the MlBls-
try of Petroleum and Chemicals 
(Shri Alall"esan): (a) In June 1962, a 
learn headed by a French expert 
undertook a detailed study of 
the possibilities of petro-chemical 
manufacture in the <-'Duntry. In ~ 

report submitted to Government early 
in 1963 this team recommended \'a· 

~ petrochemical manufacturing 
~  indkating suitable locations, 

capacity as w£'ll as phao;ing ot the 
different industries. Later a Planning 
Group on Petro-Chemicals in its re-
port of April 1964. recommended 
specific schemes for the manufacture 
of petro-chemicnls that could be 
taken up in the Fourth Five Year 
Plan period. Thereatter In vl"w of 
the changes that had taken pia,·" a 
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Working Gro!lp was set up in Nov-
ember, 1964 to suggest inter-mIla 
mirumum and desirable targets of 
production of v81'iou.s petrochemicals 
intermediates, indicating specific 
schenu:s, their locations and capacit-
ies. The recommeadations made in 
their report which was submitted in 
January, 1965, from the basis oj 
future plans ar the manufacture of 
petrochemicals in the country during 
the Fourth Five Year Plan period. 
However in view of the recent de-
velopments necessitating revision of 
all schemes to give the required de-
fence orientation, nnd also in view 
of the reduction in plan allocations, 
the schemes for dcr;elopment of petro-
chemicals are being revised. 

Negotiations between Government 
and a group of companies of Ameri-
can origin are in an advanced stage 
for the establishment ot petrochemi-
cal industries around Koyali. For 
Barauni area, a letter of intent has 
been given to an entrepreneur. 

(b) Refinery products which will be 
utilised will largely consist of naphtha 
cuts of certain boiling ranges and 
certain fractions contained in Refi-
nery gas. In due courSe other fractions 
will also be required. The preclse 
quantity or each fraction required 
will be based on the exact proc:C!S 
chosen. 

Arre.t '" Pak. Spy at Mena .......... ... 
AlrJ«t 

56. Sbri V. B. Gandhi: Will the 
Minister of Dome Mal... be pleased 
to state: 

(a) whether it ill a tact that an old 
man suspected of being a Paklatani 
spy h"s recently been arrested at 
Meenambakkam Airport; and 

(b) how many ~ . suspected to 
be Pakistani spies have b""n arruted 
during the last four monthl? 

The Deputy MlnIster In the MID"· 
try of H<>me A1faln (8hrl L.!oj. 
MLo;hra): (a) An old man was arre.t-
"d On 2/3-10 1065 near Meenam-
bakkam Air Port for having. been 

fO'Und moving about under IIWIpicioUl 
circumstances. The matter ill und .. r 
investigation by the local police. 

(b) Nine. 

i_rye,. '" S.-1aJ Areu Ja 1l.P. 

5'7. Shri VlcI7a Char&Il 8JlaJda: 
,sbrl O.ukar La! Berw.: 
Shr1 IIrIJ ItaJ SIDrIl: 
Ihri GokaraD 1'raa4: 
Sbri Hukam Chand 

Kachhaval7a: 
Dr. C. II. SlDrh: 
Shri WadI .. a: 
Shri Paraabar: 
Sbrl J, P. JyoUab.l: 
8brlmatt MIDIma .. : 
Sllrl DaJl: 

Will the Minilter of .... .wtaUea 
be pleased to state: 

(a) the procre.s made In the matter 
of completion of survey of special 
ar...... in Madhya Pradesh for inte-
jlrated development of resources; and . 
(b) the decillion taken ... ,arding 

proposala submitted by the Govern-
ment of Madhya Pradesh about con-
struction of roada in Bhind and 
Morena dlatricta under the special 
areas development programme? 

The Minister or Kebabllltation 
(Shrl Tyart): (a) A technical team 
of the Ministry of Rehabilitation re-
cently visited the Chambal ravine 
areas in the districts 01 Bhind 
and Morena with a view to asaess i.ng 
immediate prospect.< of reclaiminll 
the r",·jne. for the reoettlement of 
migrants. The team has reported 
that there is little scope for the reo 
habilitation of migrants in this area. 

Steps are being taken to ~ a 
survey of the five north-castern dis-
tricts ot Rewa, Salna, Sidhl. ~  

dol and Surguj.-the other area in 
Madhva Pradesh-tor the determin-
ing their suitability for acce!eratt"d 
dt"vclopment, in (,Bite the State Go'"-

~  is pl"P.pllred to release Ijln(, 
for ~  Tf'.6ettlement in th .. " 
districts. 
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(b) Since there is little scope lor 
rahabilitation of rnigranta in Bhind 
and Morena districts, it has been de-
cided that this area may not be taken 
up for development under the Special 
Areas Development Programme for 
the time being. The Ministry of Re-
habilitation does not therefore con-
template the undertaking of the prc-
gramme of construction of roads in 
this area as a part of its activities. 

__ mlc POOl 

68. Shrl Valdya Charan Shukla: 
Will the Minister of Home Affairs be 
pleased to refer to the reply given to 
Starred Question No. 504 on the 8th 
September, 1965 and state: 

(a) whether any decision has Bince 
been taken regarding the formation of 
an economic pool for staffing varlou. 
managerial position. in the Public 
Sector Undertakings; and 

(b) the manner in which the selee-
tion and recruitment to this pool wll1 
be rellulated? 

The Minister of State In the M1nl.-
tty of 00_ Alralrs and the Mini.ler 
of Defence Snpplles In the Ministry 
vf Defence (Shrl Hathl): (a) and (b). 
The ~ aspects connected with 
the formation of Central Economic 
Pool are still under consideration. 

a-.. o.e f...... J. &: K. Goverumeal 

59. Shrl Vldya Charan Shukla: Will 
the Minister of Home Malrs be 
pleased to refer to the reply gIven 
to Unstorred Question No. 1215 on the 
lst September, 1965 and state the fur-
ther progress made in the matter of 
realising the loan due from the Gov-
ernment of Jammu and Kashmir? 

The Mlnl.ter of State In the Minis-
try of Home Alralrs IIJId the Mlnl.ter 
of Defene Snpplle. In the MlnI.try of 
Defence {Shrl Hathl): There has been 
ao further progre .. In the matter. 

AD-bl4la Po ..... Service 

ea. Shrl VldYa CharIID Sbnkla: Will 
the Minister of Dome Mairs be 
pleued to reter to reply given to 

Unstarred Question No. 1214 on the 
1st September, 1965 and state the 
progress made with regard to the 
constitution of the All-India Forest 
Service? 

The MinIster of state In the Mini ... 
try of Home Mal .. and the MiniliICr 
of Defence SnppUeo In the MlnhtTy 
of Defence (Shrl Bathl): Particulars 
Of State Forest Service Offilers who 
are to be considered by a Speci1J 
Selection Board for appointment at 
the initial constitution stage of the 
Indian F<>re.t Service have been re-
ceived from most of the State Gov-
ernments and are being scrutinised. 
The other State Government. have 
been reminded to expedite the parti-
cular!. 

61. Sbrl Kajrolkar: Will the Minis-
ter of H....... Mairs be pleased to 
state: 

(a) whether It Is a fact that lOme 
Japanese residents in Bomhay were 
reported to have been manhandled 
last month mistaking them for 
Chinese Ipie. at Pakistan; 

(b) if ao, whether the 10'" IlIstain-
ed by them haa been compensated; 
and . 

(c) the precautions taken to pre-
vent the recutten"e at .uch incident. 
In future? 

The MInlster of State In the MInlo-
try of Bome Alralrs and the Minister 
of Defence SuppUes In the Ministry 
of Defenoe (Shrl Batbl): (a) anu (b). 
In two cases the public surroundett 
Japanese nationals and took them to 
the police station mistaking them for 
Chinese !pies of Pakistan They were 
allowed to go when their identity 
was erlablished. They did not ,austaiu 
tallY injury or los. of property. 

(e) Necesar:r preeautloDS have 

been takea. 
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112. Shri R.. Baraa: 
Shrl P. C. Borooah: 
Shri T. SubnLlll&lly&m: 

Will the Miniater of Home Main 
be pleued to .tate: 

(a) whether the Assam ~  

hR.' invited Government' •• ttentlon w 
the disruptive .nd perturbilllj .ntl-
Indian incident. in which some Hrltiah 
Nationals livine in Assam .re found 
to be involved; and 

(b) it 10, Government'. reacUon 
theretoT 

The Minuter of State In the ~
try 01 Home Mairs &ad the MlnI.ter 
Of Delence Supplies In the Min .stry 
of Defence (Shrl Hath!): (a) A com-
munication has been received from 
AS!;.3m Government giving details of 
activities 01 some British nationals 
working in Tea ~  in Assam. 

(b) The matter i. under considera-
tion. 

Air raid Sireu .. Deihl 

M. Shrl D.  D. Purl: WI I the Minis-
ter of Home Mairs be pleased to 
state: 

(a) whether Government .re ........ 
that air·raid lirena were Dot beiD, 
heard aU over Deihl; ond 

(b) if '0, the stepS taken to im-
prove the warning system for future? 

The Depoty Minister In the I ~ 

try 01 Home Main (Shri L. N_ 
Mishra): (a) Yes, Sir. 

(b) The following steps have bp.cn 
taken to im!'!"Ove the warning Iystem 
In Delhi:-

(i) More lin'ns are bei ne In-
.talled; 

(til The existlnr slreno with ,ae-
tori .. !indu.tn .. have been worked 
Into the main mene ~ tD Deihl. 

BJacll:-out III PuJab 

65. ShrI D.  D. Purl: Will the J'vIini.-
ter of Ho_ Mairs be pleased to 
state: 

(a) whether even .fter the ce.se-
lire, black-out in Punjab .... a. eOI'll-
nued on the advice Of the Voio .. 
Government; 

(b) 11 10, the reuon. thert'.for; and 

(c) whether Government are n .... dre 
~ thlB ChUlled considerable los. In 

industrial production In the State? 

The Deputy MInIster In the Minis-
try 01 Horne Mairs ~ L. N. 
Mlshrn): (a) ond (b). It was consi-
dered necessary to continue black-
out in certain towns in Punjab as a 
precautionary measure. 

(e) The State Govenmenh had 
been advised to regulate the black-
out in such a way that indu,trinl 
production wa.' not affeo1ed. 
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&xpeadUue 011 Civil DefelICe In Dellli 

67. Shrimatl Savitrl NIpm.: Will 
the Minister of Home Main be 
pleased to state the amount of ex-
penditure incurred on the Civil De-
fence activiti.s in the capital this year 
ao far? 

The Depat,. MiDlster Ia tbe MIaIs-
tl'J' or Home Mairs (Shrl L. N. 
MIahra): A sum of Rsc I ~  has 
actually been spent Bnd liabilities of 
the order of Rs. 5,90,000 have been 
incurred. 

Pa,. 1Iea,I-or T_cIM •• 
8a. Shri D. C. Sharma: Will the 
Minister of EdueatioD be pleased to 
refer to the reply given to Starred 
Question No. 86 on the 18th AucUlt. 
1965 and state: 

(a) the further steps taken in rall-
inC the scales at pay of toachers at 
different levels throuGhout the coun-
try and making them unifonn in con-
SUltation with the St.te Governments; 

and 

(b) the reactiOn of State Govlirn-
ments thereto? 

The Minister of Education (Shrl 
M. C. Charla): (a) and (b). No fUf-
ther steps have been taken recenUy 
in this regard, as State Government' 
which had very low pay scoics of 
teachers have revised them upward. 
and are constantly keeping the pay 
s("ales under review. Uniformity in 
regard to teathers' pay scaies all over 
the country i. not being attenlpted. 

0III0Ial LupaceI Ad 

69. Shrl D. C. Sharma: Will the 
Minim .... of Home Main be pleased 
to state: 

(a) whether the propolal to amend 
tile Official ~ Act to provide 

for the cootinUed u.e of :Encliah-oD 
the lines of the Late Shn Nehru'. 
.... uranc:e_h.. been further ""a-
mined; and 

(b) if 10, with what .. ultS? 

The Depaty Mlnl.lter Ia the MiIIIB-
tl'J' of Home Allain (Shrl L. N. 
Mlshra): Ca) Yee Sir. 

(b) The matter is .till under ron-
lideration. 

•. P. DiRI'Iot 0uMt ..... Ia HI.III 

7 •. Ilkt Wadi .. : 
Shri Onkar Lal BeMfa: 
Shri Brlj Raj SIn&'h: 
Shrl Bukam Chand KacbJla-
n1,..: 

Dr. Chandrabhaa Slnrh: 
Shri Vldya Charan Shakla: 
Shrlmatl Minimall: 
Shrt DaJI: 

Will Ihe Minister of Petroleam and 
Chemicals be pleased to state: 

Ca) whether any request has been 
received from the Government of 
Madhya Pradesh .eekinc coneurrencr 
at the Central Government fOr com-
pilation of the Madhya Pl"sdc&h Dis-
trict G •• ette"r in Hindi In terml of 
the M.P. Official Languages Act, 1&57 
on Government of In1ia sharing 40 
per cent of the cost of .uch public.-
lion; and 

(b) if &0. whether Government'. 
concurrence has been (:onl.."1lunicated 
to the SLate Government? 

The MiZlL.ter of Petroleum and 
Chemicals (Sbn Hamayan Kabir): 
(a) Yes, Sir. 

(b) The matter Is under considera-
tion of Ihe Government of India. 

IIIcraaU .. A-. 

'1. Shrimatl I,.otma Chanda: Will 
the Minister of KellabDillUoa be 
1'1 ..... 00 to allte: 

(a) the number of d;.pla .. d per-
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sons who have come to A.am attec 
January, 1964 and are Ittll to be 
rehabilitated, district-wise; and 

(b) the scheme. which ~  

propose to take up tor their rehabili-
tation? 

The Minister of BebabililatioD 
(Sbri TyagJ): (a) A statement show-
ing district-wise camp population in 
Assam is laid on the Table of the 
ilOlL'e. [Placed in LibrQrv. See No. 
LT-5025(j)/65J. 

(b) A 81atement sh;)wing the Pro-
gress made in the rehabilitation ot 
new migrants from East Pakistan in 
Assam is laid on the Table of the HoWIC. 
,[Placed in LibTarv. See No. LT-
5025(ii)/65]. 

Fin> Fightiq Tra.lnlng Ia De4JM 

72. Sbrl Shiv CharaD Gupta: Will 
the Minister of lIome Mal .. be 
p iea<ed to 81ate: 

(a) the number 
have been trained 
Fightin!!!, Firot Aid 
ing so tar; and 

of persons who 
in Delhi In FIre 
and Home Nurl-

(b) the future programme of 
training? 

The Deputy Minlster in the Minis-
try of Home Main (Sbrl L. N. 
Mishra): (a) 

i. Fire Fighting. 

ii. First Aid 

iii. Home Nursing 

12,525 

14,152 

1.745. 

'(b) 18 training centres have been 
organised with a capacity to train 
400 Civil Defence volunteers per 
month. The training includes elc· 
men tary fire-fighting. In additton. 
30 First Aid training centres with a 
capacity ot 25 to 30 trainee. per cen-
tre are functionIng. 

Be_-B1IlIaa. ~ .. DeIILI 

73. Shrl Shiv Charan Gupta: Wlll 
the Minister of lIome Mall'!l be 
pleased to state: 

(a) the name. of HOWIe-Building 
~  Societiei alonc with the 
area of land allotted to each one of 
thun by the Delhi Administration; 

(b) the names of House-Building 
Co-operative Societies whos. lay-out 
plans ~ been approved by the 
Municipal Corporation of Deihl or the 
Delhi Development Authority and the 
number of residential plots covered 
in those plnns; and 

(c) the re.idential areu which 
have since been developed by the 
Delhi Development Authority and the 
number of pinta allotted to the public 
in each scheme and the number 0/ 
plots ready for allolment us on U,e 
31st October. 1965' 

The Deputy Minister In the Mlni.-
try of Home Mairl (Shrl I,. N. 
Mlshra): (al to (c). Information is 
being collected and will be laid on tile 
Table Of the Hous •. 

Price of Gu In OuJ.rat 

'4. ShrI ,Jashvant Mehta: Will ttl. 
Minister of Petrol ...... IUld Chemical. 
be plea.ed to refer to the reply giv('n 
to Un.tarred Question No. 275 on the 
18th August. 1965 and state: 

(.) whether Government hove 
take" a decision about the price of 
en! in G,ljarat; and 

(b) if not, the reason. for (he 
delay? 

The Mlnbter of petroleum "ad 
ChemicaL< (Shrl Rnmayun KAbir) 
(a) and (b). The arbitratOr ha. not 
yet given his award. 

~ 

75. ~ f'"' .... ~  

~  ~ II'( ~ 'I>'t 1m 
Ai': 

~  om ~ 1m 
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'lit ~ it; ~ " if :m1I' 
~ ~~~ 

1fTm""'" ~ ~ ~~  
it; ~ ~ ~ 'IiTt lim1.;rrt t  ; 

(If) Iff1t ~ <ft '3fliT "rU III'tu 
ffi t; ~ 

(.,.) Iff1t iff/ <ft lQ' ~ ~ 
I I I ~ ~~ ~ 

"liT ,,",;JI ~ I ~ ~ t ? 

~~  I ~ it ~  "til 

lff"tlll'l ~ it ~~ ~ «If "'lh 
(lilT ~  : ~  31\' ~ I ~
~~ ~.  ~ ~ 

~~~ iii ~ 

~ '1'fTlfi ;tl' \'I'/ffim: ;;rT;f ;tl' ;;mft 

t "", -':I;!' m it ~ ~ ~ {<I: 
C I 

CORRECTION OF ANSWER TO 
U.s.Q. No. 687, DATED 2S-8-65 

The Minister of state In the Mlnl.-
try of Dome Mairs and Minisler of 
Defence Supplies In tbe Ministry of 
Defence (Sbrl Hathl): In the answer 
given to part (b) of Unstarred Ques-
tion No. 687 on the 2Sth August 19G5, 
regurding Ex-Ministers appointed •• 
Chairmen of Public undertakings, tor 
'one', two' may be subsUtuted. 

12 Jus. 

RE: MOTIONS FOR ADJOURNMENT 
(Querlea) 

.t\ ~ ~ ~  : ~ 

I ~  ttOt ~ t1I'T'f ~ frn ~ 
~ ~  ~ ~ ~~  

~~ ~ ~~ 

1II"1:fWi I 

1ft ~~I  q';;ni\" ~ '" 
"1 'ti'i\"fl ~ ~  I~ Q't ~ ~ 1f.T 
'Ol;!'iii .... 

PfW ~  it;J Wf ~ 'lilT 

fiI; 1l-f ~ '!T"in!' ~ fury t I 

1ft ~ ~ ~  ~ ~ 

Wf ~ ifT"It;r, ~ 'Ift;m;i1t 1ifl"IfT 
~  ~ I ~ 

PfW ~~  o;f\1: iIT it «r 
if; I I ~ it ~~ ~  'VI!: ~~  ~ ~ 

~ . ~ I 

Ii\" ~~ ~  : it m 
~ ,rilil Irrcm iii ~ I  it "1fT ~ 
~ ~ ,{TRIlT I 

~~ ~ ~ ~ ~ 

~ fifo irt 'III;!' Wcf 1f.T"If ~  lffiI11!T 
'foT 'frfo« ~ I ~ ~  ~ ~ fifo it 
m<ii ilit ~ ~  'R iii ~  'Ion "frO; 

~  'T"f'f ~ ~ ~  ~  'Iil 
'fTIf"!,' ~ ~  I ~ ,",,;fill" 

~  I ~ ~ <it it fflll' ~ I 

SIT ~ ~  ~I it ;r-r ij; 
~ it 'IiI<1T {Iforif I 

Pflll ~ ~  ~ ~~ ~ 

..... I~ I ff.! ort ~..  ~  ~ ~ 

'a'f1: ~  '" {<A"T ~ U "TTffi 
<ft ~ ~  ~ I 

.t\ "'I ~  q"Ilf "'itt;r 
"am {\ font I 

PfW ~ : WI<: 'IT'I'ftIf ~ 
'f11f ~ ~ <ft it 'f11f ~  _it> f<l\t ~ 

~ : 

Jl/l" I I~  'f11f," ~ 

~ ~  
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Pm ~  ~ .  ~~ 

ffl It ~ III ~  ~ ~ ~  t\ ~ 

~ ~I ~ I ~~ ~  
W:  W: ~. Rq ~ ~  ~ 

ij; I Itit ~ ~  ~  Ii 
~ I  ~ ~ I~ ... ~ 
Of i CI'lf wft W: W: '1;lftif;( ft 'It « I 

~ 'lit wr.fi ~ ... if if 'Tl \lrirr 
~~ I ~ It ~ {r;;qm ~  

~ "" ~ I  ~ ~ It'Ii" '1ft' ~ ;flfur 
~ ~ I Itit "l tit ~  'lr Ai 
q'f{ JW ~ ill <I't ~ ~ ifm 
~ t I 

1ft ~~ Itit om ~ 
it ~.  ~ ~  ~ I ~ qq ~ 
.i!lit I ~~ ~ ~  ~~ 
it ~  ~~ ~ I 

~~  ~~~ 
~  ~ I irt 'I'lli' ~ iflfrn t 
-.jT ~  iff. ~  ..ft'rtft ~ ~ 
J5fi ~  J5fi U\! 'ITOilr, "'IT 
{»,.1tr ~ ... ~  It ~ ~ 
~  -

Shri H. N. MukerjN!, Shrimati Renu 
Chakravartty, Shri Warior, Shri 
SarJoo Pandey, Shri lndrajit Gupta-
the acceptance by the Prime Minister 
of an invitation to visit the United 
States in the present context of con-
tinuing US a.rm.. pact with PalWtan 
and the US equivocation over Kaah-
rnir's accession to India. 

Shri R N. MlIker1M (Calcutta 
Centra»: You will forgive me, We 

are not interested in listening to names 
whoever is thf" signatory or not. But 
We are interHted. in the content of 
it. That is why you will penni! me 
to say Just a few words. in regard to 
your decision which was communl-
.rated to me two miDutei ap, that 
you had not bN!n. plea ... d to permit It. 

Mr. Speaker: I would just put it to 
Shri Mukerj",,: if I allow him ta 
8peak, can I refuse anyone elseT 

8hrl D. N. Milakerjee: Could I make 
a submission? We are tunctionln.-u 
a group In this House and Sa many 
ot u, have combined on the very /lrst 
day, and I do claim !'hat we try to 
behave In .. responsible a fashion u 
parliamentary IlOIIv"ntions or regula-
tions require. We have, so many of 
us, signed this request because we 
felt it was Important. We have found 
the Prime Minister like a very coy 
maid"n saying yes and no at th" same 
time, at dilI'erent press conferences 
and talking aU kinds of things which 
cause complication and utter cantu-
&ion In the public mind. It aeems 
that only Parliam"n! Is the exclusive 
tarum fram which Information would 
be withheld. We have found reports 
circulated by An India Radio and by 
other sources that the Prime Mini!tler 
h,a.s accepted this Invitation to go to 
America. Then the paper, have re-
POrted that In Calcutta he told th" 
Press that It WBI only because of Pre-
oIdent John""" convaleocing at the 
present moment and he having a lot 
of work in ParUament and In the 
country to do, that he would be going 
IOmeUme after. But th"n lliain h" 
.ays this mornIng, according to a preoa 
report, that hI. visit to Ammca i, 
!IOmethlng which other peopl. .,." 
talking about but he doeo not .eem to 
!mow. It Is a very cOY way of behav-
I ~. Th. country hR. enabled the 
PrIme Minl<ter to ~d a great deal 
to hi. statu",; he I. not Ilke a shy 
molden .ayinl! Y"" and no 1It the ume 
time, when th@l''' art' political Impll-
.ation. In thl.. Only the other day, 
hr w", con.tralned to .... ru.e to 1(0 to 
Ameriea. At the present moment, 
thprr 11'1 thp .~. . milftnrv J)act 

and frmn the United State!! derpalch 
of goods alr.ally promised to u.' had 
been withheld. And, all Idnd. of 
very InRulting plnprlcb.... being 
practised on thi. country. In vll"W 

of thl. damal!r to our honour and to 
0"" fnteTMt..... .~ ""If" ~ Mintwtl!r 
,olng to /10 thl. and !'vade ParU.-
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ment by making statements before 
.~  conferences in n very equicocal 
~  That is why, since politiea! 
question! were involved, we gave 
notice of this and we wish you to 
"onsider th is. 

~~  ~~ ~ I  
~ ~  f<rg ~ it ;;ri[ f'f. \Pl' 'l1fir.-
~ ij; ID'l' q)', 'of);, if, m>.T ,"S ~ 

~  itlr ~ if q';;mrl 'Ji(;r, ;n'lf ~ 
. ~  '1'lT 'Fr '15 .r.ft;;fr it ;;r<r ~ 
~ ~  ~ «111 .~  ihhfr ~I ~ 
o:r\ im1lf'ta 'liT '.l!T<!'q1fiP.n ~I  ;;-« 'I>'r 
1fT'!! iF ""rli it G"':R ~  'P: ~I ~  

~~ 'lll'l' ~ . 'P: ~ .  ~ I ~  

if ~ (fifT "fTl':ffi R' ~ ,.« .mr '!7 
f,,'IT': . ~ ;fm ~  I ifill a) 
\Pl' '<1'1'1' "",", <nf.'Pm'f if <It "qT ... ~ 
'IOl{T ~ onitf'f."l1:it\l1 ~ 

~ ~ <;fTitI 

'" ~ ~ ~  
'fS'l1l{ ~~  in.T ~  lffilT'f I;!'<mf 

~I Iml ij; 'iT't it ~ I ,!.r 'f'ROt' i;llTfT 
'f'l1: {« ~ 'R ~ lffiTTq ~ 

~ l{T'lT ~  >p,"lf I ~  ~  

~ '3'tn: I ~  ,!1f1T<f, ~  

~  t"\fij' ,(1"," if '1'1''l'n: 'R"foT<'f 
"') fl,14fcr I ~ ~  rr'{ ~ 'ff1: ifOt'n:! .. :\1r 

'li<f IJIl ~.  '{ ~ ~ I ~  '" 
~ mr ~~ ~ I 31;0 R;';lT 

~ ~  <flit ij; ~ ~  ~ 

lI'l't(f ~ I ~ {itlft fiorf a if lnnif lM 
'l!1 «if ~  >f;>: ~ ~ "orq 

f1f'"m'f ""'" { ~ ~ '!>iT "I 'f'l\ 
{'f fl"lfiJ 'I.'t ~ ~I  if ~ .. ~ 

(f<fl i!fT {« '1>1 ~  ~~  ~ lfm 

;;rTifT ~ I ~  fOlif 1nT t;{1'q' a 
fri" ~ I  t f'li' ~ ~ '" 'fT'f 
~ ~ l!:tit ~  

'" ~~  !Il"'''lll\' ~  
~ ~ ~  'I>'r 
~ ~ it m.: SllT'f f;:;;rm ~ f ... 

~  ~  rt ~  ~ mTlf ~  

'f.T -r, ~~ ~ ~  ~ 
~ I ~ . ...  rmn ~ iT 
'JI't ~ ~  lfT<'I I~ ;;naT ~ ~ ~  

'Jfi<f[ ~  it ~ I  7ti 
~ I «T'f @" ;;'It ~ ~ ~ ~ oit>: 
qi9m' ~ W7.T"If>: ~ ~ ~  'l;l>A 
if 111 mom: '"I ori ~ ~  ~  

m.: !ill!"! ~  'l'T I lIf;T ~  

IfllT 'l'T fif. ~  ~ 11'<:' flflll1 

~ ~ ~ f'17:1« <f.r O;[T, ~ .. ;:;nittrr I 
~ i?f am>:1 iff>: ¥ ~  F 

'¥ ~ o;r" ~ 'f>1 I~ rrrr.ir '1[ ifti 
flfi'i\' ~ fiI; ~ iffif ;;ft ~~ fql:Tlf F 
~ ~  ,,"<=itf;r 'fff'lar;r am ;r,ff 
flf'lT oniforr I ~ II {if ~~ 
'1'1 ~ ~  ~  '<I'T;;<IT ~ I 

.511 ~~ ~  

Q'1;qI\{ ~ ~ ~ >f;Tlf mil 
lffiITq ~ 'fnm: <n: ~ g flI; ~
'Ial it ~ IJ'Il1"'IT'l: IT'!ilfmr g'fT ~ flf 
1T1T<l' mom: it I .~ It> ~ 
~ .  ~ It> ~~ ~ 

~  """ >rf ~ ~ 'Irr f"""" 'Ii"l: 
!'om ~ I 

"!W ,""",11f ~ : ~ ftqr ~ I 

511 ~~  .. I ~ 

'l'l!: 'ITWt flfi'i\' ~ R;' ~ ~ 8 
~ ~  '1>1 ~ I  ~ 1fT 1T1T<l' 

t ~ ~~  ~ I 

lttr 'f'f·ll ~ ~ lI"'Ii'n: 'f.T ~ fir. 
\1I'IT tm'.i!f ~ ~ ~ 

~~ ~~ 

m..t 'I' ~ ;;m>if t Iii" q ~ 
~  'I!rnfiq qij ~ ~ Iff ~ 
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I ~ ~ ~ I ~

mt ~ I ~ ~ ~~ 

m W 'fT ...m,T ~ 'lIT 'To!' 'lit ifl ... 
~~ ~ ~ 

~ . I I II ~~ 

if m 'liT ~ if ~  'IIT'f' • 
'IIT'Ii'tf ~~~  ~ 

~ I ~ I I I ~ 

qfR t f..m; ~ rnr m 
w ~  ~ ~ ~ 

fiI;it 'fit, ~ ~ II ~ 

~ ~ f..m; ~ ~  ? 
'IIrnr if; 'im,.". 'TTift 'I>'ITt 'lIT 'R1O 
~ ~~~ I ~~ 

I~  ~ ~I :m 
.f<mm ~ f ... ~ Roi' it ~  ~ 'R: 

~ fill"m: (t'I'T ~ I 

~  ~  : m'IIT 'IiTl'I' ~ 
I ~ t 'IIT1f mn '!Itm' If(Y t I 

My submission to the HC>Ulle is that if 
we allow this procedure to continue it 
would not be possible to do the busi-
n.... that we have In hand. An ad-
journment motion is to be tabled 
where the matter is a very urgent one, 
where the minds of the hon. Members 
are so exercised that they cannot 
proceed with any Government busi-
n_ or whatever other busi-
ness there may be ~  that matter 
ill first di!r.U'scd and unless the Gov-
~  can give a satisfactory ex· 
planation they would like to throw out 
the Government. An adjournment 
motion is tabled where the urgency Is 
!lUch that it it i. not dlscu!l!led Imme-
diately something i. I(oinl( to happen 
which. might just injure thp interests 
of the rountry so much that it might 
be beyond repair. Unl .... thooe cir-

... ~ are there an adjnurnment 
motion ;" not to be tabled. Here 
mostly thele are juat asking for 
information. Of coune, they are 
urgent ones, but there wu 
time enoqh when notice.!! could have 
'*'n live" In the form cI qu..ucmo 

and informatiOn oolicited. Even now 
it can be done. liven Short Notice 
Question. can be tabled. I do not find 
any ~  in anyone o( these d~ 

journmcnt motions: where unless they 
are--any on" of them-discussed just 
now prt>bably Injury i. going to be 
<'81.L!ed to the inter",t. of the ,,()UntTY. 

~ ~  ,,"TqII! 
1fT ft1ffu ~  ~  ~ 

~  ~I  ~~  I 
If.t m'i '1fT cr);;{if 'iiI q'JlfT ~ I!t 
~ ~~~  

Shrl Surendranatb Dwlvedy (Kend-
Tapara): Sir, It will be 3 very Inteil'-
esting study if you just tlnd out hDW 
many Short Notice Questions are 
actually refused and how mnny are 
adntitted. 

Mr. Speaker: If I find that nny 
Short Notice Question is SO urgent that 
it must be answered and the Minister 
is not going to answer it, I will see 
that it is put as the first question on 
the next po9Slble date. That is what 
J ean d,." 

.n ""! ~ : ~ 

,f I ~  ~ !WIt W) 'f!ff ~ 
~  

Mr. Speaker: The Prime Minister 
would make a statement on ~  

is'SUe8, I 9Upp08(", in twU or . ~  days. 

The Prime MlaIfter and Miaioler of 
Atomio Enern" (Sbri Lal BaIwIIur 
Shaatrll: On Friday, the ~  Novem-
ber. 

Sbrl Harl Vishnu Kamalh (Ho,han-

g.bad): Does, Sir, what you have ob-
ftCrVed just now, your ru:ing, if J may 
call it, unlorturultely. mean that what 
ha.. happened today, the procedure 
adopted today, will n ~I be a pc",·e-

dent for the future? 

Mr. Speaker: It Is very unfortunllte, 
ot """"'lIB; lout It i. there. 
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Shrlmatl Renu Chakravartty (Bar-
rackpore): Sir, this is not a Dew 
procedure. Formerly, when adjourn· 
ment motions used to be tabled, the 
Chair used to ask the Members who 
tabled them to argue out as to how 
the matter was within the purview 
()f this House and how it was a matter 
()f urgent public importance. Actually, 
we have given up that practice. Shri 
Karnath should know that this is not 
8 new procedure that we have follow-
ed today. 

Shrl HarI VIshnu Kamath: Why 
should she object to what I said? I 
have supported her point of view. 
What I asked was: "Does It unfortu-
nately mean that what has hapPened 
today will not be a precedent for the 
future?" 

.-r. ~ ~ ~ : lIlrr-f 
~~.. ~  

~~ I I ~~.. ~  

~~~ ~. ~  

m ~ it 1I'I'f 'lIlT 'fIfi .m: q IfR it 
~ I ~  ~~~  

~ srtft ~~ 1I'I'f ...... ~~  

~~  ~ 

~ ml ~~ ~ I I ~ 

~~ ~  ~~~ 

It; m 1m' '" f<:m ~ I qy;;r 

~ 'In" lfm ~ film" qr I 

1ft ~~ ~  

~ ~ 'In" ~  
~  

~ ~  : ~ I  
~ ? 

""'" ,"",M ~  im ~ 'In" 
~.  a ~.~~ I ~ 

.A;«t 1ft mu{ 'I'T. ~  "" 

'm iTiIi ~ q'n: ~ "" 'm 
iTiIi ~ I ~ ~ cmr ~ ~ I 
'RTO! ~ ~  it srmfur ~ fi:trr 
q'n: wrmT it r.r.. fi:trr lTIIT fir; JlaR 
If<<T 'f>T!ffiIOlf ~ "" ~ M'R 
~ ~  'RT'iI" 'm ;r.rr a fiI; ~ 
'..n ~  I ~ <rrf<;rzrrik ~ JlT«'t-
~ ~ ~ ;r.rr..mIT? 

~  ~  _"...=tt riI1f 
lffif ~ a I 
Shrl IIarIsb Chandra M&l.har (Ja-
lore): Some verJ important queatlolll 
which are exerCising the minds of 
hon. Members and the people in the 
country have been mentioned in these 
adjournment motions. Government 
hJve abo announced their intention ., 
make certain statements, possibly on 
th" drought conditions ILIld other 
matters. Would it not be much ·better 
lJ' the House is informed of the BUb-
jects on which statements are going 
to be made from the Government side 
so that all this trouble may not be 
there? Once It is known that a state-
ment i. £Oling to be made on a part!. 
~  subj"c t by the Minister of Food, 
Minister of Home Affairs or the Prime 
Minister. we on this side will feel re-
assured and han. Members opPOSite 
will not teel agitated. So, I would 
suggest that procedure might be 
adopted. 

Mr. Speaker: H I disaJ.lDW an ad.-
l=ment motion It does not mean 
that the same question cannot be 
raised in any other torm. There ~ 
various way. In which a dis:u<ll1on 
can be raised and perhaps I mJgbt 
allow th"m if a notl"" is rnc<>lved pro-
vided ~ are Important qUestiON 
which sh';"ld ·be discuoaed. I ha..., 
","'ly decid"<l that they cannot be 
allcrwed • ., adjournment tnotlons; that 
is .11: not that they would not be dis· 
Cll!lSed at alt If a proper notice Is 
giveo> I wi11 """ that a dlocu. •• ion taka 
pia"" !.t the oubject is Important. 
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Sbrl HarisIa Chaadra MatIaar: I only 
wanted to amoothen the procedure. 

Sbrl S. M. Buerjee (KaJ>pUr): 
have tabled a calling altention notice. 
You have ju!<t now said that certain 
calling attention notices are under 
~ d . 

Mr. Speaker: I only said thnt I ad-
mitted three of them. 

8hri S. M. Banerjee: We are told 
that the-hon. Prim(' Minister and other 
Cabinet Minislers are going to make 
some slatements. We find from the 

~  that theTE' is ~  to be a long-
term agreement On PL 480. Since the 
entire House knows that every bullet 
which killed the jawans was supplied 
by America. my only request is ....... 

Mr. Speaker: What is hi. point? 

ShrI S. M. aaaerJee: I am not 
making any comments. The renewal 
of this agreement ~ in the oftlng. 
Since we nrc all ~  much agitated 
on this question, let 'the GovernmE'nt 
take us into confidence and Jet the 
whole matter be discussed before the 
agreement i, signed. No decision 
should be takPn without oonsulting 
Parliament. 

Mr. Speaker: Now pape.. to be 
laid on the Table. 

~ film>! ~  ~ 

~  ~ if ~ .  1!'m;r It m 
it 'it -.rt ~~ IRTIfT ffi IlI'f.T\'f If,T 
fRM ~ ~ ''1Ff;otT l(m ? 

.~ ~ .  'liT ;:rn-I 

]2.1& bra. 

'PAPERS LAID ON THE TABLE 

StJ M  M ARV OF REPORT OF THE GOVERNOIt 

OF KERALA 

~ _toter Df Home AJralr. (811ri 
Nallu): I beg to la7 on the Table a 

Summary of the Report of the Go ..... 
nor or Kerala dated the 17th October, 
1985. to the Union Home Minister. 
[Placed in Libr"rll. See No. LT-
4HO/D5). 

ST.-\TEM&NT GIVING REASONS FOR IMM .... 

DIATJ: LEGISLATION BY RAILWAYS (EM ... 

PLOYMENT 0.. MEMBERS or ARM. 
FORCES) ORDIIUMCE 

Tbe Mi .... "'r Df Deleaee (8br1 T .•. 
ChanD): 1 beg to lay on the Table a 
COpy of the Explanatory Statement 
giving reasons for immediate legisla-
tion by the Railways (Employment of 
Members of the Armed Forces) Ordi-
nance, 1965, under rule 7I(2) of the 
Ruler- of ProceduTl' Etnd Cond uct of 
BUlIine •• in Lok Sabha. r Placed in 
Library. See No. LT-4991 '65.) 

STAnMJ:MT CORRECTIMG ANSWERS ,.. 

S.Q. 599 RE. FIN ANtE AGENtll:S 

Tbe MlnlRer of FOOd IIJId Arr\eal-
tare (Sbrl C. Subramanlam): I ber 

(1) to lay on the Table • ,tat,,-
ment correcting the answerl 
gi yen on the 14th September, 
1965 to certain supplement_ 
aries by Shri Shree Naray_ 
Das on Starred Que,tion No. 
599 f"!larding Finane,' Agen-
cies. r Pl.act'ri in Library. S,.e 
No. LT-49U2:05.] 

(2) to re-Iay on the Table a cop,. 

of Notification S.R.O. 265,84 

pub1i!1lhed in Kf"rala Gazl'tte 

dated the l,t Sept.mber 

1964, containing Keral. Hill-

man Rule!!!. 19&1. undl'r !Cc-

hon 77 ot the Kerala F01"pat 

Act, 1961, read with clause 

«('} (iy) ot the ProeJamHlioll 

dated the 24th ~.  1965, 

~ d ·by the Viee-P,·esident. 

discharging the function. 01 

the President, in relation to 

the Stale of Kerala. [Plactll 
in Lib.a'l/. S"", No. LT-.".J 
85.) 
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OIIDnUNCES t11fDZR ARTICLIl 123 (2) Ca) 

The Deputy Minister In the Deput-
.... nt of CoDllDlllllcadoDS (Shrl Bhaa'-
anti): Sir, on -behalf of Shri Satya 
Narayan Sinha I beg to lay on the 
Table-

(I) • copy each of the following 
OTdinances under provisions 
of article 123(2)(a) of the 
Constitution :-

(i) The Railways (Employment 
of Members of the Armed 
Forces) Ordinance, 1965 
(No.4 of 1965) promulgat-
ed :by the President on the 
29th September, 1965. 
[Placed in Libr<ll'l/. See No. 

LT-4993/65J. 

(ii) The Taxation Laws (Am-

endment and Miscellaneous 
Provisions) Ordinance, 1965 
(No.5 of 1965) promulgat-
ed by the President on the 
19th October. 1965. [Placed 
i" Library. See No. LT-
4994165l. 

(iii) The Metal Corporation of 
India (Acquisition of Un-
dertaking) Ordinance, 1965 
(No.6 of 1965) promulgated 
by the President on the 
22nd October, 1965. [Placed 
in Library. See No. LT-
4995/65]. 

(2) a copy of the Indian Telegraph 
(Second Amendment) Rules, 
1965, published in Notillca-
tion No. G.S.R. 1364 in the 
Gazette ot India dated the 
18th September, 1965, under 
sub-section (5) of section 7 
ot the Indian Telegrapil 
Act 1885. [Placed In Library. 
See No. LT-5023/6l>1. 

Ib.RCHANT SHIPPING AMENDMENT lb-
Ct1LATIONS AND N01'IFICAnONS m 

RELATION TO THE STATZ OF KuALA 

The MInI8teT of Transport (Shrt 
aaj Bahadar): I beg 

(I) to re-lay on the Table a copy 
of the Merchant Shippinl 

(Prevention ot Collisions at 
Sea) Amendment Regulations, 
1965, publiShed in Notification 
No. G.s.R. 1169 in Gazette ot 
India dated the 21st August, 
1965, under sub-section (3) ot 
section 458 of the Merchant 
Shipping Act. 1958. [Placed 
in Library. See No. LT-48401 
85]. 

(2) to lay on the Table--

(i) a copy of Notification S.R.O. 
No. 68165 published in 
Kerala Gazette dated the 
23rd February, 1965, mak-
ing an amendment to the 
Kerala Motor Vehicles 
(State Transport Under-
takings) Rules. 1960, under 
sub-section (3) of s('Ction 
133 of the Motor ~ 

Act. 1939, read with clause 
(e) (iv) of the Proclama-
tion dated the 24th March, 
1965, issued by the Vice-
President, discharging the 
functions of the President, 
in )'elation to the State of 
Kerala. r Placed in Library. 
See No. L'l'-4998!65.1 

(ii) a copy each of the follow-

ing Notifications making 
certain amendments to the 
Kerala Motor Vehicle. 
Rules. 1961, under swb-
section (3) of section 133 of 
the Motor Vehicles Act, 
1939, read with clause (c) 
(iv) of the Proclamation 
dated the 24th March, 1965, 
issued by the Vice-PresI-
dent, discharging the func-
tions ot the President, in 
relation to the State of 
Keral .. :-

(a) S.R.O. No. 281/85 pub-
lished in Keral. Gazette 
dated the 13th July, 11185. 

(b) S.R.O. No. 285185 pub-
lished in Kerala Gazette 
dated the 20th July, 11165. 
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(c) S.R.O. No. 335185 publish-
ed in Kerala Gazette 
dated the 24th Aucuat, 
li65. 

.(d) S.R.O. No. 338165 publiah-
ed in Kerala Gazette 
dated the 31st August, 
1965. 

(e) S.R.O. No. 341165 publi-
shed in Kerala Gazette 
dated the 31st August, 
1965. [Placed in Lilmzrll. 
See No. LT-4998/6S.J 

(iii) a copy of the Delhi Motor 
Vehicles (Fourth Amend-
ment) Rules, 1964, publish-
ed in Notifl.cation No. F. 
20(2) 163-PR(T) in Deihl 
Gazelte dated the 8th Octo-
ber, 1964, under sub-section 
(3) of section 133 of the 
Motor Vehicles Act, 1939. 
I Placed in Librarll. See No. 
LT-4999165.1 

RuLP.8 UNDER ALL INDIA SERVICEs Acr, 
1951 ETC. 

The Depaty Mlnlst ... In the MIDIa-
try of Home Aft_In (Shri L. N. 
.Isbra): Sir. on behalf of Shri Hathi 
I beg: 

(1) to re-Iay on the Table a copy 
each of the following Rule. 
under sub-section (2) of sec-
tion 3 or the All India Ser-
vices Act, 1951:-

(i) The All India Services (Pro-
vident Fund) Second (Am-
endment) Rules, 1985, pub-
lished in Notification No. 
G.S.R. 1175 in Gazette of 
India dated the 21st August, 

1963. 

(ii) The All India Service. 
(Death -cum _ Retirement 
Benefth) Fifth (Amend-
ment) Rules, 1965, publiah-
ed in Notification No. 
G.S.R. 1178 in Gazette of 
India dated the %1.t 
AUCUlt, 11185. 

(iii) The All India Services 
(Death -cum -Retirement 
Benefits) Sixth Amendment 
Rules, 1965, published In 
Notil\cation No. G.S.R. 1306 
in Gazette of India dated 
the 11th September, 1965. 
[Placed in LiImzTll. See No. 
LT-5016/65]. 

(2) to re-lay on the Table a copy 
of Notification No. G.O. (P) 
No. 565 published in Keral. 
Gazelte dated the 17th Aug. 
1965. making certein amend-
ment. to the Keral. Public 
Service Commission (Con8'll1-
tation) RegUlations. 1937, 
under clause (5) 'of ArticlE' 
320 of the Constitution read 
with clause (c)(iv) of the 
Proclamation dated the 24th 
March, 1965, i. .. ued by the 
Vice-President. d ~  

the functions of the Presi-
dent, in relation to the 
State of Ker.la. together with 
an explanatory memorandum 
thereon. [Placed in Librarll. 
See No. LT-4971165.] 

(3) to lay on the Table a copy 
each of the foUawing Notifl-
cations under sub-section (2) 
of section 3 of the AU India 
Services Act. 1951:-

(i) The Notification No. G.S.R. 
1303 published in Gazette 
of Tndia dated the 11th 
September. 1965, making an 
amcndment to Schedule 
III to the Indian Admlnla-
tralive Service (Pay) 
Rules, 1954. [Placed in Llb-
raTl/. Sec No. LT-5017/M]. 

(ii) The Indian Administrative 
Service (Cadre) Amend-
ment Rule.. 1965 publilh-
ed in Notitlcation No. 
G.S.R. 1365 in Gazette of 
India dated the 18th Sept-
ember. 1985. [Placed in Ub-
TllTI/. See No. LT-5017!65.) 

(iii) The Indian Police Service 
(Cadre) Amendment RuI.., 
1866, published in Notifl· 
cation No. G.S.R. 1388 in 
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[8IIri 1.. N. M'l8hn] 
Gazette 01 India dated the 
18th September, 1865. 
IPlliced in LAbro7'l/. Se. No. 
LT-1I018185.] 

(iv) The Indian Police Service 
(Pay) Amendment Rul.., 
1865, pu·blW1ed in N otillea-
tion No. G.S.B. 14.74. in 
Gazette Itf India dated the 
9th October, 1965. [Pl4ced 
in Library. See No. LT-
5019/65]. 

(v) Notiftcation No. G.S.B. 1471i 
published in Gazette of 
India dated the 9th Octo-
ber, 1865, making certain 
amendments to Schedule 
III to the Indian Police 
Service (Pay) Rules, 11154. 
[Placed in Librarl/. See 1>10. 
L'r-5.016165]. 

(4) to lay on the Table a cop,. 
each of the following Notifi-
cations:-

0) The MinlSter.' (Allowances, 
Medical Treatment and 
other Privileges) Amend-
ment Rules, 1865, publashed 
in Notiftcation No. G.S.R. 
1395 in Gazelte of India 
dated the 17th September, 
1965, under sub-section (2) 
of sec lion II uf the Salaries 
"'lid Allowanres of Minist-
ers Act, 1952. [Placed In 
I.ibT"rll. See No. LT-5001/ 
65]. 

Iii) The Arm. (Amendment) 
Ruh,.. 1965, published in 
Notiftcntion No. G.S.R. 1418 
in Gazetle of India dated 
the 25th September, 1965, 
under sub-seclion (3) of 
section 44 of the Arms Act, 
1959. I Placed in Lihra",. 
Sce No. LT-5002/65]. 

(iii) S.R.O. No. 98/84 dated the 
1st Aprl1, 1964. making an 
amendment to the Kerala 
Hereditary Villale Olllc .. 
(Abolition) Rules, 1861, 

undar nb-netion (3) ~ 
Hetion B of the Kerala 
Hereditary Vlllale otIIc .. 
(Abolition) Act, 1861. reall 
with ela\Jle (c)(iv) of Ute 
ProclamatIon dated Ute 
24th March, 1865, issued b,. 
the Vice-President eli&-
cilarllinB the functions III 
the President, in relation '-
the State of Kerala. [PlAc-
ed in Librarl/. See No. LT-
5003185]. 

(5) to lay on the Table a cop,. 
each of the following Notift-
cation. under sub-section (3) 
of section 112 of the Kerala 
Prohmition Act, 11150, read 
with clause (e) (iv) of Ute 
Proclamation dated the 24t1o 
March, 186Ii, Issued by the 
Vice-President, discharginc 
the functions of the Presi-
dent, in relation to the State 
of Kerala:-

(i) S.R.O. No. 258/65 published 
in Kerala aazette datetl 
the 22nd June, 1865, mak-
ing certain amcndment. te 
the Rules for the preven-
tion of misuse and for the 
import, elOJlOrt and trans-
port of Medicinal and Tio-
let Preparations includin& 
Asavas and Arista. contain-
iaa alcohol and Intoxicatin, 
Drugs. 

(ii) S.R.O. No. 278/65 publishe4 
in Kerala Gazette dated the 
13th .July, 1985. 

rIll) S.R.O. No. 300/65 publWl-
ed in Kerela Gazette date4 
the 27th July, 1965, makin, 
an amendment to the Rules 
for the prcven tion of mill-
use and for the impOrt, e,,-
port and transport of Xe-
dicinal and Toilet Prepara-
tions including Asavas anti 
Ariatu contalninB .locllol 
and Intoxicatl", Drup. 
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(i") S.R.O. No. 313/65 published 
in Keral. Gazette dated 

~ lOth AUBust, ~  

making certain amend-
ments to the Kerala Spiri-
tuou. Culinary Aerated 
Water and other Flavour-
ing Essences, Extract., 
Perfumes and Colouring 
Rules, 1962. 

(v) S.R.O. 330/65 published in 
Kerala Gazette dated the 
24th August, 1965. 

(vi) S.R.O. No. 331/65 publish-
ed in Kerala Gazette dated 
the 24th AUBust, 1965. 
I Placed in Library, see No. 
LT-5004l65]. 

NOTIFICATION UNDER Lr.n: II'fSURANCE 

CORPORATION ACT AKD SUMMARY OF 

~ I  OF COMMITTEE ON 

Top POSTS If( PU8L1C SECTOR UNDER-

I"AltIKG8 

The MiIlIster of rlannlnr (Shrl 
•. R. Rhalrat): 1 beg 

(I) to re-Iay on the Table a copy 
of Notification No. G.S.R. 
1223 published in Gazette ot 
India dated the 28th AUiust, 
1965, containing Corrigendum 
to the Lite Insurance COJ"lo 
poration (Amendment) Rules. 
1965, published in G.S.R. 
1094 in Gazete of India dated 
the 31st July, 1965, under 
sub-section (3) of section 48 
of the Life Insurance ~ 

ration Act, 1956. [Placed in 
Library. See No. LT-4793/65.] 

(21 to lay On the Table Summary 
of Recommendations of the 
Committee on Top Post. in 
Public Sector Undertakinp 
a!ll approvE"d by Government. 

[Placed in LibrnTl/, ,,.. No. 

LT-50051851. 

Ax.vAL a.oflft or THE INDIAN CD-
'IItAL Jun COMMl'I'TD, Indian LAc 
c.. CoMM'I'l'ft& "'"' haUAN C","""L 
0n.8aDs CoMMITl'8 

'file ~  IIlaWer .. ek _-
try .r ...... .... Acrlelllt1ll'e (allrl 

Sbahna" .. Khan): Sir, I beg to lay 
on the Table a copy each of the fol-
lowing Reparta:-

(il Annual Report of the Indian 
Ce.ntral Jut!" Committee for 
the y<'ar 1963-64 together 
WIth the Annua! Account! 
and the Audit Report thereon. 
,PlacE"d rn Liurar!1. SeE" No. 
LT-5006165J. 

Oi) Annual Report ut the Indian 
Lac Cess Committee lor the 
year 1963-64 togoth"r with 
the Annual Accounts und the 
Audit Report theron. I Pklced 
i" Librn"y. Sec No. LT-5007/ 
651. 

(iii) Annual R"port of the Indian 
Central Oilseeds Comrrtittee 
tor the year 1963-64 together 
with the Annual Accountl 
and the A udi t Report thereon. 
[Placed in LibraTl/, see No. 
LT-S008/65] 

NOTU'ICATJOl'f Re. KE'RALA WEIGHTS 

AND MEASURF.!'; RULES AND AnT SILK 
TEXTILES CONTltOL ORDER 

The Deputy Mlnloter In the Mlnta-
try Of COllUller"e (Shrl S. V. Rama-
..... my): Sir, I beg-

(J) to re-iay on the Table a copy 
af Natitlcation No. 12563/64 
MIIRD published jn Kerala 
Gazettec dated the 19th May, 
1964, ""'king certain amend-
ment to the KeraLa W('ighb 
and Measures (Enforcement) 
Hull'S, 1958. under sub-Nec-
t ion (5) of section 43 of the 
Kcrala Weights and Meaaures 
(Enforcement) Act, 1958, 
read with clause (c) (iv) of 
the Prodamatoin dated the 
2.th March, 1965, Luued by 

the Vice-PreBident, di""harg-
ing the functioruo of the 
Prftlident, in relation to the 
Slate of Keral. r PLaced in 
Lib,a,y, .~  No. LT-4877:S5J. 

(ii) to lay on the Table a copy 
at the Art Silk TextUes (Pro-
duoUon aDd ~ 
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[Shri S. V. Ramaswamy] 
Control Order, 1962, publish-
ed in NotUication No. 5.0. 
288;l in Gazeltee of India 
dated the 18th September, 
1965, under sub-section (6) 
of section 3 of the Essential 
Commodities Act, 1955. I.Plac-
ed in Library. See No. LT-
5020/65]. 

NOTIFICATIONS UNDER KERALA PANCHA-
VATS ACT 

Shrl S. V. Ramaswamy: Sir, on 
behalf o! Shri B. S. Murthy, I beg to 
lay on the Table a copy each of the 
following Notilications under sub-
section (3) of sectwn 30 of the Kerala 
Panchayats Act, 1960, read with 
clause (c) (iv) of the Proclamation 
dated the 24th March, 1965, issued by 
the Vice-President. discharging the 
functions of the President, in rela-
tions to the State 01 Kerala:-

(i) The Kerala Panchayats (EJec-
tion of Members by the Pan-
chayats) Rules, 1903, publish-
ed in Notification S.R.O. No. 
752/63 in Kerala Gazette 
dait'd the 19th November, 1963. 

(iil S.R.O. No. 239/65 published 
in Kerala Gazp\tee dated the 
8th June 1965. making cer-
tain "';'endments to the 
Kerala Panchayats (Payment 
of Travelling expenses from 
Pancha),at Fund) Rules, 
1963. 

(iii) S.R.O. No. 244/65 published 
in Keral. Gazettee dated the 
8th June. 1965, making cer-
tain amendments to the 
Kerala Panchayats (Licens-
ing of Dangerous and Offen-
sive Trade. and Factories) 
Rules, 1963. 

(iv) The Kerala Panchayats 
(Resignation by Presidents, 
Vice-Presidents and Mem-
bers) Rules, 1965, published 
In Notification S.R.O. No. 
245/65 In Kerala Gazette 
dated the 8th June. 196&. 

(v) The Kerala Panchayals (Pro-
hibition against obstructions 
In or over Public Roada) 

Rules. 1965, publuhed ia 
Notifications S.R.O. 276/65 ia 
Kerala Gazette d .. ted !Ae 
6th July 1965. 

(vi) The Kerala Panchayala 
(Duty on Transfer of Pro-
perty) Rules, 1965 publlsh_ 
in Notification S.R.O. No. 
318/65 in Kerala Gazette 
dated the 17th August, 1965. 

(vii) S.R.O. No. 339/65 published 
in Kerala Gazette dated the 
31st August, 1965, making 
certain amendmenl<; to the 
Kerala Panchayats (Authoris-
ing of Expenditure) Rules, 
1964. 

r Plneea in Library. See No. 
5009/651. 

ORDERS UNDER DELIMTTATTON COMMIlI-
sION ACT 

Mr. Speaker: Shri Jaganatha Rao. 
The Deputy Minister In (he MiDlII-

try of Wormatlon and BroadcastinC 
(Shrl C. R. Pattabhl Raman): Sir on 
behalf of Shri Jaganntha Rao ..... . 

The Minister of State In the MInI8-
try of Law and Department of SGclal 
Security (Shrl Halamavls): Sir, on 
behalf of stu; Jaganatha Rao. 

Mr. Speakf"r: There is no co-ordi-
n8ting agency? 

Shrl Hajarnavis: I am sorry, Sir. 
There has been a mistake. 

Sbrl Snrendranatb Dwlvedy (Ken-
drapara): Ultimately, has it been laid? 

Mr. Speaker: Is somebody going to 
lay it or have both of them sat down? 

Shrl Dajarnavis: Sir, on behalf of 
Shri Jaganatha Rao, I beg to lay on 
the Table a copy each of the follo .... -
ing Orders under sub-section (3) of 
section 10 of the Delimitation Com-
mission Act, 1962: 

(i) Order No. 12 of the Delimi-
tation Commission determin-
Ing the parliamentary and 
assembly constituencies In the 
State of Orissa published ill 
Notification No. S.O. 29UI in 
Gazette of India dated the 
16th September, 1965. [Plac.d 
in Libra"" See No. LT-50101 
85]. 
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(ii) Order No, 9 of the Delimita-
tion Commission detenninine 
the parliamentary and assem-
bly constituencies in the State 
of Madras published in Noti-
fication No, S,O, 29: 7 in 
Gazette of India dated the 
16th September, 1965, [Placed 
in Library. See No. LT-SOIl/ 
65J. 

(iii) Order No, 1A of the Delimi-
tation Commission amending 
its Order No.1 dated the 20th 
March, 1963, published in 
Notification No. S.O. 2918 in 
Gazette of India dated the 
18th September, 1965, as cor-
rected by Notification No. S.O. 
3157 published in Gazette 01 
India dated the 7th October, 
1965. [Placed in Library. Bee 
No. LT-5012/651. 

(iv) Order No, 2A of the Delimita-
tion Commission amending its 
Order No. 2 dated the 24th 
August, 1963, published in 
Notification No. S.O. 2919 in 
Gazelte of India dated the 
18th September, 1965. [Placed 
in Library. See No. LT-SOI3/ 
65J. 

RESERVE AND AUXILIARY AIR FORCE ACT 
(AMENDMENT) RULES 

The Deputy Minister 111 the Mlnls-
try of Defence (Dr. D. S. Bajn): I beg 
to) lay on the Table a copy of the 
Reserve and Auxiliary Air Force Act 
(Amendment) Rules, 1965. published 

'in Notification No. S.RO. 314 in Ga-
zette of India dated the 18th Sep-
tember, 1965, under sub-section (4) 
of section 34 of the Reserve and Au-
xiliarv Air Forces Act. 1952. [Placed 
in L;'brary. See LT-5014/65J. 
INDIAN WIRELESS TELI'.CRAPHY ROLES. 

ETC. 

The DepUty \IIlIIIater 111 the Depart-
ment of CO_ ..... eatkms (Sbri 1IIIq-
watl) : I beg to lay on the Table a 
4lOPY each 01 Ibe following Rules: 

.(1) The Indian Wireless Tele-
gapby (P_IoIl) Rules, 

1965, published in Notillcatioa 
No. G.S.R. 1318 in Gazette 01 
India dated the 11 th Septem-
ber. 1965, under sub-section 
(4) of section 10 of the Indian 
Wireless Telegraphy Act. 1933. 

(ii) The Licensing of Wireless 
Receiving Apparatus Rules. 
1965. published in Notiflcatioll 
No. G.S.R. 1319 in Gazette of 
01 India dated the 11th Sep-
tember, 1965. under sub-..,.,-
tion (5) of lection 7 ot the 
Indian Telegraph Act. 1885. 

(iii) The Commercial Broaacast 
Receiver Licensing (Dealers) 
Rules. 1965, published in Noti-
fication No. G.S.R. 1320 In 
Gazette of India dated the 11th 
September, 1965. under sub-
section (5) of section 7 of the 
Indian Telegraphy Act. 1881 
and sub-section (4) of lec-
tion 10 of the Indian Wireless 
Telegraphy Act, 1933. [Placed 
in Library. Ice No. LT-50151 
65). 

lUO hrs. 

PRI!'SIDENT'S ASSENT TO BTLLS 

Secretary: Sir. I lay on the Table 
following eight Bills passed by tbe 
Houses of Parliament during the lilt 
Session and assented to by the Presi-
dent since a report was last made to 
the House on the 24th September, 
1965: 

(1) The Employees' Provident 
Funds (Amendment) Bill. 
1965. 

(2) The Kerala Appropriation 
(No 3) Bill. 1965. 

(3) The Kerala Appropriallon 
(No.4) Bill, 1985. 

(4) The Appropriation (No.3) 
Bill. 1985. 

(5) The Appropriation No.4) 
BIll, 1965. 

(8) The AppropriatloD (RaIlway') 
No. 3 BIll, 1985. 
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(7) The Appropriation (Rail-
",.ys) No.4 Bill. 1965. 

(8) The Goa. Daman and Diu 
(Extension or the Code or 
Civil Procedure "nd the A"bi-
tration Act) Bill. 1965. 

2. Sir, I lay on the Table copies. 
4uly authenticated by the Secretary 
.r Rain Sabha. or the following six 
Bills passed by the Houses of Parlia-
ment durine the last .euion and 
assented to by the President since a 
report was last made to the House on 
the 24th September. 1965:-

0) The Aligarh Muslim Univer-
sity (Amendment) Bill. 1965. 

(2) The Payment of Bonus Bill. 
1 ... 

(3) The Banking Laws (Applica-
tion to Co-operative Socities) 
Bill, 1965. 

(4) The Companies (Amendment) 
Bill, 1965. 

(5) The Insurance (Amendment) 
Bill. 1965. 

(6) ThE"' Life Insurance Corpora-
tion (Amendment) Bill. 1965. 

Shrl Har! Visbnu Kamatb (Hoshan-
,abad): In this connection. may I 
remind you of the assurance you g'8ve 
to tht" House in the last session that 
the President's Rule n"laking power 
would be examined. 

Mr. Speak("r: I am referring it to 
the Rules Committee and gettine th .. ir 
recommendation on that. 

12. 21 h .... 

JAWAHARLAL NEHRU 
UNIVERSITY 

(il REPORT OF JOINT COMMITTEE 

Shrl A. N. VldraJankar (H08hiar-
pur): Sir. I beg to lay on the Table 

a copy or the Report of the Joint 
Committee of tbe Hous... on the BUI 
to establish and ineol'Porat .. a univer-
sity in elhi. 

(ii) EVlm:NcE Bt:FORE JOIN1' COMMATTI:B 

Sbri A. N. Vldyalaakar: Sir. I be, 
to lay on the Table. a copy of the 
..vidence given before the Joint Com-
mittee of the House on thl Bill to 
establish and incorporate a University 
in Delhi. 

lUll hrw. 

TAXATION LAWS (AMJl:NDMENT 
AND MISCELLANEOUS PRO-

VISIONS) roLL-

TIle Mlnl.su,r of Finane .. (Shrl T. T. 
iLrlshnamaebarll: Sir. I bei to move 
for leave to introduce u Bill further 
to amend the Income-tax Ac·t. Hl61. 
the Est.te Duty Art. 195:1. the Wealth-
tax Act, 1957, the Gift-tax Act. 1958' 
and to provide tor exemption from tax 
in certain cases of undisdosed income 
invested in National Defence Gold 
Bonds. 1980. 

Mr. SPO!aker: The question Is: 

"That leave be £,ranted to intro-
duce a Bill further to amend the 
Income-tax Act. 1961. the Estate 
Duty Act. 1953. the Wealth-tax 
Act. 1957. the GUt-tax Act. 1958 
and to provide tor exemption from 
tax in rertaln cases of undiSClosed 
Income invested in NaUonai 
Defence Gold Bonds. 1980." 

The motion W(J3 adopted. 

SIlrI T. T. Krl ....... acllarl: Sir. J 
IntroduCO!t the Bill. 

-Published in the Gazette of India Extraordinary. Part II. .eolion t. 
dated 3-11-85. 

tIntroduc:..d with the recommendat Ion of the Preldeat. 
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IU.tlln. 

STATEMENT RE. TAXATION LAWS 
(AMENDMENT AND MISCELLANE-
OUS PROVISIONS) ORDINANCE 

1865 

The Mlalsler of PIanDlJa,: (Shrl 
•• R. Bhap!): Sir. I bel( to lay on 
lhe Table an explanatory c;tatement 
glvin", reasons for immediate Ie,isla-
lion by the Taxation Laws (Amend· 
ment and Miscellaneous Provisions) 
Ordinance. 1965. as required t'nder 
Rule 71 (1) of the Rules at Proeedure 
and Conduct ot Business in Lq.k Sahha. 
I Placed in LibTtlr!l. Sec No. LT-4994/ 
IS). 

12.22) hro. 

PRESS COUNCIL I ~ d. 

Mr. Speaker: Th .. House will take 
up further ('onslderation ')f the ~ 

lowing motion moved by Shri C. R. 
Patlabhl Raman on the 2:lrd Septem-
ber. 1965. namely:-

"That the Bill to establish a 
Pre.. Council lor the purpose at 
prE'scrvlng the freedom of the 
Press and of maintaining and im-
proving the standards at new-
spapers in India. as; passed by 
RaJya Sabha. be taken Into consi-
deration." 

Sbri Surenoirualh Dwlved, 
(Kendrapara): How many time re-
mains tor this! 

Hr. Speaker: Time allotted for 
general discussion was 5 hours at 
which 3 hours and 25 minutes have 
been taken and 1 hour and 35 minute. 
remaln. 

Dr. L. M. SlD&'lIvl: The Pre •• Coun-
cil BIU which Is before Us embodies In 
it 8 provision casUn" some statutory 
oblillaUon .  .  .  .  .  .  . 

Shri D. C. Silanna (Gurdaspur): Sir. 
welcome the Press Council Bill. 

Shrl U. M. Trivedi CMand.aur) He 
is still s)epping. 

Dr. L. M. SIIll(IIVI: The Press 
Council Blil before us embodie, a 
provision casting certain statutory 
duties and obligations on the Chief 
Justice oC India to make certuin ~ 

nations and appointments to the Preis 
Council. The office of the Chlet 
.Justice of India is a consUtuUllnjlll 
office. Its lunctlons are defined ~  

the Constitution Itself. On this ~  

judicial offi"e It is neither appropriate 
nor is it ~  with the ~ 

tutlon of India to cast any additional 
statutory extraneoug obligations of • 
non-judidal character. Also, the 
question arises as to whether the ('c'1o-
sent of the Chief .Justlce. which may 
have been obtained In the present 
case, would be binding on the succes-
sor ChIef Justice to make :-;uch nomi-
nations or appoi ntments. 

Mr. Speaker: We mllht just hav" 
this diSf"UtIIsed in a brief manner. 

Dr. L. M. SID .. hvl: 
ing. 

am d~ 

Mr. Speailer: 1 want to discuss it 
with him. He has said that It .. r,ot 
appropriate and. s<'<'ondly. that It la 
against the spirit of tbe Constitution. 

~  are the two objections. 

Shrl Warlor (Trichur): The sucees-
Sbri Had Vbll .. a ~  (Ho.Ia- 80r come. in. 
an,abad) : How much tor clause-by-
clause discussion? 

Mr. Speaker: Two hour •. 

Dr. L. M. 8JQb-ri (Jodhpur): 91r. I 
laad written tu you tu rabe a q ..... -
tlon ot the coMtltuUonaUty and tbe 
competence of ParUament. '. . 

.... ___ :  I II... II« II. He 
aIPt raiae .. 

Mr. Speaker: appreclat. that 
point: If the SUCcessor does not Deree 
to it. what is loinll tu happen. 

So tar •• lha question wheth .. it la 
approprlatl' or not is conc-emed. it has 
tu be decided by the Chiel J uatice 
himself. There wu a mention made of' 
lhe presldlna oJIIcero .~  and I re-

"-<I II> be MIOdated with 1\; I """ 
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[Mr. Speaker] 

not agree to be associated .,ith It. 
Therefore. It was for the Chief Justice 
himself to decide whether to agree or 
not and it was for ~ .. ~  

to consult him. If he has taken upon 
himself this additional job. then we 
cannot come and say that it Is In appro-
'priate and we shall not agree to it. 

Dr. L. M. Slnrhvl: II Is not a parti-
cular Chief Justice who has been 
<lesignated . 

Shrl H. N. Muker,'" (Calcutta Cen-
tral): It may be that the present Chief 
Justice might temporarily, 'for ten-
tative reasons, agree to something 
which does not bind his sl\cce .. or. 
Therefore. the nllel(ed accord o! the 
Chlel JU5tlce with the Int<'l1t1ons of 
the Government does not helD liS ~ 

all. W c are considering the Appro-
priateness or otherwi,e of the .natter. 

Dr. L. M. Slnlrhvl: As you rightly 
observed, So far DS the appropriate-
ness ot it is ronrcmed. it was a matter 
for the Chief Justice to oonslder. lut 
we are considering not only the ('on· 
sent of the present Chief Justice who-
ever he may be but also of the office 
of the Chle! Justice lor ~ nomi-
nations Qnd appointments tl) the Press 
Council. I have suggested In my 
letter addressed to you that this Is a 
vital matter Aftectina the independ-
ence of judicial institutions, affecting 
the constitutionality of ca,tlnll extra-
constitutionAl statutory obligations on 
the office of the Chief Justice of India. 
And that It is a fit case on which the 
House should seek the opinion of the 
Attorney-General of India. 

Mr. Speaker: There Is nothing that 
I should ask him. Is 11, .. Minister 
.. olni to say someth1nll'P 

Shrl N. D&noleker (Gonda): I think 
this House feels a little COllcerned. I 
must say. atter lIstenlni to Dr. 
Singhv!. I do r..,l .. little concerned 
llbout the propriety. from the anile 
of the legislation that Is .oulfht to be 
..... eted. of conferrinl thle kind of 
duty on the Chief Justice. Secondly. 
there Ia the !IOlnt 01 conotltutionaUty. 

The Chief Justice now assumes under 
thl. 8111. If enacted. statutory duties. 
It may well be that his functionin& 
may b" challenged as unconstitutional 
in the very Court of which he Is the 
Chle! Justice It would then lead to 
awful confusion. I do think that it is 
a very serious matter on which tl><! 
opinion of the Attorney-General .t 
India should be SouIht. 

The Deputy Mlnist.er In the II"'lnll-
try of Information &lid Broadeas&IDC 
(ShrI C. R. Pattabbl Raman): As yOU 
said just now. you were asked. tbe 
Chairman of the Rajya Sabha wa. 
asked and 1 have already pnlnt.d out 
an the last occasion some Instances. 

Shrl Bar! VIshDD Kamath: Say Ihat 
'you were requested' and !lot 'asked'. 

Shrl C. R Pattabhl Raman: Ye •. 
stand corrected. I requested you it.'ld 
also the Chairman of the Hajya Sabha. 
On tho last occasion I had given 
some i'1stances, for example, London 
Times Trust on which the Lord 
Chancellor and Chief Justice are there. 
Apart from that, the Chief Justice 
himself of India has written on the 
31st October, 1963. as follows:-

"I have to Inform you that. 
after consultation with my pro", 
pective successor-in-office, there is 
no objection to the Chi.f Justice 
of India func!ioniOl( In connection 
with the proposed legislation 
regarding the Press Council." 

This Is a. a result of the wishes of 
tbe journalists who wanted a judp 
a10ne. the Chief Justice they did not 
want the Government to uopalnt the 
Chairman. In fact, the Chief Justice, 
himself I. there on Bome Commltt ..... 
and I can. If necessary. furnish a 
lut. You will please remember that 
he really function. aloOl( with the 
other two people and then they choo .. 
the Press Council. That i. the positioD. 

ShrI U. M. Trlndl: May I maD 
one IUbrnilllon before JOIl? TIle 
explanation that baa been offered b,-
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the hon. Minister just begs the ques-
tion. He does not seem to have 
applied his mind to the straight ques-
tion that has been raised, but he 
merely comes to a decision that this 
should be so. 

Whether the Chief Justice agrees 
()r not is not the point for considera-
tion, but the point for consideration 
before this House is, as Shri N. 
Dandeker has put it, the propriety of 
having the Chief Justice of India not 
-only as a chainnan but also as a 
person who will also appoint the 
various nlembers or who will choose 
the various members. These two 
functions are to be .performed by the 
Chief Justice. Further, the Pres. 
Council is going to be created as 8 
body-corporate against which a suit 
may I ie or which may sue anyone. 

~.  three things are not compatible 
with the position of the Chief Justice 
of India, and, therefore, the pro-
priety of appointing him is apoint 
to be considered, in a very dis-
passionate manner. It. is not sufficient 
to say that he has agreed; that will 
not do. 

Mr. Speaker: So far as the adjective 
'proper' was concerned, I said that it 
was lor the Chief Justice to decide. 
So far as propriety is concerned, it 
is for this House to decide when it 
gives its decision. 

Shrl Barl VlsImu Kamath: The 
House can throw out the Bill. 

Mr. Speaker: There is no point of 
order where I shOUld come in, so far 
as this objection is concerned. Even 
supposing there is something that iJ 
against the Constitution, then too I 
would not take the decision; then too, 
the House shall have to decide, the 
matter can be argued and the argu-
menta advanced when the particular 
clause iJ taken up. That is all that 
1 have to _yo 

Dr. L. II. SlDa'bn: 1 have moved 
that In view Of the tact that this 
'£1atute is cuting eer1ain obl:lp-
,.i"", ••. 

Mr. Speaker: Even then, when the 
clause comes up, the hon. Memb« 
can only give hb opinion, the ulti-
mate decision is with the House. 

Dr. L. M. SlDa'bvi: That is why I 
have moved that the opinion of the 
Attorney-General should be obtained, 
a luggestion which has been supported 
also by my hon. friend Shrl N. 
Dandeker. 

Mr. Speaker: We attach as much 
value to Dr. L. M. Singhvi's opinion 
a8 we do to that of the Attorney-
General. Therefore, there is no 
necessity for having the opinion of 
the Attomey-General. 

Sbrl Alvares (Panjim): On a point 
of order. I am sorry I am railling it 
at this stage, but I am doing so 
because I did not have an opportunltl" 
earlier. But it occurs to me that 
when Government have moved an 
amendment after the report at the 
Joint Committee, the procedure 
followed is faulty; if Government 
want to do something and amend the 
Bill according to their old desire ... 

Mr. Speaker: How can that come 
up just at this moment? That point of 
order cannot be taken up at this stage. 

Shrl Alvares: I am sorry I did not 
have an opportunity ea.rlier. But you 
will appreciate tlmt the procedure 
that has heen followed iJ faulty .... 

Mr. Spealter: When we come to tha 
clauses. the hon. Member can raia 
this point. 

Sbri Alvares: I submit that it Ja .t 
this stage that I must raise it. ... 

Shrl Bart VlsluIu ltaalath: HIa 
point, il 1 understand him arilbt, Ja 
this. After the Joint Committee has 
reported, it th ... i. any neW omelat 
amendment. then the Bill s"ould be 
reoommitted to the Joint Committee 
tor COMideratJon 01 that amendment. 

Mr. Speaker: TIII!'II there ouaht tp 
be a motion far tba& ~ 
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Sbrl AIYa .... : A. a prelimin.". 
remark, 1 would like 10 ."giller • 
prolest at the manner in which the 
Government have treated the JOiat 
Committee, 



PreIS 

811rl Bari V ....... Kamatll: Let at 
lea.t one of tile Ministers Usten. The 
two are having a tete-a-tete. 

Hr. Depaty-8peaker: Botll are 
listening. 

8hr1 AlnN8: It is unfortunate that 
I have to raise this point. After the 
Joint Committee had come to certain 
conclusions and made almost 
ananimous recommendations, Gov-
ernment later on moved amendments 
to the very clauses which had been 
amended by the Joint Committee 
anani.mously. The Government have 
the right, I concede, to bring amend-
ment. to the Bill in the Joint Com-
mitte·e. The Government did ,bring 
80me amendment. which the Joint 
Committee considered and probably 
approved of, hut for Government to 
move amendments, after the "';Jort of 
'he Joint Committee, in the Rajya 
Sabha, is tantamount to making the 
work of the Joint Committee infruc-
tuous. If the whole Bill had been 
aubm.tted to the scrutiny, ~  and 
voting of the Joint Committee, then 
it amounts to this that any lubee-
quent Government amendment does 
not go for the scrutiny of the Joint 
Committee, and there is, theretore, no 
purpose in setting up n Joint Com-
mittee. If this procedure is follow-
ed, and it the JOint Committee is 
ignored in this manner, Governmen.t 
w ill be encouraged, after the report 
of the Joint Committee, to move a. 
many amendments as they desire, and 
particularly on issues which were 
ander the consideration of and 
amendment by the Joint Committee. 

811rl Hari VIaIIa. KalUtII: A very 
"ad precedent. 

Slid Alnnll: Therefore, this pro-
cedure is obnoxious, and Government 
must give a fair explanatiOn of the 
circumstances which led it to move 
these amendments after the report of 
tile Joint Committee. 

SlIri Warlor: It should be sent back 
to the Joint Committee then. 
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8hr1 Bari v...... KalUtIa: It em 
be recommitted even now. 

8hrl Alvares: I raised this point, 
'but it was not upheld by the 
Speaker. As far as the main provi-
sions of the Bill are concerned, I may 
say that the Joint Committee has 
done a vl?rY good job of it, sat for 
many hours on this very important 
piece of legislation-the Deputy 
Minister himself was a member of the 
Committee---and succeeded in chang-
ing its bureaucratic overtones into an 
institutional fonn which does justice 
to the purpose of the Bill. 

The Press Council Bill is essentially 
meant to substantiate and encourage 
the freedom of the press, and if Press 
Council is of the nature of a bureau-
cratic institution, then obviously the 
purpose of the Press Council. the 
Freedom that it i. supposed to guar-
antee, would not be served. The 
Joint Committee in its wisdom and by 
its procedure was able to change this 
and bring about certain amendment. 
which are in keeping with the pur-
pose of maintaining the freedom of 
the press. May I refer to them 
briefly? 

In page 2, Clause 4(3)(c), the Joint 
Committee has m'dde an amendment 
whereby, among the three member. 
from among persons having special 
knowledge, one will be a melMler who 
is conversant with science. This will 
help, I hope. to bring about a scienti-
flc attitude amon, the newspapers in 
this country, and that the member 
who has a knowledge of science wDl 
be able to bring to beoar his expert 
knowledge in order to bring about a 
sclentiftc orientation among our news-
papers. 

The second amendment that the 
Joint Committee has made is in page 
I. ~ 4(4), where it says: . 

--in making any lur:h nomina .. 
tion, the Committee shall have 
due repr4 to the consideration 
that not more than ODe perIOD 
Interated in any newspaper .... ". 
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nus shows the anxiety of the Joint 
Committee that not more than one 
pel"lJOll shall represent any one special 
int""est. This Was not In the origi-
Ral Bill, and the Joint Committee has 
included this in its anxiety to see 
that there is no over-representation 
of any particular category. 

In Clause 4(5), a very important 
amendment has ,been made, i.e., in-
.tead of the G<lvernmcnt drawing up 
the first list of nominations, it is nOW 
\he Council that shall do it. The 
Joint. Committee removed this from 
the purview of Government Bnd put 
it entirely in the hands of the Council, 
and therefore this is something that 
must be commended to the House. The 
Council was against Government 
compiling any panel from which 
nominations could be made, and 
thereby removed it from bureaucratic 
control and gave this responsibility of 
making the J7.mels from which nomi ... 
nations can he made entirely and ex-
clusively to the Prf'Ss Council. 

The fourth amendment that the 
Joint Committee made was this, that 
no member shall hold office for more 
than six years in all. In the previous 
Bill it was permissible for members to 
continue indefinitely. The word 
"aggregate" has now be.." used. No 
m<"'mhcr can be on the Press Council 
for more than an aggregate period of 
six years even if he holds office in-
tennitten'ly. 

There are some very important PfO-
Yisions to which the Government have 
moved amendments. The Committee 
felt that there was a lot of foreign 

~  in the pres!, that it was 
possible for foreign Government. to 
au-born the pres!, and therefore, in 
order to avoid these contingencies, th(t 
Press Council should be charged with 
the responsibility of keeping a review 
of such assistance t!'rat may rome from 
foreign countries. The Minister Beeks 
to amend it on the specious plea that 
if • foreign G<lvernment gives in-
nocuous advertisements that will at-
tract the notice of this Clause. I am 
1Ort'J he should do this on thla ground. 
Surely a review gives the Pres. 
Council lullleient discretion to decide 

what is obnoxious and what is not, 
what is proper and what is improper, 
what is meant to suborn the press and 
what is not meant, and if the Press 
Council has the discretion to review 
such assistance, a word with a wid .. 
connotation, there can be no objection 
to the Press Council keeping a review 
of all such .ssisbance with a view to 
maintaining the freedom of the press. 
The freedom of the press can bl" 
undermined in very many ways. It 
can be undermined by over-vigilance 
of the Government, by the bureau-
cracy from time to time and also by 
the press lords; it can also be suborn-
... d by foreign G<lvernmenla g;vin" 
large 'assistance through innocuous 
advertisements or otherwise. Now, 
there could be no objection to govern-
ment. allowing this to remain. This 
was the clause whiCh exercised per-
haps th" utmost attention of the Joint 
Commiltee. Only after very d ~d 

discu5sion the Joint Committee agn..'Cd 
to amend Ihat claUSe and finally it 
""me out. It is regrettable that gov-
ernment for some reason or thE' other 
sought to change this very ~  

clause. 

Government have also moved in to 
delete clause 13(2). As I said earlier 
the Press Council Is charged with the 
rpspon!'tibility to maintain the freL.odom 
of the Press. Now, this freedom can 
be attacked in many ways; one W1ly 
Is by subornine it; another way is by 
the action of the executive. Now, 
this cause says that the Pres. Council 
m3Y hold an enquiry in the manner 
prescribed and previously it covered 
any interference by government or 
any officer or 'authority under the con-
trol of government; and the council' 
may forward the report of the en-
quiry to the government. But th .. 
government have now brought for-
ward this amendment to d ~ . the 
clause. The Joint Comntittee felt that 
one of the ways in which the freedom 
ot the press can be curtailed or nUlli-
fied is by intf.'rference of government; 
th""e are such instanc,," and the pretlS 
in such case. i. helpless. It Is precise-
ly to protect thla, this self-regulatory 
process that the institution lIke the 
presl eouncil .... as thoulht oJ. The-
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Joint Committee felt that amooa other 
things the Press-needs freedom from 
aovernment interference also. The 
salutary provision that existed wu 
that if the government interfered 
with the freedom of the pre .. , the 
Press Council shall have the right to 
make an enquiry and forward the 
r"port of that enquiry to the govern-
ment. If that provision is deleted, 
there i. no freedom of the press. 

Sbrl C. R. Paltabbi Raman: My 
esteemed friend cannot be uoaware of 
. the fact that we have got a guarantee 
for the freedom of speech; it is H 
constitutional guarantee. It comes 
under the umbrella of that freedom 
and I will refer to it in course of time. 
But there is no question of govern-
m .. nt interference with the freedom 
of the Press; there was no need any-
·,v::lY for this. 

Sbrl Harl VI.hau Kamath: It i. sub-
ject to restrictions. 

Shrl AlvaJ'es: It can be argueed, 
a. Mr. Kamalh points out, that this is 
s reasonable ~ 'ction. If the Joint 
Committee felt that the freedom of 
the .press should be protected from 
government interference and the 
Minister h'3d at thaI time accepted it, 
I do not see why it should be deleted. 
1 do not s{,p the reason why ~ 

.hould have becn deleted. Now the 
~  coancil cannot make an enquiry 

into any ~  interference. 
TIH')' should not be under any appre-
hension that thE' Press Council would 
l'f'nsure thf' gov('rnment. It wilt only 
report Lack to the guilty party if they 
havf' interfered and there is no reason 
why government shOUld have brought 

~ d an amendment withdrawing 
th:s ~ .  pruvi!'ion. 

r have ~ d ~ then once that 
there are various way!: in \"hich thf' 
freedom of thf! prf"ss can be curtailed. 
When we substituted 'freedom' for thl' 
'word 'liberty', we have said that It 

~ widC'r ('onnotation 'and that "frf't'-

dam' gives a lI'eat amount of latitu.cM 
for the functioning of the free pre8I, 
References were made in this connec-
tion that it meant not merely the dis-
.emimtion of the news but also tb. 
manner in which news was obtained 
by those connected with the conduct 
of press. In other words, a peno. 
who gets ~ from any source what-
ever is protected from government 
compulsion. to divulge the source of 
the news. If that I. so, I am afraid 
that claUse 14 (ii) (a), (b), (c) and 
particularly 14 (ii) (b) requiring the 
production of document, mililott .. 
against the concept of the freedom of 
Press. I am sure the hon, Minister 
while replying will make it clear that 
the connotation of the Words 'freedOlll 
of the press' include getting news and 
also giving protection from divulginr 
the source by any law of the country 
and that this freedom is not abrogat-
I'd by c1'3uSC 14 (ii) (b) wherein it I, 
required that the 'discovery and pro-
duction of documents will be required 
to be prod uced before the Press Coun-
cil'. Unfortunately, the very good BiK 
which emanated from the Joint Com-
mittee had been altered by two gov-
p.rnment amendments and because of 
this, though I was a member of the 
Joint Committee, I have to oppose 
thi, Bill because those two amenH-
ment. have completely changed the 
motive 'and the context of the Prc!II!It 
Council. 

Sbrl D, C, Sharma: Mr. Deputy-
SiPeaker, I welcome this Bill. Thoup. 
it has a simple name, the Press Coun-
e,l Bill, it has a"umed tor its "If • 
very hultP respomd-biJity. On the ~ 

hand it is going to perloTm the func-
tions of the UGC in some ways; on ~ 

other hand it is going to do the work 
of the CSIR. In the thlrd place it i. 
goinj( to serve as a vigilance commis-
sion 'and in the fourth plat"e it i! goinl 
to bC' a kind of miniaturf" departmf"nt. 
of Ihe Ministry of Home Affairs in this 
country, 1 want to ask myself whe-

ther this Press Council will be able to 
fulfil "II the.e functioru, whether It 
will have the reSOUrce5 to do .. , 
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whether it wllI have the finances to 
do so, whether it will have the man-
power to do so. When I think of that 
I feel that perhoaps the Bill may not 
give as good an account of itself as it 
is promised in the Statement of Ob-
;ects and Reasons. I would, therefore, 
like to know: what are going to be 
the financial 'resources of this Press 
Council which is going to undertake 
the task of education of journalists 
also? Is it going to dupliC'ate the 
work done by some universities In 
India, such as the university of Delhi, 
or of Punjab or of Nagpur and other 
unIversities? How is'lt going to fulftl 
this function and at the same time 
how is it going to act as a court when 
it is in doubt about the bona fides of 
something which had appeared in the 
Press? Of course, it is vested with 
the powers which are enjoyed by a 
civll court. But I want to know what 
resources It will have to enforce 
those powers wbich it is going to get 
under tbis Bill. All these thin. 
ratse a large number of doubts in the 
mind of persons like me, because, 
one feels that though this Press Coun-
cil means well, Its way may be paved 
with good intentions, and when the 
.... ay Is paved with gOOd IntentiolW, 
you know where we go, though it .. 
still beset with dIlIIcultles. 

11 lin. 

Now, the purpose of the Bill is st.t-
ed to be the fraedom of the pre... 1 
..... nt to ask the hon. Deputy Minister 
of Information and Broadcasting, 
what Is the quantum of yellow preas 
In this 'country, when compared with 
respectable, honest press. I want to 
ask the hon. Deputy Minister of In-
formation 'and Broadcasting, what II 
the quantum of Irresponsible writing 
In this country of mine. I remember 
that there are papers published In 
Delhi and elsewhere which publish all 
kinds of scandal. and stories about 
sex and all that kind of thing. There 
are pepers pubIlshed In this country 
of mine which !JUblish .. n kind. of 
vituperations against public men of 
.11 e.te«orl ... and all parties. There 
are papen in lilt' counu,. whlcll trJ 
1578/AILSD-6 

to Indulge in anU-natlonaI actJvltleL 
1 knnw a paper in one of the Statee 
of India which published recently 
that the aggression against India by 
Pakistan is aggression by one 
community on the other and the 
third community has nothing to do 
wi tn it. I do not know what action 
has been tnken against that paper. I 
leel tha t though they stand for the 
freedom of the press, undiluted, un-
mitigated and unfettered freedom ot 
the press, I do not want !hat this tree-
dom of the press should be abused by 
any person. I know a newspaperman 
who said, "I do not get any neW8-
paper quota from you; I do not get 
any money from you; I do not get an,. 
assistance from you and therefore I 
can proceed In my own way, and I 
can do whatever I like." What 
lIuarantee is there that the freedom at 
the press will not be abused In such 
casei? You wl1l say that the Hom. 
Ministry is there. I know what the 
Home Ministry doe.. The Home 
Minisu,. Is a great Ministry, and t 
have great respect for It, but I think 
the Home MIniItr:Y 18 characten.ed by 
ineffectiveness where it should be 
effective. U this is goInj to be the 
guardllln of the freedom of the preu, 
may I know if It II allD «otng to be 
the watchdOg for those papers which 
Indulge in licences of all Idnds In the 
name of the freedom of the preas? 

When we were attacked by the 
Chinese In 1862, one n_apaper Ia 
DeIhl published a front-page atoI7 
from a fictitious widow giving. ficti-
tious .tory and calling !he Govern-
ment'. action to account. Wh.t 
action wu taken against It? He 
tendered an apology. Are apologl. 
enough for such helnou., treacheroUII 
and treasonable actions? No. There-
fore. I any that I love freedom, but I 
do not Mint to love freedom In the 
SRme way 8S the lady from Soviet 
Union tried to. When the SovIet 
Union had freedom, she walked on the 

~  sid .. of the road. IMtead of on 
the I .. ft, She was .sked why and she 
•• Id "We have lIot freedom now." I 
do not want thl. freedom to be 
.bult'Cl. r want thil Preoo CouneU. 
more thaD aJI7tblq aile, to be a. 
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watchdog of the liberty of the press; 
and not only that; it should also be 
the watchdog in such a way that this 
liberty does not degenerate into a 
licence of any kind. 

Do you know, Sir, that so much 
of literature is being published under-
ground these days-literature which I 
cannot mention here, literature Which 
does no good to our country, and does 
no good to our traditions and no good 
to our great democracy? But that is 
being published in the form of news-
papers and pamphlets. How are you 
going to tackle all this problem? You 
will say, it is the problem of the 
Home Ministry. I will say that the 
whole press should be taken "way 
hom the purview of the Home Minis-
try and the Ministry of Information 
and Broadcasting should be made 
wholly and solely responsible for the 
running of the press and for keeping 
it in good condition and saving it from 
all kinds of vagaries and aberrations 
and all things of that kind. 

Now, when you say that there i. 
heedom of the press, what kind of 
freedom do the foreign correspon-
dents enjoy in my country? After 
all they are also of the press. What is 
the news that they send out, and what 
is it that they sent out when we had 
the aggression from Pakistan? What 
action dId we t'Bke against them? The 
only clause that was in the Bill 
against those persons who get money 
from the foreign ,people has been 
deleted. All right; let it be deleted; 
but I want to ask one question: what 
is the duty of this Press Council 
towards those foreign correspondents 
who always declare India as the 
aggressor? I was reading a letter in 
which very good gentlemen had said 
1hat "we have not been anti-tndian." 
He was talking of the United King-
dom. ''We have not been anti-Indian; 
We have been pro-Pakistan." It ill as 
if to be pro-Pakist'Bn is not to be anti-
Indian! This is the kind of subtle dis-
tinction which is made between one 
and another. What action are you 

'Baing to take against such foreiln 

correspondents who send highly 
coloured, sensational and mendacious 
stories about my country, which put 
my country to shame and which put 
the valour of the jawans of my country 
in an unfavourable light and which try 
to downgrade our defence efforts and 
all that? What are you going to do 
about it? 

I think this Pre.. Council should 
not only deal with Indian newspapers 
but it should also deal with those 
toreign correspondents who try to do 
something against us. Then, I want 
to ask one more question. I want 
that the standards of newspapers 
should be improved in India. Of 
course, I think some of our neWs-
papers have done as well us any other 
newspaper in any other country. I 
will say that with a sense of responsi-
bility, but I would also say, how can 
we improve the standard of news-
papers if we do not improve the 
working conditions of working 
journalists, the craftsmen, the appren-
tices, the printers tand so on? Even 
the New YOTk Time. has had a 
strike only recently. It was on strike 
two years ago, the correspondents 
struck work and the paper did not 
come out for so many weeks. You 
will say that this is something which 
comes under the purview of the 
Labour Ministry. What is the good 
of having a Bill which is so circums-
cribed, when its right hand is tied 
down by the Home Ministry, its lett 
hand is tied by the Ministry or 
wbom. its back is pulled by the 
foreign correspondents and its front 
is pulled in other directions by the 
people who are monopolists? What is 
the good of having this kind of a 
Press Council Bill? Anyhow, I will 
say that these things go together. 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Shrl D. C. Sharma: Two minut ... 
more, Sir. 

It h ... been said that the Joint Select 
Committee'. recommendationa have 
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been over-ruled, as if the House had 
not the power to over-rule the 
recommencioatiOJllJ of any committee. 
The House is greater than any Joint 
Select Committee or anything else. 

I find here special emphaais i8 
going to be given to education. 
Why? I think all these persons will 
be tully educated. Science-the 
journalists will be tully conversant 
with science and literature. Law-I 
think every journalist knows as much 
law as is neces .... ry. Culture-the 
journalists are the custodians of our 
culture. So, what is the good of 
having these things here? 

I want to point out one thing. 
Read all the· newspapers in India and 
you will find that no newspaper 
writes knowledgeably, efficiently and 
comprehensively on defence III'8tters. 
We get sidelights on defence from 
the correspondents of other countries, 
but in our country there is no know-
ledge on defence matters 80 we must 
have a representative of Defence In 
this Council. 

I find this body Is a paradise of 
nominationsl I do not believe In 
any paradise. If it Is fOing to be 
undiluted nomination, I think It '-
not going to do much good. You 
may call it a lemi-judicial body or 
anything you like, but I do not like a 
person having power to select any 
names he likes. 

What is the power given to this 
Press Council? We are creating a 
llon, but you say this alon cannot 
roar; it haa no claws and no teeth; 
it cannot bite and it cannot be a 
man-eater. The Pre.s Council will 
have the power only to censure. 
This terminology of 'censure' is obso-
lete. I think something more should 
be done. We ",ant aomethlng more 
from thla Council besides censure, 
because censure baa proved a useJe .. 
thing in our bureaueracy. 

With the. worda, I support thJa 
Bill. 
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Sbrl P. R. Patel (Patan): Sir. I rise 
to a point of order. I want to know 
whether tlUs discussion Is relevant to 
the present Bill. The Bill is about one 
thing and the discussion done by my 
lion. friend is about samething quite 
sIifl'erent 

Mr. Deputy-6peaker: He is aayinl 
that the preas .~ are not correct; 
they are distorted. 

8brl D. C Sharma: This i. not the 
"PI'I BiB", Un. is the Press CounclI 
Bill. 
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.aid enough about the Minister of 
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Shrl Muthlah (TiruMlveli): Mr. 
Dl'puty-Speaker, Sir, the Presa COun-
cil Bill is an important Bill which 
has been long overdue. The setting 
up of the Press Council was recom-
mended by the Press Commi""ion u 
early a 1954. The Bill seeks to re-
gulate the duties and responsibilitiell 
of newspapers and periodicals and 
provide for their fair and efficient 
functioning. 

The Press is one of the important 
organs of society. It is considered u 
the fourth estate in all democratlc 
countries. It plays a leading role In 
the efficient functioning of demo-
cracy. It safeguards democracy and 
prevents developments towards total-
itarianism and dictatorship. It thriVell 
best In free and democratic countries. 
It is muffled in totalitarian countrlea. 

The Pres. not only reflects pubUc 
opinion but also instructs 8nd guides 
it. The Press has a great role to pIa,. 
in guiding public opinion. It should 
.erve as the liaison between the Gov-
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ernment and the people. The tree-
dom of the Press is essential for the 
healthy functioning of democracy. It 
is guaranteed by our Constitution, 
under article 19 (1) that "all citizens 
shall have the right to freedom of 
speech and expression". Freedom of 
the Press comes under ''freedom ot 
expression". Freedom of the Press is 
essential to political liberty which is 
vital to democracy. The American 
Commission in their report: 'A Free 
and II Responsible Pre .... ' have stated 
that freeodm of the Press is essential 
to political liberty. The people of the 
country can benefit only from the 
fullest possible information and the 
fair presentation ot differing opinions. 
Mahatma Gandhi's m.morable words 
are worth recalling here: 

''I do not want my house to be 
walled in on atl sides and my 
windows to be stuffed. I want 
the culture of alI lands to be 
blown about my house SO freely 
as possible." 

The press should strictly avoid tha 
following: disclosing matters which 
mu.t remain secret in the interest of 
""tional safety and security; disclos-
ing information received in confi-
dence; expressions which incite 
people to violence and criminal acts; 
expressions which are obscene and 
vulgar or which arc dangerous or 
which will rouse passions and weaken 
the moral st.amina of the people; ex-
pressions which damage other 
peoples' repubation without benefit-
ing the people; reports which ... 
deliberately false or distorted and 
which undermine the relatiOlUl 
between peoples and States, and 
harmful advertisements. Newspapers 
should be careful in the choice of ad-
vertisements. They should not accept 
harmful advertisements. 

Mr. Depaty-Speaker: Jnstead of 
dilating on the general subject, he 
should say something about the Bill 
under discussion. 

8hr1 Mllthlah: I am coming to that. 
There are certain IrrelJllOnsible pap .... 
in our country both in English and 
in the relional languages which are 
harmful to younl11len and to their 
moral behaviour. There are pepers 
in En,lIsh and In relional language. 
which promote relilious or commu-
nal or caste or linguistic conft.icts. 
They .hould not be encouraged. 
Government should put down such 
trends. 

The right of the Press to freedom 
of expression impllCs certain responsi-
bilities. It has to give correct infor-
mation and make fair '3nd unbiased 
comments and uphold moral and 
lPiritual values. It has the right to 
criticise government's policies and 
actions, wherever necessary, in the 
best interests of the people and the 
country and to suggest a proper 
course of action, but it should not be 
lnftuenced by bi"s at any sta,e. It. 
comments on proceedings in Parlia-
ment and State Legislatures should 
be absolutely fair. Absolute fair-
ness is needed In the presentation of 
news and in the conveying 01. neWi 
and in making reports and maklnf 
editorial comments. Reporters, cor-
respondents and editors of new.-
papers should be trcc from bias and 
should be impartial and truthful and 
fair. They should be free !rom pres-
sure from owners of newspapers. 
advertisers, political parties, foreirn 
governments and foreign information 
MrVlces. 

I now come to the Press Councn 
BU!. The Bill Is intended to 8et up 
the Pres. Council. The object of the 
Pre.. Council II to preserve the free-
dom at the preIS and to maintain 
and Improve the standoards of newlt-
papers in India. The Pres. Council 
mould look otter editorial Indepen-
dence, objectivity of news presenta-
tion, fairness of comments and reBU-
b tlOD of the conduct at the pres. in 
the matter ot objectionable writu,g. 
which are not legally punishaoble. 

The Council hal to enforce a code 
of conduct which would enlrance the 
prestige of the profession, censure 
any journalist or newspaper euDtJ" of 
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violation of the code, ensure high 
standal'ds for newspapers and journals 
and foster a sense of rights and 
duties among the citizens, keep under 
review any assistance received by 
any newsPllper or news agency from 
foreign aources and, finally, study 
tendencies towards monopoly or con-
centration of ownership of news-
papers and suggest remedies therefor. 

The Select Committee has made 
certain important changes and recom-
mendations. In sub-clause (3) of 
clause 4, the Committee has recom-
mended the inclusion of scientists for 
representation in the Press Council 
and added "science" to the subjects 
specified there. This is a necessary 
amendment In view of the rapid 
advances o'f science and technology 
and their far reaching consequences. 

The second change Is In sub-clause 
(4) of clause 4. By this amendment, 
the Committee has provided tboat no 
newspaper Or chain or group of news-
papers should have more than 
one representative in the Council. 
This is to ensure that chains or 
groups of newspapers do not have 
undue welghtage in the Council. 

In clause lZ the Committee Iwa 
made a change to empower the Pres. 
Council to review any assistance re-
eeived by any newspaper or news 
agency In India from foreign sources. 
This amendment Is Important because 
It will have a cheCk on newspapers 
which oare anti-national and which 
have extra-territorial loyalties. 

It is mentioned In clau"" 13 of the 
Bill that the decisiol1 of the council 
In respect of any enquiry shall be 
final and shall not be questioned In 
any court of law. Since a judicial 
procedure L. adopted for enquiry 
under clause 14. it must be open to 
any party to raise the issue In appeal 
on the ground of mistaken appraisal 
of evidence tendered before the Pre.s 
Council and to seek remedy in the 
tonn of an appeal. This right is 
denied by clause 13 ot th .. Bill. 

In conclusion I want to submit 
that In the appointment of the Chair-
man of the Pres. Council, the Chief 
Justice of India should see that he ;. 
B person with adequate legal know-
ledge and varied cul tural Interests. 

Shrl Alvares: At what time is the 
Minister replying to the debate? 

Mr. DePDtJ'-Speaker: After one 
more speaker. 

,,' alm: 1'm\' ~ ('11m) : 
~I~  ~ mr 'foT ~ ~ 

~ ;;rl «1fI1\R ~. T<f 'foT ~ mJa 'I'{<IT 
~ I ~ ot;;rl ~~ Rif it;;if 
I I~  ~ m"lR if ~  m 
'iii' ~ I ~ 'R ~ ~  ~I ~  q;{-

~ ;;tf "IT ~  ~. ~ m-a- T<f '!it 
m<R lfil:i >r.'I'llot 'lfr if;'1fi1m Ifi'T "IT ~ ~ 

Itn: ifl ~ I~ ~ m'l!fff t ~ ""''''' 
wot '1ft IFI"l'1fI ~  "I'T ~I t I ~ 
'FVIT ~~  t mil' '" ~ 'fOiIF ~ 
II:lm I 

~ . ~~III ~ ~ 
T<f 'FI ~  'Rot lin' $!fum ~ 
II ~~ '!it fl::llT ttllT t I ~ 'FI"iffif..-
ii Ilu t ~~ fuit ~  ~ ~ 

~ ~  ~ ~ ~~ f<;rq 

~  ~ ~ t m fuit <l!IlTit, 
~ ~ '" 1ft! ~ fuwr '!lIT t fit; 

.. ~ ~~ ~~ ~ 

1(T ~ it fW:n GIW'lT I ~ it; 
~ ~ '" 1(1 'I>'fir.r it; 'tJZ ~ lilt 
ii ~  1ft! IfllT' t I ~ 6'F. ~ 
lin' $!lor a wor ~ \1'1;; WI' ~ llit HI' 
... . ~ ~I m ~  

'!it rotT;;mrr 1fT ~ wor 'lit 
~ ..-rOT a I \1'I;;;ror ~ ~ ~ 
1FT 'Ii'If ~  lIfutrt ~ til' sIR 
f;m 1FT wor ~ t'ffi lIfu'lIt f.rIf:Wt 

'ItT III L ~ 'Ff q:1 m ~ '" 
ron \11'1 ~ . m 'I\'I1N' ~ qTm: OR 
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8br1 P,... Patel: Mr. DeputJ-
Speaker, Sir, I have pleaaure In _up-
portini this Bill. The purpoae of the 
Bill is to preserve !he freedom of !he 
press and to maintain and improve 
!he standard of newapapers In India. 
But I ask the question whether the 
pres. is so free as it was before 11M%. 
My feeling Is that perhapo the prell 
is losing il. freedom. not beeauoe of 
the Government but beeawe 01 othc 
things. 

Before 1947, to have a pre .. and to 
publish n paper wal a mission In 
life; today, it has become a buainea. 
So, !he shlndard hat gone down. 
Then, in !hose dayw we had the 
fortune to read the Chronicle and 
the Bomball Seminel. Today I do not 
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find any paper in the eountry which 
could be compared to the ChTcm4cle 
and the Bombay Sentinel. What do 
we find today? I will not find faUlt 
with the Government, but the pr .... 
business has become a business rand 
it has lost that missionary zeal. Also, 
the persons working there, be they 
editors Or correspondents-I have res-
pect for them-do not enjoy the free-
dom that Horniman enjoyed in pub-
lishing a paper. So, if you want to 
raise the standard of newspapers, you 
have to see that 80me security of 
lervice is given to editors and the 
eorrespondents or the writers. Today, 
they are at the mercy of the manag .... 
ment. 

After independence, newspapers 
became a business and they look to the 
financial side. They look to the 
advertisements from the Government 
and from semi-government institu-
tions because large 'advertisements 
have been given by these two. To 
-.cure advertisements they have to 
lecure the favour of the Minister and 
for that they have to lose their free-
dom and praise the Minister and his 
work. That is weakness. 

An hoD. Member: Is the hon. 
Member publishing any paper? 

SIIri P. R. Patel: I am publishing a 
lI1lall weekly paper in Gujarau' 1 
am of the opinion that the mentallty 
of securing advertisement has aJrect-
ed the freedom of the Pre.s. So my 
submission is that something should 
be done for this. Let us take the 
daily newspapers; there are neWS-
papers in English language; there are 
regional language newspapers but 
they are read In cities. So far as 
the rural side is concerned, it is only 
the weekly newspapers that serve. but 
that is forgotten absolutely. Even 
though the Press Commission, some 
years back, gave a report that some 
encouragement should be given to 
weeklies, I do not find Bny encourage-

ment. On the contrarY, whatever 
encouragement ill liven ill given 0nU' 

to the daily newspapers and ~~

ly to the newspapers published In 
English language. Because these 
newspapers are mostly in cities, they 
have some eontact with the Govern-
ment otllcials and they get more 
advantages. So my submission is 
that the Government should see that 
not only the freedom is preserved but 
the Press gets the real freedom. 
There are yellow papers in our coun-
try; there are papers which are full 
of vulgar language and, therefore, 
some peOple say that our standard is 
very low, but if you com pare them 
with the foreign newspapers, you will 
find that our standard is high because 
whatever obscene things we find in 
the foreign newspapers are not there 
in our papers. But at the same time 
we should be very careful about this. 
When we say that the freedom of the 
Press i. the strength of democracy, 
we cannot take any action on any 
paper unless the editor of that paper 
is prosecuted or some other legal 
action is taken. Here in this Bill 
what have you provided for? The 
only provision that you make is cen-
suring a newspaper or an editor. 
Would that be sufficient? Well, I 
ha ve only one objection so far as the 
constitution of the Council is concern-
ed and that is that the Chief JUBtlee 
of India shoUld be kept aloof. I am 
of the opinion that, as far as possible, 
the judiciary should ,be kept aloof; 
the Chief Justice .hoUld not be put 
on any Committee or Council; let him 
do his legal work Independently and 
let him not come In contact with the 
government machinery as far as p0s-
sible. U you want to preserve the 
democracy and freedom of the coun-
try, I am opposed to putting the Chief 
Justice of India em any Committee. 
Then comes the indirect election-a 
panel to be submitted out of which 
aome members are to be ch""en. U 
there is some other way of electing 
the members, I would prefer that 
because, in democracy, these pane18 

and nominations must go; It is for tha 
Government to fiDd ou' a better .... ,. 
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at election rather than going to panels 
and nominations. 

There is one thing in Clause 13, 
BUb-c1uas. (3). It .ays that the deci-
sion of the Council shall be final and 
shall not be questioned in any court 
of law. It seems that we are just 
afraid of legal court. and legal pro-
ceeding.. If the decision of the Coun-
cil is correct, what is wrong if it is 
tested by the Supreme Court or a 
High Court and if it is not correct and 
it it is reversed by the Supreme Court 
or a High Court, what 13 wrong 
tiIerein? I do not think that those 
persons who will be sitting in the 
Council will be judges or having the 
knowledge of law; there will be only 
editors, representatives of the mana-
cement at the Press and so on and 
nobody with the legal brains. 1 do 
not think that there is any provision 
in th13 Bill that the Council will be 
composed of legal brains. If the 
majority of the members at the Coun-
cil pas. a censure against any editor 
or any newspaper rightly or wrongly, 
what will happen? If it i. rightly, 
then 80 far so good; but if it is wrong-
ly, what i. the remedy? It Is not 
proper to bar a person from going to 
• judicial court. So .ome remedy 
mould be provided either In a HlBh 
Court or In the Supreme Court. 

'!.'here Is one thing In Clause 13. It 
ays: 

"Where, on receipt of • eomp1alnt 
made to It or otherwise, the Coun-
cil has reason to believe that a 
newspaper has oftended against the 
.tandard. of journalistic ethics or 
public taste. . 

I would like to know what are the 
ttstandards of journalisti.c ethics". 
whether there is any definition given 
anywhere of the "standards of journa-
listic ethics". How are these ethics to 
be interpreted? Will It not depend 
on the whim of the persons sitting 
there? Then cOmes the word 'public 
tate'. This is a nry wide term. 

Only those newspapers which have 
pictures of cinema actors and actresses 
and "" n:.DY other things are read 
more. So what am 1 to understand 
by 'public toste'? You will find 
'Bliu' and 'Observer' being read by 
many people; if they are read by 
many people, then pu.blic ta91e ia 
there. So I would say that this also 
requires to be defined. Then It con-
tinues: 

". " ... or that an editor or a 
working journalist has COmmitted 
any professional misconduct or a 
breach of the code of journalistic 
ethics. 

What Is 'profesaional millConduct'? U 
he is ,bribed by 8Omebody or if he 
accepts 80me gifts from somebody •• 

8brl Alvar .. : Libel. 

Shri P. B. Patel: Newspapers would 
ailways be prosecuted for libel. It 
depends on the news that the editor 
gets. This is not the proper thing and 
to put all the thing. and to ask the 
people to judge the thinls is not 
proper. Then, I come to clause 12 (t) 
which reads thu.: 

"to keep under review wch 
cues of a .. \stance received by 
an.y newspaper or new. a.ency in 
India from tonript IOUroes, u are 
referred to it by the Central Gov-
ernment:". 

14 bn. 

That meana that it the Central Gov-
ernment would be plea led to refer a 
matter, then that would be looked 
into. It certain facts are lying with 
Government ,but Government are not 
pleased to reter that matter, thoa thIe 
council is not competent to look into 
that. As regards tor..;gn .... i.tance to 
newspapers, I do not understand why 
a newspaper which thrives on foreign 
usistance should not be stopped. 1 
would request Government to look 
Into it. 

As regards toreiCn corr.-pondenla, 
thiI Bill would not apply to them. 
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More hann has been done recently 
to our country ,by the foreign cor-
rupondento. What are we going to 
do with them? We want to punish 
our OWn persons, our own correspon-
dents and our own editor>; we want 
to censure our own editors, but those 
persons who send news outside, who 
send worse news, harmful to the 
country are not going to be censured, 
because we are helpless there. So, 
I would submit that some clause 
should be inserted in this Bill under 
which we could censure foreign news-
papers or foreign correspondents also, 
and if such newspapers are censured, 
then the import of such newspape", 
would be automatically barred. 

Shri C. R. Pattabhl Raman: May I 
at the outset gratefully acknowledge 
the valuable contribution which the 
Members have made during their 
speeches? Various opinionS! (Were 
expressed on the different provlsion.o 
of the Bill, but I am very glad that 
the general consensus of opinion Is 
in favour of having a statutory prell 
council in India as recommended by 
the Press Commission. 

While ~ would where necessary deal 
with the individual point. raised over 
the different clauses when the clauoe-
by-<:Iause discussion takes place, 1 
would like brielly to Bw-vey and 
where necessary clarify the point. 
raised in the general discussion. 

My hon, friend Shri N. Dendeker 
thought that the Bill was premature, 
that the press cOWlcll should be a 
voluntary body and that for the pur-
pose of correcting the individuals 
indulging In yellow journalism 
Involving sedition, promotion of com-
munal or religious hatred, defama-
tion, scandal-mongering, obscenity, 
indecency-with his eloquence, he wa. 
giv:ing a number of instances; I hope 
I shall not try to imitate him, but 
I shall certainly take nota of th_the 
relevant penal laws should be amend-
ed to make them more lllrinient. In 

this connection, I would like to draw 
the attention of the HOuse to para-
graph 946 of the Press Commission'. 
report. There, they have stated: 

"It is true that the legal system 
of the country does contain pro-
visions for dealing with such of!'-
ences. We are discussing in the 
next chapter the scope of the 
Pres. Laws, but rwe realise that 
whatever the law relating to the 
Press may be, there would still 
be a large quantum of objectio-
n",ble journan;sm which, though 
not falling within the purview 
of the law, would still require 
to be checked.". 

The Press Commission themselves went 
exhaustively into the question of how 
to deal with yellow journalism. In 
fact, they had a lot of voluminous 
evidence before them, and then came 
to the conclusion that in spite ot the 
legal punishment provided for in the 
penal laws of the country, there 
should be a body like the pres. coun-
cil to check the marginal case. which 
would not strictly tall within the 
purview of the law. It is mainly for 
this purpose that we are envisaging 
the establishment of the pre .. council 
of this country. 

The Press Commission recommend-
ed the establishment of a Pres. COWl-
eil as early as 1954, and a Bill came 
before Parliament in 1956, wh1cll 
subsequently lapsed. Now, by thU 
measure which is before the House, 
we are implementing the Press Com-
mission's recommendation. While 
many Members and some press or-
ganisations, particularly the Indian 
Federation of Working JournallsU, 
are complaining that the establish-
ment of the piess cOWlcii has been 
delayed, I am rather surprised that 
Silri N. Dandekcr should think that 
the Bill is premature. 

As regards the volunbary or otatu-
tory nature of the council, the recom-
mendations of the Preas Commission 
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lire In favour of the latter. In this 
connection, I would like to quote 
paragraph 949 of the Press Commla-
aion's Report. It reada thus: 

"The fact that the Press Coun-
cil in the United IGngdom Is a 
purely voluntary body has un-
doubtedly handicapped It In the 
exercise of Its .. uthorify over the 
press. Its decisions in certain 
cases have been the subject of 
violent controversy ,particularly 
by those affected Even in the 
last instance the Council could 
not ensure the appearance of Mr. 
Gunn before it when It was in-
vestigating the matter. We feel 
that a voluntary body of this 
n .. ture might not have the neces-
sary sanction behind Its decisIon 
nor legal authority to make In-
quiries.". 

In that case, namely the Daily Sketch 
cue . 

Shri N. Dandeker: It was iust one 
case. 

SbI1i c. R. Pattabh1 BamaII: But 
tlmt is symptomatic. They knew that 
they were helpless. I would llke to 
tell my hon, friend that in the course 
cit the earlier dlscussion I had read 
out from the latest report of the press 
commission In England, and I had 
pointed out that they are throwing 
up their hands and saying 'What 
else can we do?'. Actually. In that 
case, the letter to the editor WIll 
mutilated and tom out of context and 
only certain portions were used, and 
the man concerned complained. Lt 
Was deliberately done, and when the 
press council summoned those people, 
they just twitted their fingers ~ d 

said 'I would nllf come before you'. 
That is precisely what they have 
pointed out in that report. 

!'rom the observation. of the Prest 
COmmissiOn, the ca.e for a statutory 
preu council I. clear. In any ease 
1 think it i. rather late to consider 
and decide whether We should not 
bave a VOluntary pres. council In this 
country. It must be remembered that 

eo far the press has not been able to 
let up & voluntary press council. 

My bOn. friend Shri Warior refer-
red to the composition of the council, 
Which, he: felt, was not in line with 
the recommendations of the Pres. 
Commissi·on. Dr. L. M. Singhvl 
thought that it would not be proper 
to associate the Chief Jusice of India 
with the nomination Of the chairman 
or the members of the press council. 
With regard to the Chief JUstice of 
India, I thought that I could point but 
the real position when the point would 
be raised, bUI I may straigh tway say 
that there are some instances already; 
for instance, paragraph 11 in Part D 
of the Second Schedule to the Con-
stitution deals with provisions as to 
the judges of the Supreme Court and 
bl the High Courts. That gives & 
definition of the expression 'actual 
service' in relation to a judge. It 
provides: 

'(b. "actual service" includes--

(i) time spent by a Judge on 
duty as a Judge or in the perfor-
mance of luch other function. as 
he may at the request of the 
President undertake to dis-
charge;'. 

From this it will be clear that the 
President-which would also meaD 
really an Act of Parliamen"-<:an re-
quest the Chief Justice to dilcha'rge 
br undertake any other function. 
Since this has been envisaged In the 
ConstitutiOn itsel!, there can be nO 
juestion of any impropriety or any 
constitutional bar to Ihe Chief Justice 
being associated in this matter or 
being assigned certain specific func-
tions under the Press Council Bill. 1 
find that in the matter of the river 
water boards aiso, there is a simiiar 
provi..ion. I have nbt b""n able to 
lay my hand. on it just now. That 
would alia be a gOOd example. Simi-
larly, section lIII (4) Of the Emplo-
yees' State Insurance Corporation 
Act, 1 HB, provIdes that in CBse of 
dispute between • State Government 
and the corporatll)n as to the sharlna 
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of the medical expenses, it shall be 
referred to an arbitrator appointed by 
the Chief Justice of India. I do not 
think that I need multiply these Ins-
tances. But because it fen from a 
distinguished lawyer like my hon. 
friend Dr. L. M. Singhvl. I thought 
that I must devote some time to this 
aspect of the matter. 

Broadly speaking, in the matter of 
composition, the Bill closely follows 
the recommendations of the Press 
Commission. It consists of a chair-
man and 25 other members as recom-
mended by the Press Commission. 
There are 13 working journalists in-
cluding editors, 6 members represent-
ing the proprietors, 3 Members Off 
Parliament representing the public 
at large and 3 members from am'ong 
persons having special knowledge or 
experience in the field of education, 
science, literature, law or culture. 
The expression 'science' also has been 
added by the Joint Committee, and 
We have accepted it. Thus, it would 
.eem that the membership i8 suffici-
ently broad-based, and provides for a 
balance of representation for different 
Wings of the pres. and various sec-
tions 'of the people. 

As regards the nomination Of the 
cha.irman and the members of the 
'council, I had occasiOn to explain 
earlier why we could not retain the 
provision as It existed in the earlier 
BlIl. It was only after a detailed 
discussion and examination in the 
Joint Committee that we came to the 
conclusion that the best course would 
be to request the Chief Justice of 
1ndla to nominate the chairman of 
the press council and \0 be a mem-
ber tlf the committee of three persons 
for the selection Off the members r:A. 
the council other than Member. of 
Parliament. The Chief Justice hlm-
.elf agt"eed after consulting hi. suc-
__ , whose name had been 
announced, to the inclualon 01 the 
)Ir'Ovision In the Bill, and I dO not 
.&e, themore, anything .improper in 

this arrangement. In fact, this will 
go a long way in creating confidence 
and respect in the persons selected 
to the council. Actually, the wo:king 
journalists were very clear On the 
point and they wanted a judge. The 
Press CommissiOn also had indicated 
that. But we thought in the Joint 
Committee that it would be unfair, 
to say the least, fo fetter the discre-
tiOn of the Chief Justice. So, We left 
it to him; he would certainly bear in 
mind the wishes of the working 
journalists and see that the person 
i. one with judicial background or 
knowledge. It need not be said that 
he should be actually a judge, be-
cause as you, Sir, are aware, there 
are practising advocates-general, or 
ex-advocates-general or distinguished 
lawyer. and so many other people 
concerned with law such as jurists, fur 
example, professors of law and so on. 

In regard to the powers and func-
tions of the council, Shri N. Dande-
ker referred to the freedom of the 
pres. ""-a-"Is Government. Shri 
Khadilkar thought that the standards 
bf foreign newspapers and journals 
being imported into India should also 
be subject to review by the pre •• 
council. Shri A. N. Vidyalankar was 
of the view that under the provisions 
of the Bill the press council would 
be merely an advisory body for Gov-
ernment. 

Members also referred to mon'opo-
lIstic tendencies in the press. Some 
expressed their concern that there is 
nothing in the Bill empowering the 
Press Council to do much in this re-
gard except to suggest remedles 
therefor. The Press Commission it-
aelf envisaged tha t the Press Council 
should concern itself mainly with the 
formulation of a code of conduct 10r 
the press which will enhance the 
preatige r:A. the profession, and een-
lure anyone who Is guilty of iIlfrK-
tion of the code. The Commission 
further considered that the regula-
tion Of tbe conduct 01 tbe pres. tn 
'\tie mlrtter 01 INCh bbjeftiGllabie 
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writing as is not legally punIsha-
ble-that Is the borderline, and mar-
IInal caoes. they always had in mind-
,""ould also be ttle responsibility of 
the Pr_ Council. In other words. 
the ~ . . is on the creatiOn 01. • 
professional body fO!' the splf-regula-
tlon of the press by the pIUs ItseI1. 

In regard to the expansion of the 
functions of the Pres. Council to In-
clude a review of the standard. of 
foreign ~  and journal. beini 
Imported into India, it would be dilll-
eult to Include this function. becau ... 
.... Act of Parliament has exlra-telTi-
~  application. From what fell 
from my learned friend, he Implied 
that. It will. therefore be impossi-
ble to think or the Pre"; Council try-
sng to improve their standards. A. 
regards the effect Of such new.papenl 
on the Indian press, there will ·be no 
objection to the Press Council in-
cluding such things in their annual 
reports under 'the factors affecting 
\he standards of the Indian press'. If 
the Council feels satistled that toreign 
newspapers with particular standards 
should not be imported Into this 
eountry. they can mak ... a suitable 
recommendation to that ell'ect sug-
gel<ling corresponding amendment., if 
'necessary, In the laws governing im-
PDI't Of torell!n publications. Govern-
ment would donsidet" such recommen-
dations at the appropriate time. 

I 8m unable to appreciate the ob-
jectiOn of Shri A. N. Vidy.lankar 
thllt the Council has become an ad-
vjsory body. There Ia no provision 
In the Bill ",yin, that the Council 
. ~d merely act .. an advisory body 
l\>r Government on matters refer:ed 
to it by the latter. In fact. the orip-
nal c:. 13(2), as it stood before the 
Bill was referred 10 the JaiD! Com-
mittee, gave rise to some mi.under-
tJlaruii.,. that Government was trying 
to revive, in the ~  of QI., J>reu 
eo..ncil, UIe old Pre., AdvisoI}' "S-
tem which did lIot lind favour wltb the 
Pr ... ~  The HoUIII will 
remember that there w... diKt,Ia-
aion on this point. Two or three 
J578(Ai)LSD-7 

membera referred to It. ~

sure, 11 there Is repetition, the Pr_ 
Council ,hould place the matter be-
~  Government tor such action as 
they thought lit. It I may say so, 
this provision wilt! quite rightly crlti-
ciled and, theretore, we dropped it. 
The word 'advisory' would take away 
the strength, proprio vi"oN of the 
system Of dealing with pressmen III 
their equals. The Joint Commilte-
deleted the sub-c1aUBe aftl'r some 
diacWIIloD. 

M regarda the monopbllstic ten-
dencies, to which reference has becm 
made frequently-I quite see the 
force Of it-the action that Govern-
ment or the Pres, Council could take 
in this regard is somewhat limited III 
view of the freedom of speech and ex-
pression and thl' right to carry oa 
any oocupatitm, trade Or busin ... 
guaranteed by the CODstltution. TIw 
House is aware that when an attempt 
Was made In "'liard to the price page 
schedule, it was struck down by the 
court. I have answered a number ~ 
question, on thot. This is the posi-
tion today. There arc !ll:O many tUD--
damental guaranteed rights; if J mll1 
say .0, they are the glory at our 
C\)nstitution. Therefore, one has _ 
proceed rather very carefully in thla 
matter. It would be pertinent tD 
point out that the Press Commissioa 
itself recommended that the p...",. 
Repstrar should ke('p a close watcll 
on the circulatiOn of newspaper., and 
if be came to the conclusion that ID 
a particular area or in a language, a 
monopoly had developed: he should 
bring it to the attention Of the PreW 
Council, who should conduct an in-
vestigation Into the exlltence of the 
monopoly. Hr.e I would like to read 
what the Press CommI •• ion .aId 
Dearly 11 )'IIVI a&\:l. It I may A¥ 
10, It I. qu:t\e valid today. Thb!" 
trom paragraphs 830 and 831 Of thI!ir 
Report: 
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the subject wUl serve to educate 
public opinion on the monopoly. 
If monopoly is to be discouraged, 
the public must realrse the im-
plications of a munopolY. An in-
vestigation will also throw light 
on unfair practices, If any, in 
which the newspaper might have 
indulged". 

Paragraph 831 is also very impor-
tant.-

"831. We expect that an In-
vestigation of this nature and the 
publication 01 the findings of the 
Press Council w·ould have the 
direct e!'leet of breaking the mono-
poly by drawing public atten-
tion to it. Members of the pub-
lic who realise the danger may 
change to. another paper, and the 
starting Of rival papers would 
also be stimulated. The figures 
In the Readership Survey already 
~  that a CODBiderable percen-
tage of the readers uf many 
papers today dislike the views 
expressed therein and would wel-
come the starting of rival paper •. 
It should be open to the Press 
Council to suggest specific mea-
lures for encouraging competi-
tion in such areas. We might 
state, however, that We are strong-
ly opposed to the subsidis1ng of 
Buch competition in any manner 
by Government". 

They even went to the extent of 
warning against lubsidisinll by Gov-
ernment. In other words, the Press 
Commission did nDt contemplate any 
action beyond the publication of de-
velopments relating to monopolies In 
the press by the Pres. Council and 
suggestion 01. remedies to Govern-
ment. This has been amply provid-
ed for in the amended Bill before the 
ROUIe. 

Some concern hal been expressed 
.... In.t cl. a contemn, certain gene-
~ Pbwers On the Couneil, with parti-
eular reference to the lack of a ope-
eIlIc protection apinst dlscl_ of 

sources of information before the 
Press COuncil-with regard to black-
mailing, forcing journalists to divulge 
mformation etc. I am going to deal 
with that. As I have already ex-
plained, there is nothin, peculiar in 
these provisions. They are merely 
.nablin, provisions intended to make 
the working of the Council more and 
more ef'lective. The Council would 
consist predominantly 01 experienced 
working journalists, including editors 
and other newspapermen-there will 
be 13 working journalists, Of whom 
8 will be editors; I read the whole 
list-and it is difficult to envisage 
that the Council would force in each 
and every case the disclosure of 
sources of information bY a journa-
list, which the maj'ority of the mem-
bers of the Council themselves hold 
as a journalistic privilege, The Coun-
cil may well be expected to USe Ita 
discretion in utilising its power. but 
the absenc" of such .enabJin, powers 
would seriously hamper the workin, 
of the Council, No special privilege 
is liven to a journalist under the 
Evidence Act and, theretore, the Jaw 
of the land requires a journalist to 
disclose sources 01 hi. information if 
It becomes reJevant for any particu-
lar proceeding. This is the position 
In many other countrie.. Actually, 
case law in England and Ame-
rica is more or less ·'in Pd.'; 
materim" so far as we are concerned. 
This i. preciselY a privilege of the 
Journalist. 

Lastly, 1 would like to refer to oDe 
Of the principles drafted by the PreIII 
Commission for inclusion in the 
code of condUct to be formulated by 
the proposed !PreIS Council which 
reads u foll __ l 8m quoting from 

paraeraph N7(8) of their Report-

"Confidence shall always be res-
p8etl'd and professionsl secrecy 
preserved, but It shall not be re-
earded u  • breach of the code 
If the source of informatiOn ill 
disclOSed in matters coming UP 
before the ~ Counetl or oourts 
01. la ..... 



KARTlKA 12, 1887 (SAKAl Council Bill 174 

That always happen.. Suppose 
lomething comes out as a result of 
the investigation. So that has to be 
taken into account. I suppose this at 
least will satisfy Members that ~  

the Press Commission did not con-
template any special protection for 
journalists. 

Cl. III (3), to which reference 1118.1 
made, conferring finality on the deel-
III'on. of the Council has been added 
at the instance Of the Working Jour-
nalists' Federation, Hon. Members 

are aware that even under the Indu..-
trial Disputes Act .  .  .  . 

8hr1 P. R. Patel: Barring the juris-
diction ar tbe courts? 

8hr1 C. R. Pattabhl Raman: It can-
aot. I may straightway say tllat 
nothing  can prevent the ~ 

Court on a special leaVe from treat-
ing any matter coming before it. It 
it allows a petition by opeeial leave, 
it can go Info the decision of any 
tribunal. It is fundamentally wrong 
to read into the provision anything 
else. Here the Working JournaliSts 
themselves wanted it. I WRS BssO-
eiated with the Labour Ministry for 
10m time earli(!T. There is a real fear 
on the part ot trade union workers 
that this is really a procedure by 
whiCh there is delay and labour 
.wI'ers. So in order to prevent It. 
the working journalists wanted ttu. 
provision to be there. It went 
through two or three IlIters, it I may 
lay so. All the time, we thought that 
th Is cannot prevent-it there is really 
anything wrong-the writ jurisdic-
tion coming in. The special leave 
application to the Supreme Court II 
tIIere. 

Aa regards arrangement tor lInane-
Jag the Pren C\)uncll, to which some 
aceptlon..... taken, I explained 
earlier the Idea ... as that there must 
be a ce .. levied on newsprint. I am 
poJating out what Is the JIOI\tiCID. III 
India 00 that bon. Memberw may !mow 
it. 

Incidentally, I think hon. l4embero 
al5'o know that the price and quan-
tity of newsprint importt.>d at the 
time the Press Commission reported 
involved only a few thousand rupee5, 
while' the present price and volume 
would involve lakhs of rupees .. 
income to the Pres. Coundl, but I 
am going to point out how it is not 
possible. 

As regards arrangement tor fInan· 
cing the Pres. Council, to which some 
exception was taken, I explalned 
earlier that having regard to the 
financial procedure laid down in the 
Constitution, it would be difficult to 
mako provlsl"" fOT self-financing ar-
rangements. Even if a provision Ia 
made tor the levy ot a cess, a II such 
revenues accrUe to the Consolidat!'d 
Fund 'Of India, and no moneys can be 
withdrawn from that fund except under 
appropriation made by law. It fol-
low., therefOrf'. that payment to th" 
Pre •• Council will, in any cue, have 
to be tormally voted by Parliament 
out of the Conoolidated Fund and 
covered bv a provi!llion in the App",,"" 
prlation Bill. It must also be noted 
that the or .. ent consumption at 
newsprint has risen very mu("h more 
than what w.. contemplated at th" 
time of the Pres. comml .. ion. Thus. 
while there i. no special advanta,.. 
In making a provision for the levy of 
a ceS8, the inclusiOn of such 8 provi-
sion would result in certain practi-
cal difficulties in the collection of the 
cess. As Ilny such provllion would 
not in any .. ay make the fln,ncin, 
arrangement of the Council dilrerent. 
We thought that there may be no 
special provision for levying a .-
tor thl. DU"POl". In any ease, the 
Council will have to be llnanced out 
of the funds giVen by the Govern-
ment. 

Cel'lain ,..neral objections ,..".. 
raised. particularly by Shri Dsnde-
ker. that in most of lhe provaiona It 
haa been provided that actlona of the 
Council are IIlbject to prior appro-
val qf the Central Government. n 
IIbould be emph .... .....s here that 
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there are certain matters in respect 
of which the Central Government 
has to frame rules ond therp are 
other matters in respect of which the 
Oouncil will have to make its own 
regulations. Already there is a 
Clause where they ~ got the 
right to make their own rules. So, 
one need not be confused with the 
other. As tar as the e9tablishment 
and financial matters are concerned 
I need hardly Bay lhat the Central 
Government and Parliament shoule 
be the flnnl authorities as the moneys 
arc paid from the Consolidated Fund. 
'!'his os achieved by su.bjecting the 
Counci:'s relulatioru; or actions on 
thes" matters to the llippro-
vol of the Central Government 
which h an:c;wera,b!£-to Parliament. 
The rules to be fr.med by the Cen-
tral Government are subject to the 
approva 1 ot Parliament, thus ensur-
ing Parliament,'s &upep"isory autho-
rity over the rule:1. Ao:. regards the 
day to d:J.:: functiomng (\f tho:. Coun-
cil and in reg:ird to its actions against 
individual newspapers or persons, the 
Council is left entirely free to de-
dde its own proc-edurt: ,nd to frame 
it ... own regulations 1herefof. I as-
_ure this House that there will not 
be any interference from Govern-
ment on the eltorts of the Council in 
evolving it..c; procE'Jure &nd its own 
method. for tho presPTVation of the 
freedom of the press and for the im-
provement of standards of newspa-
pers In this oountry. I suppose I 
have made the position of the Gov-
('rnmcnt t1is-a-vis the Press Council 
in ils ~ amply clear. The", 
need be no doubt about this bifurea-
110n of Government's powen on 
lInancial and establishment matte ... 
and independent and unfettered 
powers of the Press Council in its day-
tn-day functioning and in enforcing it. 
decisions ove-r the industry, 

$hri AlV/lrew reterred to amend· 
!Qent. made after the report of the 
Joint Committee. Even when It wu 
11ioellSSed in the Joint Comrni ttee, I 
ppjnted out the stand of Government. 
1 mIlht be asked why I did not wrlte 

a Minute of Dissent in that case, amt 
that is never done. 

There are two clause. to which re-
ference has been made. One i. Clauae 
12(2) (f), which reado. 

"to keep Wlder review such 
cases of .. sistance received b" 
any newspaper or news agency in 
India from foreign sources, as are 
referred to it by the Central Gov-
ernment:" 

which is followed by the proviso: 

"Provided that nothing in this 
clause shall preclude the Central 
Government from dealing with any 
caSe 01 assistance received by • 
newspaper or news agency in 
India from foreign sources in any 
other manner it thinks fit." 

That is. because there is the Pre. 
Council,!;he Central Government 
shoul<i not be precl uded from taking 
action with regard to this assistance 
or any loaded thing that may come. 
I had point;,d out then and I repeat 
now that a numb<,. of Governments 
especialJy to the e<lst and west of tm 
are .<eekingtechniral personnel. They 
insert advertisements in papers. There 
i. a regular proce... They go to the 
Commerce Ministry and S()I1'aetimes to 
the Education Ministry. 'n>ey eveD 
indicate the region. Supposing it d 
Fiji. they may indicate Bombay; if it 
is SingllipOre, they may indit-ate Mad-
rRl. It depends on the Indians there. 
the language they ,peak etc. Theft 
can be no objection to that. 

Bbri AI" ...... : "Review" d""" DQl 
mean you necessarily take pote of tbe 
advertisement. It is a review. 

SbrI C.R. Pattabbl Raman: Actual!)" 
the words are: 

"to keep under rev;'" ... aII 
••• es of .ssiltanee ",cej .. " It, 
MY newspaper or nBW!I ~  ..• 

I poinled out Uten, alie! I repeat no'IJ-
I IIJII clad that 1 was able to eonvlnCl 
the other House, and I hope I will 
be able to convince this HotUe a11O--
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that l.t the original clause hlld stood, 
&here would be thousands of com-
plainla, aDd it will 00c0l!l)e a regular 
lil'ibunal. They have a separate de-
partment in the Ministry dealing with 
acivertisements. You may have seen 
in papers varIOUS Commurutles and. 
aeeds, all holc1iug our natlOnd Hag. It 
may refer to such an advertisement in 
&he emergency or to various other 
matters. Daily there are thousands of 
advertisements, and I can envisage 
thousands of cases coming up, with the 
result that this Council will have nO 
other business except dc::lling with in-
dividuHI cases. Therefore we .aid they 
should not be cluttered up wltn UtIS 
sort of work. 

I shall also read the original Clause 
13(2): 

"Where, on receipt of a com-
plain! made to it or otherwise, the 
Council has re""on to believe that 
tbere has been any interference 
with the freedom of the Press by 
any person or authority, including 
Bny Government .. " 

That has also been removed. r point-
ed out then and r repeat now the 
reasons for this. AB r pointed out, it 
will become a regular court of law, 
which i.s not what is envisaged of it. 

The word Unomination" was refeM'ed. 
to ~ . "Nomination" is really 
• term of art. It is really the Chiet 
Justice who decides who should be 
the Chairman. Then he, the Chair-
man and another person together em-
panel the Council. That is only in 
the flr.t instance. In fact if I may be 
pardoned tor this expression, I was 
yery particular that after the ftrst em-
panelment, the franchise question 
should be entirely with the Pres. Coun_ 
dl. They will decide thereafter how it 
should be done. The regional langu-
age papers, journalists ~  

press reporters assoclatlOM, press 
correspondents associations, so many 
associations may come, and we must 
never face these troubles In the begin-
ning. It is left \D the Press Couru:ll 
to give recocnItion a1ter going throuah .e -" aDd c:redentIaJ.. 

Then We have made it Yer:Y clear 
that even among editors, onJ.y thoee 
who are free, from any link with 
management, pure and simple edito .... 
should be eligible. The actual clause 
nys that. 

I do not think I have any thin&' more 
to say. I will deal with other thinp 
when the clauses are taken up. 

NewsprJnt quota is the only thina 
that remains. I wan t to assure hon. 
Members that there are rules with r&-
gard to it. So far as advertisements 
and newspaper quotas are concerned. 
we are guided by certain rules that 
arc published. 

Shrl Mohammed Koy. (Kozhikode): 
Our complaint is against the lules. 

Shrt C. R. Pattabhl Raman: Noth. 
ing ('an prevent the Press Counce 
from advising us on newsprint. I sub-
mitted in the Joint Committee and I 
repeat now, that under the ~  to-
day as they are we have got two or 
thrce methods of checking circulation. 
I do not say they are pertect. I per. 
sonally feci that they should be tigh. 
tened mUch more. I have no doubt 
that a number of papers that are a(>-
pearing ostensibly cannot have allY 
nt'wsprint tor their purpose. I have 
no doubt that there i. b:ackmarketin,. 
We are trying our very best to check 
it. We cannot multiply OUr ofllcen. 
We have various inspe{'tors, the Regl ... 
trar and the Auditor Bureau of Cir-
culation. They are not foolproof. W .. 
are devising a system. 

Finally. may r way that the .. hole 
world is looking at this Bill. We have 
had a number of enquiries from .I.ter 
countries. We are all hoping that thIS 
wl11 be a mod"1. and I have no doubt 
that bv experienCe sultoble amend-
ments ~  be made. I move. 

Mr. I I ~  . The questloD 
10: 

"'1"at the Bill 40 estabum • 
Preaa Councll for: the purpoM 01 
sar-rrinI the freedom 01 u.. 
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Press and of maintaining and im-
proving the standards of newspa-
pers in India, as passed by Hajya 
Sabha. be taken into considera-
tion." 

IS: 

Tf... motiOfl IDII.I adopted.. 

MIr. Deputy.Speaker: The question 

''That Clauses 2 and 3 stand 
part of the Bill." 

rne motion was adopte'l. 

Clauses 2 and 3 IDeTe added to the 
Bill 

Clause 4-(Composition of the 
Council) 

8hri N. Dandeker: 1 am moving 
my amendments, Nos. 3, 5, 6, 8, 11 
Md 12. 

I beg to move: 

(i) Poge 2, line 16,-

for "twenty-five", sub,titute-

"twenty-seven". (3) 

(ii) Page 2, line 18,-

afteT "person", insert-

"with not less than five years' 
servlce as a judge of a High 
Court."; (5) 

(iii) Page 2. line 20,-

a,ft('f' "chosen". insert-

"from four categories". (6) 

(iv) PRge 2, line 26,-

for "six", 8ubstituu "eight". (8) 

("Y) Pale 3, Une 1,-

for "the Chief Ju.tice of India" 
IIIbstitute-

"the Chairman of the Unlou 
Pub' ~ Service cOIIU11blIion". 
(11) 

(n) Page J, line 11,-

omit "in the pre.tcribed. manner,1t 
(12) 

Shri Warlor: I am mavin!: my 
amendments, Nos. 2, 4. 1, 9 and 10. 

I beg to move: 

(i) Page 2, line 16,-

after "Chairman", insert.--

", Vice-Chairman" (2) 

(ii) Page 2, line 18,-

(i) after uChairman", insert-
uand Vice-Chairman"; and 

(ii) jor Ua person", subsitu1e-
-·persons". (4) 

(iii) Page 2, line 21,-

JOT uthirteen", substitute ··sixteen-
(7) 

(iv) Page 2, line 26,-

for "six", substitute "three" (9) 

(v) Page 2, line 38,-

(i) ajter "aforesaid", insCTt-

"half the number of members 
under sub-section (3) (a) of 
section 4 shall .be elected by 
the representative orgarusa .. 
lions of the working journ-
lists in the case of the former 
and two members under sub-
,ection (3) (b) of section 4 
shall be elected by the news-
paper management organisa-
tions and"; and 

(jj) for "all the other members", 
substi(ule-

"the re.t of the members·. (10) 

Shri N. Dandeker: I would like to 
take my B"mendments in sevarate 
grouping •. Nos. 3 and 8  I would like 
to take together, because one is COrP 
sequential upon the other. No. 8 11 
concerned with increasing the num-
her from six to eil:ht, in sub-elauae 
(3) (b), of me-mbers to be appointed 

from among persons who own or ear-
ry on the business of management of 
n ...... papers. I feel. on going ~ 
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the weighta&e given, there is some-
thing wrong. There are four categor-
iea, of members, namely (a), (b), (c) 
and (<I). Categories (c) and (d) are, 
al course, men ill public life in the 
field of education, science, literature, 
law and cuhure, and three from Par-
liament. As regard. categories (a) 
and (b), who are in one fashion or 
another from the newspaper world, 
either working journalists or proprie-
tors or managers of newspapers and 
10 on, I get the very deJlnite feelinM 
that there is a grave imbalance against 
item (b). 1 have therefore 6uggested 
that we should add two more to the 
number of members from among per-
Bans who own or carryon the busi-
ness of management of newspapers-
as distinct, of courSl" fr-om ownl'rship 
of newspapers; this is concerned with 
management. 

And consequent upon that, I have 
IlUggested that in sub-clause (1) of 
clause 4 the total number should be, 
the Chairman and twenty-seven other 
mem bers. instead of twenty·ftve. t 
would noL like to labour that point: 
it is simply a question of a reasonable, 
balanced representation on the Press 
Council of the various elements in the 
newspaper world. 

Then 1 would like to 10 on to 
amennment No. 5 which is concerned 
with the per30n who shall be nomi-
nated as Chairman by the Chief Ju·t· 
ice. Here 1 would like to say, first 
of 811 that I frankly am not satisfied 
..... ith the explanation whkh the hon. 
the Deputy Minister olTered for drag-
ging the Chief Justice into this at all 
The first explanation he gave was that 
the ~  permit. the Chief 
.Tu.tice to undertake the duties In the 
Con"l'tit ," ,. ~ ~ sitch ~  t1uties u 
the ~  m,y request him to d'o-
charge. A nd he glo •• ed over It by 
saying that since the President would 
be assenting to this Bill, therefore it 
must be ~ ~d that the ~ d  

~ B3Sented. within the meaning of 
the Constitutional provision, to a re.. 
quest heinl( d~ to the Chief Ju<tice 
to undertab thi.!. 1 am quite rlea!" 
in my mlnd that the """asION1 Oil 

whieb the President would be MId.IC 
the Chief Justice to take any partiCII-
lar fU'1.ctioa would be rare and-
hi&hly important, but--specitlc. Tb_ 
may be, tor il1.3tence, a reference 
where he might ask for his OpiniOIl 
abo,!t a proposed legislation; or there 
may be occasions on which he may 
invite the Chief JUstice himself to lw 
90 good as to conduct a particular in-
quiry. 01" matters of that kind where 
the Chief Justice Bs chief justice i. 
what the President want_in other 
word., a person with his &reat legal 
knowledge, knowledge of the law of 
evirtence, knowledge of lellal proce-
dure, his experience in assessment of 
evidence etc., which is relevant. The 
only other instance that the hon. the 
Deputy Minister gave was that of the 
Provident Funds Act or eome oth", 
matter concerned with labour ~  
fare lellislation, In which the Chief 
Justice would be the person appoint. 
ing an arbitrator-a perfectly oorr""t 
kind of function that the Chief Justice 
can perform without impropriety, 
that ~ to !!8Y. indicRting a person of 
some standing who can be entrusted 
with diffloult matter. of arbitration 
and so on. But I frankly am not 
.atisfled that it is oither proper or 
constitutional to ask the Chief Justice 
to accept the burden In a m.tler of 
the kind we are now considering. 

Having said that, I naturally hay·, 
to proceed on lhe lL<sumption lhat tho 
Government are goIng to be adamant 
about this. That is why my amend-
ment No. 5 Is concerned wilh St.atil., 
thot the Chairman shall be a ~ 

with not Ie!! than flve years' service 
a. a judge of a High Court, ~d 

by the Chief Justice of India,-'f 
there is any particular reaton to dMr 
the Chief Justice into thl, at all. It II 
not that he knows the entire popuh· 
tion of the country from Cape Com or-
In right up to Simla, but that he hu 
II ~  1 knowlE"dge of person!!: of bJ.h 
judicial competence. Moreover, H 

regards this body, the Pre •• Counrll 
eonrbtinP.' of perllOna eminent in thew 

awn field. but a mt.eellanl!OUl collet'-
tion of peroona In 10 far a.. Judleial 
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l!lqIerience loeo. in so far lUI handling 
of evidenee goes, In 80 far as assess-
",ent of evidence goes.-this body 
,""ould have pr<'siding over it as ~ 

Chairman 8 judge of some experi-
ence and 80me standing. If that is th9 
intention. the Chief Justice would be 
• proper person to nominate a chair-
man of that kind tor this particular 
body. And therefore my atnendment 
No. 5 is concerned with suggesting. In 
sub-clause (2). that the Chairman 
.hall be a person with not less ~  

five years' service as a judge of a 
High Court. nominated by the Chief 
Justice of India. It is only In tho.e 
circumstance. that the nomination of 
the Chairman u r the Council by such 
• person as the Chief Justice would 
"ave any meaning and propriety. 

My amendment No. 6 is merely of 
• clnrifkatory kind In sub-clau.ie 
(3). where the clause says that "the 
other members shalJ be chosen a8 fol-
lows". I have suggested the insertion 
of the world "categories", that is, 
"the other member. shal! be chos<D 
from four categories as follow .... be-
cause I see later on that the "categor-
Ies" are referred to, When I ~ 

reading the Bill. INb-clause (6) of 
elause 5 says this: 

"Every fresh appointment to fill 
a casual vacancy or a vacancy 
caused by the retirement of a 
member shall be made from the 
same category of persons to which 
the member in whose place the 
appointment is to be made belong-
ed. and every such appointment 
.halI be made by the satne autho-
rity by which and in the same 
manner In which. that member 
was appointed". 

So [ looked round fOr a deftnltion 
of "category". I did not find it. I pre-
IUIne that In aub-clause (3) of clause 
• .... th& categories; I am only .s-
dIIllnl. bec!auae I cannot lind any 
alher c!IItegorl.. mywhere. So [ IU,-
III\ft, In order tI> wold contIlslOD .. to 
Wllel II meant by "c:atepia". there ill 

need for this amendment No.6 which 
would make sub-claUlie (3) read aa 
follows: "The other members ahal: 
be chosen from four categories a9 fol-
lows"; Bnd then come (a). (b). (e) 
and (d). I feel sure the Mlnisler 
will see the point of makinll elear 
what exactly are the categories refer-
red to, by accepting this amendment. 

I have already spoken about amend-
ment No. 8 partly In relation tu 
amendment No. 3 where I have sUj(-
gested the increase of membership loy 
two. This amendment I seek for the 
reason that. as I said. there ar.! 
thirteen members at the Council from 
atnong working journalists who are 
again. sub-divided Into certain sub-
categories. It says "of whom 1I0t lea 
than six shall be editors of newspaper. 
who do not own or carryon the busi-
ness of management of newspapers, 
so however that the number of ed;-
tors of newspapers published in Indian 
I,nguage, shall not be less than 
three". That h perfectly sound. But 
then, having regard to the fact thal 
thirteen members shal! be working 
journalists, I do submit with great 
convition that to have only six menl-
bers representing the mangement of 
the newspapers would be an d~ 

quate representation In the light both 
of the representation of the working 
iournalists as well as the total mem-
ship of the Council. It reduces them 
to an insignificant number of person!!' 
out of a total of 25 In the ~d 
council and therefore instead of sb, 
members from among person. who own 
or carryon the business of manage--
ment of newspapers. I suggest thOot 
the number of members from thla 
particular category ought to be eight 

My next amendment ~  .. 11, is con-
cerned with the constltution of thl! 
committee which will, in the Ilrs! In-
st&nce, be selecting the members o! 
this Council. You will recall, BIr. 
that the chairman of the Council him-
self is to be nominated by the ChIef 
Justice and there remains the que. 
tion of how the remaining 25 01'. U 1 
have suuestad. 27 membera are to boo 
cbooen. Quite rlllbtl¥. the ..... ch.Iner1" 
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lor this has to be provided; but it i. 
IOUght to be provided in this fashlon. 
namely. .. .... shall be nominated b7 
a committee consisting of the Chief 
Justice of Indls",-this time he hlm-
8elf is to be 3 member,-" ...... the 
Chainnan of the Council and a per-
lIOn to be appinted by the President ot 
India and in making such nomina-
tion .... "That is • further matter ~ 

which I will come presently. 

Sir, it is going much too far to ~  

the Chief Justice himself involved 
IIOt merely in nominating the chair-
man, a person ot outstanding capa. 
city an1 of standing and status and 
of experience and 90 on and I ha ve 
moved an amendment that he should 
be a judge of five yeaTS experience,-
but the unfortunate Chief Justice is 
also ,·.0 be a member of the selection 
committee consisting of himself, the 
Chairman of the CounCil whom he 
hirn.,,,lf will have nominated and a 
person nominated by the President o[ 
India. I think it really becomes im-
proper that the Chief Justice should 
be dragged into this business of selec" 
ing member. of the Council. There will 
be a whole lot 01 people proposed ID. 
instance In respect of the 13 mem-
bers of the council who are to be the 
workinll journalist., the Chief ~ 

has to be PUt in a Pl>Sltion of having 
to say: no, I do not think that this 
gentleman is fit; I thlnk this fellow is 
goga: this chap is too old or that fei-
lOll' Is too youn.; among this bunch 
of so and eo'. these are the on Iy 
thirteen people who are fit and proper, 
etc. I do not think that ·thtl Chief 
Justice ought to be dragged into a mat. 
ter of that kind at all. It is both dero· 
ptoty and wrong to drag the Chief 
Justice into that kind of situation, I do 
not also think he has any special com· 
petence tor dlschargln. a functlon of 
that kind. There is al8D the other pro.. 
mlon; he IS to join in selecting ai, 
member. from amont persona who 
own or carry on the businnl ot 
management at newspapers. And these 
..,Iections hav .. to be made out of 
panels prepared \ty various representa-
tive bodieo. The pt'OIleCi!lre II alteceu.. 
....,,, tUt I IIID q_ oW-In _ mW 

that the Chief Justice oUlht not to be 
involved in it, not indeed, with great 
respect to the Chief Justice, is hI' 
particularly or specially campetent to 
discharge a function of that kind. 
Therefore, Sir, my amendment is to 
sub.ititute for the Chief Justice t':le 
Chairman of the Union Public Service 
Commis>ion. And then the picture 
changes immediately. I am sug.estin. 
• person who i. the head of a .t.tu. 
tory body, the UPSC. The head ot ~ 

UPSC and its members have wide ex· 
pcrience of precisely the kind of func-
tion that is involved,-to select, In ac-
cordance with the reqUirements, from 
a body of persons who consider them-
selves qualified to be on this Councll,-
to select persons whom he, in colla· 
boration with the two other esteeme1 
gentlemen, think would be the propor 
p·orsons to be on the council. And thet 
is precisely the purpose of amendment 
No. 11, to delete the Chief Justice of 
India from this committee and to put 
in the Chairman of the Union Publlr 
Service Commission. 

Then Sir, there is my amendment 
No. 12. It is the first of a series 01 
amendments I shnlI be mav ing, which 
are concerned with eJimina.iing the 
most undesirable features from th .. 
Press Council Bill, relating to its pro-
cedure or rules and So on, which make 
il a creature of the Central Govern-
ment. This clausE' here reads: "Be--
fore m .. king any nomination under 
clause (a) or claUse (b) of Bub·sec-
tion (3), the Commitee referred to In 
sub-sedion (4) shall, in Ul" prescrIb-
ed manner, invile panc>l<; of names ... ,. 

The Government haVe to indicate the 
manner in which the panels ot namM 

~ to bf! invited. It seems that the 
government hove very little faith iD 
the capacity ot ! hese persons to handle 
the busin... of selectine these 13 and 
the other 6 "" 8 as the caSe may be, 
members of the Council, or perhaps,-
that i. what I suspect to be the case.-
IOvemment wants to make this Coun-
cil a creature Of the government, rl!l'h' 
frcm the commencement of 1t,-begl12-nIn. with how the panel lIlall be 
C8J8tituted. It reaDy lIlealll, of coum. 
... ,  • wbole lot of _pie oball .... 
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tirst eliminated from bein, eligible to 
be chosen. A. I sa id, this is the ftrst 
of' a series of amendments I have 
proposed which were solely and whol-
ly animated with the purpose of rpduc-
ing the degree of interference with 
the affair, of the Pres. council t.y 
,overnment procedllres, government 
interference, government sanctiotUl, 
government approvu:s, government In 
dicalion of the manner in which peo-

~ are to work and so on. I have 
the:efore suggested the deletiron of 
the words lin the prescribed marmer'. 

Shri Warior: Sir, this clause is one 
of the most important clauses because 
it gives a chance to ~  on the conJ ... 
position of the Cocncil and onCt' II 
is all right, we can say that the in-
tention of the Bill is more or less 
guiIJed because it rests upon this. My 
first ~ d  is that not only a 
chairman but a vice chairman. is also 
nu:es.::rary-rny amendment No 2. The 
Chairman is nominated by the Chief 
Jcstice; he can himself nominate the 
Vice Chairman also so that in the ab-
sence of the Chairman the functions 
of the Council can be carried on. In 
all the other bodie., we have p:ot thi. 
offiCe and why should we not have 
one in this Council? I think it is 
neceSSary that we should ~  this. 

There j::; II more important thing. I 
h:'lVe had occasion to mention tl:ot 
the composition itself i weigl-)ted morc 
in favour of the mt.nagemeTJ.t of the 
neV;spapers rather t.han thE' working 
jr,urnalisls. It is thd working journ .. 
. ~  who require more proter.tion 
thnn the managemer.t When the 
ClUcstion of t.he freedom of the Press 
I~ talked so much we always visual!.e 
th,t it is a que, lion of the working 
jOtlrnalists more than the management 
and If in the COUllCi) the working 
. jOUTnllists are veightpd ~ by 
t'he ~  of more ~ .  .. ,. 
of the m'lnRgement plus, next to them. 
the r",er ~d ~ and ,orne ruc11 peo-
ple. I think that It will not be eon-
-duclve to the Interest. of the workln, 
journalists or to attain the object;ve 

of the Bill. Hence 1 have sugyested 
that the number must be increased 
if it is necessary but even then, if the 
:lumber is limite1. we can have at 
least three ot the editors and the other 
three must be left fr,r tho working 
juurnalLts to be nominated. T!lII 
council must be more represel'tstive 
lother than selective. Ir.stead of giving 
~  to select ~  any of thESe! 
c<ltegories it is neCe3Sary th.t the or-
~ ~  must be given I ~  

irl the Bill itself so thHt the ~ . 

talive, may not ho ,elected at ~  

whims and fancies of somebOdy ont-
6i'ie the profession. ~  pr,.,ffHiSl:"'_ .flt 

bodle. will have their say ~  

the selections are made. Thii i!' tJ.e 
point that I wanted to make in les-
l.ect of thi> amendment. 

Then there is another d ~d 

which I wanted to rna ke. Thai 13, the 
puiod of membcrsip shouli nut go 
for more than a year. There f. a pro-
VIsion that a momber :an st.nd again, 
but thnt should not be ·there. lIIew 
members must be comi!'lg to Lbp .:!OUf\_ 
cil so that the Counrll will !lave a 
new thinking on all the problems that 
rume before ~ Counr.il, Hence. 1 h:we 
to make the amendment tl:at the 
membership should not be for more 
than one year. 

Then, I have sour,ht to .ub· tituto 
"16" Instead of "13" at page 2, line 21, 
in clause 4. Tha t also denotes the very 
same purpo e, Instead of 13 from among 
tht-working journalists of whum not 
less than siK shall he editors. it IJ'U;t 
J:oe at least 16 so that at least 13 w1l1 
he working journalists and only three 
wi!] be editors. 

Shri Dandeker has objectert to the 
provision at constituting a committee 
of nominated memhers. It has mucb 
n'Jevancc in this re3ppct. It can be 
ovoided. As I suggested, the .,.,(mbe" 
shculd be selected from the ~

tions. The members should not be 
selected from a panel or tram certaill 
rules which are ma«le by the Gove ... n-
ment. They muat not be ~ or 
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fettered like that. It can be safely 
put that they can be selected from 
~ organisations at the working 
Journalists and of the ~  

also. Both of them have gut o."gani-
sations and it is not .0 many, as tI.e 
Mmister has pointed out. I think there 
arc' only a few recognised organisa-
tions at working journ,lists; not very 
many. From tho;e org.nlsolions, 
tI.ey can be asked to select or cl.",t 
their own representative. 'a be put 
on the Council. 

Sbrl Mobammed Koy.: TIle que.,-
tion comes in only when ~  are 
more organisations. 

Sbrl Warior; That depend. nlso on 
the recognition of the Gove .. :nment. 
That can be eliminated. The .•• are 
the main points which I wantEd to 
point out. In my amendment No. 10, 
I have said: 

UAfter aforesaid, insert,-

'Half thc number of members 
under ,ub-section (3) (a) c.f sec_ 
tion 4 shan be elect.d by the ro-
presentative organisations of the 
working journali·:ts m the ca!1e of 
the former an1 two members 
under SUb-section (3) (b) of sec-
tion 4 shaii be elected by the 
newspaper mlnagement organisa-
tions and'." 

";0, if this i· also accepted, I think 
thai the difficulties which Shrl 
Dan1ekcr has pointed out can be e1l-
nJinateti. J hOPe Tr".9 r.lm,."rfmenis ,,·ill 
be considered and accepted. 

Sbrl Shree Narayan Da. (nar-
bhang.): I would like to speak a few 
words on these amendments. I have 
not sent in any amendments. 

Mr. Deputy-Speaker: You have lloa 
~  in amendments. 

Shrl Sbree Narayan Da., I have not. 
But I would like to speak. I did not 
send them yesterday and I did not 
know that the-y would be circulated 
today. I '"",,'d only like to mAke • 
frw observations If you pennit me. 
Now, in c]aWle 4. ~  (3). 

there i. a provI&ion tbat the repre .. n-

tallve. of Indian I~  newspapero 
will be assured three seats out at 13. 
Now, the newspapers in the regional 
languages are going to plav a very 
important part in our country. There 
arE 14 languages, and there are a 
number of newspaper published in 
thl' Indian languages, and they exceed 
the number ol newpapers plli.lished 
In English. Therefore, represenlntlon 
on the Pres. Counc!) for the Indian 
language newspapers should he sul1l-
cient and adequate. Here, out of 13 
members, from ~ the working 
j'Jurnalists, only three scats have been 
a .. ured for Indian language newI-
papers. I know other. may be nomi-
nated, but only three •• al:; hove heen 
""ured for Indian languages. Out of 
13, only three seat, will be compul-
sorily given to the In,lian language 
newspapers. The others may come 
thl'Ough the recommendation or thO! 
,"arious organisations. But I would 
like to suhmit that t.hi, Is inadequate 
for Indian languages. AI leas. five 
.eats should be reserved f<>l' Indian 
langung(' newspapers and adequate! 
representation should he given for all 
tho Indian languages. The Indian 
language newsp3pt"'rs may Rlso ('orne 
in that category Therefore, I ~ .  

that inslend of three, the numh"r 
should be five. 

There 'Ue H languases mentioned 
in the Eighth Schedule of the Con-
.titution. Here., in the Bill, only 
three seats will be given. So, in a 
year, then" will be three ~ 

tives of the Indian languag(> news-
paper.. I would Buggest Ihat there 
,hould be a provision to the effect 
that "provided that every Indian 
language mentioned in the Eighth 
. Schedule to the .~  shall 
be given representntjon by rot.ntion:' 
By thig, no other Indian language 
newopaper. will hi! neglected. B1 
rotation, Illi the language, menlion-
ed in the Eighth ScMdule to the 

~ .• tution could be c!Overed. 
Whichever represenhtlon '" given 
to the Indian language newopeper 
.hal1 be given to ';"ery Indian lIn-
fUag. ~ d In the CoDIt\t .... 
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tion, by rotation. Otherwise what 
may happen is, only 80me 
Indian lanllualle newapapers may be 
represented always and the others 
wi II be neillected in the course of 
years. Therefore, there should be 
lIOD1e mention of such a proviso to 
the effect that every language men-
tioned in the Eighth Schedule to the 
Constitution shal\ be given represen-
5tion by rotation. This is my sug-
,estion. I did not give notice of the 
amendment, but I submit that such 
an amendment is necessary, becallse 
there are 14 languages, and not more 
than three or four may be given 
representation, according to the Bill, 
as it is, I submit that every Indian 
language should be given represen-
tation on the Press Council by rota-
bon, so that no Indian language will 
be neglected. This is the only sug-
,estion that I wish to make. 

Then, it has been provided that-
I do not know, and it is not very 
clear to me-out of 13 members, not 
less than six shall be editors of 
newspapers who do not own or carry 
on the business of management of 
newspapers. This means that out of 
13, six seats will go to such editors 
who do not own or carryon the busi-
ness of management of newspapers. 
The other seven scats may go to those 
who may be people who own news-
papers Or carryon the business ot 
management of newspapers. I am 
not clear about it. I suggest that 
out of 13, not less than six scats 
ahould go to tho'e members who are 
working journalists, who do not 
own or carryon b.u')in£'ss of mana-
gement of ~  not less 
than six seats should be assured to 
them. The other seven seats may 
go to those persons who own news-
papers or who carrYon the business 
of management of newspapers. M 
it is, representation to those who own 
n..wspapers or who carry on the 
busine9s of management of news-
papers is very much indeed. What 
I auggest is that not less than six 
~ . shall be those tram. amon, 
the workln, Journalists wlao do DOt 

Own or carryon the bUSiness. at 
management of newsp&pers; the reat 
o! the seats i. assured for the others. 
I, therefore, 9Ubmit that this SUi-
~ .  of mine snouJd be looked in-
to. 

The Minister Of lnformatlOA IUlIt 
BroatlcastiD, (SilrunaU indira 
Gandhi): "13 members from amona 
the working journaiist." have been 
provided. 

Shrl 8hree Nany... Das: You have 
mentioned that not less than sil< shall 
be editors of newspaper. who do not 
own or carryon the business (Jt 
management of newspapers. That is.. 
these six pcr.;ons will be from those 
editors who do not own or carry 011 
the business of management of news-
papers. The other editors may own 
{he business or carryon the busine3::1 
of management of newspapers. There-
fore, the representation given to those 
persons who own newspapers and car-
ry on the bU!:Iine.ss of management of 
newspapers js very great. I think 
this question should be looked into 
and suitable amendment made. 

Shrl Warlor: Can he not move an 
amendment now? This is the first day 
and so the usual rule that notice 
must be given on the day hefore may 
be waived. 

Mr. Deputy.Speaker: There .... 
sufficient time. 

Shrl C. R. Pattabhl RamaII: On 
the first amendment of Shri Dand('-
ker. 

Mr. Depat,-8peaker: We are Dol 
taking it up nOw. W ..... e n""" on 
clause 4. 

Shrl C. B. Pattabhl ........ : I re-
gret I am unable to accept the 
amendments. The position is thi •. 
Only the other day, I said, in the 
absence of the distinguished Minlstet 
who was away, that there are about 
8,000 to 9,000 small newspapers In 
tilt. countl'y, and their nUlllber flo in-
creasing; out at thlI, the numlMft of 
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language papers is about 8,000 or 
7,000. I would not swear by it but 
the number lS somewhere there. 
Anyway, it is a huge number The 
point raised by Shri Warior about tile 
provision for a Vice-Chairman is a 
delicate one; it is very delicate to strike 
• balance in this respect. The history 
of the Bill is tilere; I do not want to 
repeat it. I have already told the 
House that first the report of the Press 
Commission was there; then there waS 
lhe ~  Consultative Committee; then 
lhe Bill w,," introduc"d. Again and 
~  UH:Y all came to a working ar-
rangement with the Council consisting 
of a Chairman, and 25 members or 
whom 13 shall be working journalists. 
So, if the Vice-Chairman comes in, be 
win be outside this category. That 
mean, he will really disturh the 
balance. I am nol Rhle to agree to 
thi!lol. 

Will1 Ti g::t:rd 10 what fell fronl Shri 
SI'T("C Narayan DBS about the manage-
fil'.1t. etc., we have accepted the de-
finllion or 'new3papcr' which is given 
In the Press and Registration of BooD 
Art. IBIi7. namely, 

.. 'newspaper' means any printed 
ptriodica: containine any public 
news or comments on public news." 

With regard to working j(1Urnalists. we 
have accepted the definition contained 
in the Working Journalists (Conditions 
of Servicf') and M.isceI!aneous Pro-
-visions Act, I A5;;. The definitions are 
quite clear 

]11 brI 

With rcgard to categorilation. my es-
, •• m.d leader under whom I had worlt.. 
'd f?r wmeUme, Sir Te; Bahadur 
SaPru, (jllC. questioned tile AIIahabad 
.High Court's constitution. It had to lie 
eoru;t:tuted .. follows: one-third ICS 
otI\eers and one-third advoca'tea and 
~ d barris"'rs. On ~ particular 

dav. (lne b'lJ'Pster was Ie .. and there-
fOre, he ~.  it was no HiJh Court .t 
all. Catetprisation wiU lead to UaJ. 
dlfllculty. 

Shrt N. Dan4eker: Groupjl (a). (b) 
(c) aDd (d) are presumed to be cat .... 
gones. Suppose I were to ask trom 
where a member is to be selected when 
a vacancy arises, clause 5 (6) 8ays it 
should be 11lIed from the same cate-
gor.v. So, the word 'category' has been 
used later in clause 5. 

Sbri C. R. Pattabbl Raman: I have 
d ~ d him to say, in Bert "from 

{our categori..... So far as selection i. 
('oncerned, we have taken care to see 
that the editors have nothing to do 
with ~ management. The Pr .... 
CommisslOn IBve a very amusing ins-
tance of one editor being an 82 year old 
woman, who did not know any lanlU-
age and who was put ns d ~ ~  for the 
purpose of salary. Thoy have given 
so many examples. So, these 13 will 
inrludc 6 editors, who m'Ust come under 
working journalists. My esteemed 
friend was saying that these may In-
cl ude people in the management also. 
M:magement is CQVCTE'd by ~ 

4(2) (b): 

With regard to the amendment dea-
ling with Chairman of the UPSC, J 
hav" already answered the point and T 
do not want to repeat. n.e workin, 
journalists would like to have no per-
son other than the Chief Justice to 
nominate the ChainnUl. 

Sir, I think J have dealt with all tile 
amendments. 

Mr. Deputy-8pea1<er: I "'an noW put 
Mr. Dandeker'. amendment. Nos. a, 5, 
6. 8, H and 12. 

Amendment. No •. a, 6, 6. 8, II Clnd IZ 
lDe1'e put Clnd negati .. ed. 

Mr. DepatT -Speaker: I shall now put 
Mr. Warior'. amendments NOlI. 2," 7, 
9 and 10. 

A........tfMftU Nos. 2, 4, 7, 9 and 10 
_ pul Clnc! ne"Cltitled. 

... .,...,.-8 ....... The qu ..... 
i.: 

"""t cI ...... 4 nand pert of ~ 
Bill". 

Th. fIMI&ft _ .... 

CIauoe 4 ..... added to the lUlL 
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CIa we 5-(Term of o[fi.ce and .. e-
tirement of member,). 

Shri N. Dandeker: 1 beg to move: 

0) Page 3, line 26,-

after "Chai·rman", insert-

"shall hold olllce for live yeara". 
(13). 

(ij) Page 3, line 36,-

f')T "the Central Government", sub-
.titute-

"the Chief Justice of India," 
(14) , 

(iii) Page 8, line 1,-

fOT "the Central Government". lub-
atitute-

"the Chief Justice Of I d ~. 

(15). 

(iv), Page 4, line 9,-

after "appointment", insert-

"nther than that of the Chair-
man," (16), 

(v) Page 4, line 16,-

Jo-r "no member shall", ""batitute-

"no member other than the 
Chairman may", (18). 

(vi) Page 4, line 18,-

add at the end-

''but shall thereafter be eligible 
for re-appointment after the expiry 
of a period of eighteen months", 
(19). 

Shri Warlor: I beg to move: 

Page 4,-

omit line 15 (17). 

Shri N. D&IIdeker: My amendment 
No, 13 is In connection with the 
periOd for which members shall hold 
omce. Sub-claUSe (1) l8ya: 

"Save as otherwise pravided 
In th1a ..,Uon, the Cbalrman and 

other members shall hold olllce 
for a period of three year .... 

cannot imagine a provision more 
carefully worded to bring about tur-
moil in the continuity of the workinll 
of the Council. There would be no 
continuity unless at least the Chair-
man, who is going to be a whole-time 
paid officer, Ii person of con.iderable 
experience, nominated by the Chief 
Justice, was allowed to remain for 
a longer perioj. For the Chairman 
there ought to be a longer term than 
for the other members, so that what-
ever the change in the detailed com-
position of the Council, there is one 
person who overlaps from one period 
to another, So, my amendment is to 
this effect: 

"Save as otherwise provided in 
this section, the Chairman shall 
hold office tor five years and 
other members shall hold office 
for a periOd of three years," 

No particular diJllculty about nomi-
nation OJ" otherwise can arJse. He 
does not represent any particular 
interest. He is a person chosen pre-
sumably tor his experience, qualill-
cations, standing, respect and regard 
with which people consider him, a 
person nominated by the Chiet JUI-
tice, whereas the other /I1embcrs are 
representatives of various interests. 
I do think this amendment Is neces-
sary in terms of continuity of the 
working of this important bOdy, 
which after all is going to be Invest-
ed with judicial powers and which 
would be gradually-T presume that' 
is really the ~  a 
code of conduct of ethics, of journalism 
a body of case law, growing trom 
precedent to precedent. For thl., I 
cannot imagine a more neceuary 
provision than that the Chairman 
ought to provide continuity between 
one Council and another. I do not sug-
gest he shOuld be a permanent Chair-
man, but if the other members ~ 

there only for • period of three yean. 
he should hold oIIIce for a loncer 
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period and therefore I have BUggested 
live yeara. 

Conting to amendment 14. 1 notice 
this time they have jettisoned the 
Chief Justice. Sub-clause (14) says: 

"The Chairman may resign his 
office by giving notice in writing 
to the Central Government." 

The Chairman is a person who, we 
are at great pains to inSist, should be 
appointed by the Chief Justke. But 
this clause says he may resign his 
office by giving notice in writing to 
to the Central Government. I object 
to it. I do not like the Chief Justice 
being brought in and thrown out at 
the convenience at the Government. 
Therefore, I have suggested that for 
the words "Central Government" the 
words "Chief Justice" oue:ht to be 
.ubstituted, so that the person who 
Dominates is the person to whom the 
resignation also comes. The nonnal 
theory is that the power to accept 
resignations or to dismiss a person 
shOUld vest in the person with whom 
th"re is the power of appOintment. 
If the Chairman wants to reslgn,-I 
am sure t:tc rcason will frequently 
be that the Governrrient is fiddling 
around too much with the Council 
and interfering with its worklng;-
in any event, the Chief Justice ought 
to know that the particular person 
whom he has nominated throws up 
his hand and wants to resign. There-
fore. I am quite clear that if the 
Chief Justice has to be broullht into 
this at .. n, he ought to be the person 
to whom the Chairman ought to .end 
In his resignation. 

Similarly, I want the words "Cen-
tral Government" on page 4 also to be 
substituted by "Chief Justice". That 
.. my amendment No. 15. If that ia 
""""pted, the .ub-clauae would read: 

"That Chairman may resign his 
ofIIce by giviDil notice In writing 
to the Chief Justice and any 
other member may resiID hla 
oIIlce by givin& DOtice in wrlttng 
to the Chairman. ... d uPOn IUCh 

resi&nation being accepted by 
the Chief Justice or, as the case 
may be, the Chairman. he shall 
be deemed to have vacated hi. 
omce." 

am sure the Deputy Minister would 
see the rationale of this and will be 
pleased to accept thia amendment. 

Next I come to amendment No. 16. 
This is to sub-clause 6 of clause 5. 
The sub-clause a. It stands reads: 

"Every fresh appointment to 
fill a casual vacancy or a vacancy 
caused by the retirement of a 
member ... ," 

The word "member" has been defined 
in the definitions, in clause 2, like 
this: 

Umember" means a member of 
the Council and includes Its 
Chairman;" 

So, whenever the Chairman is not 
specifically referre:! to, the word 
''member'' in:ludes the Chairman. 
With thot remark I would like to roa<1 
the sub-clause as it stands: 

"Every fresh appointment to 
flll a casual vacancy or Q vacancy 
caused by the retirement of a 
member shall be made from the 
.ame category of persons to 
which the member m whOle 
place the appointment is to be 
made belonged. and every such 
appointment shall be made by 
the same authority by which and 
in the same manner in which. 
that member was appointe:!." 

Surely, SiT, the Chairman nominat-
ed by the Chief Justice would not 
belong to any particular category and, 
it that Is so, as I am quite clear It Ia 
bec:auae the Deputy Minister was at 
pains to show that he would not 
like even to 5ay that the choice of the 
Chiof Justice should he limited to • 
High Court Judge with a parti-
cular period of experience and 
that the whole world or at least the 
whole of India .... open for the 
oelectlon of the Chaim1.n, then un-
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leu the amendment which have 
given i. """epte:!, the amendment 
which seeks to insert the words 
"other than that of the Chalnnan" 
it will not serve the purpose. With 
the Insertion Of the words that I have 
8uggcated the sub-clause would read 
like this: 

"Every fresh apointment other 
than that of the Chairman to fill 
a ~  vacancy caused by the 
rebrement of a member .hall be 
made from the 8.me category of 
person., to which the member in 
whOSe pla'ce the appointment is to 
be made belonged, .nd every such 
appointment shall be made by the 
same authority by ~  and In 
the same manner in which, that 
member was appointed!' 

Unless this is done, .nd if on the /lrst 
""casion the Chief Justice chOoses 
shnll we say, to appoint a doctOr ~ 
the most eminent .nd suitable person 
to be the Chairman of the council 
thereafter every fresh appOintee ~ 
fill a vacancy or a casual vacancy of 
the Chairman will h.ve to be a doc-
tor because he will have to be of the 
.. me category, since the word 
·'member" here, in my opinion in-
cludes uChairm·an". • 

Finally, I com" to my two other 
ameniments, amendments Nos. 18 and 
19. They are both concerned with 
~  7 of clause 5. It is a very 
unportant clause. First I shall read 
the ~  as it stands: 

"A retiring member shall be 
eligible for r .... ppointment: .... " 

Please rmnamber here that the w0r4 
"member" her. jnaludet the Chai1'-
man. The lub-clause says: 

..... retirinll member mall be 
eli&"ible for re-appointmqt: 

. d~  that no lIIembe,-shall 
bold olllce for II periOd ex-
~ d ing.ut )'e8J'll In UIa 
aggregate and 0.. the expiry 

Of such periOd he shall e_ 
to be II member." 

It ~ an extra-ordinary provision. 1 
can understand th.t the main purpose 
of the provision is that people should 
not become fixtures on this Council, 
there ought to be a period of time 
.fter which they ought to really allow 
fresh blood to come in. But, while I 
C<lncede the need for a provision 
which would put some of these gentle-
men into cold storage for a while 
after having been on the Council for 
a number of years, there 1S no reason 
why really eminent person&, persoIU 
who haVe done good work on ~ 

Press Council should for .U time be 
tabooed after an aggregate of six 
yellrs of service. Equally, I see no 
reason .t all for a similar limitation 
to the Chairman's periOd of office. 
Therefore, the two amendment. that 
I have suggested are necessary and 
will have this eltect. In the IIrst 
place, thi:; proviso v:H1 not apply, thiJ 
permanent bar against further re-
appointment,-I .m not touching the 
main provision that a retiring member 
shall be eligible for one re-appoint-
ment and 1 <.... concerned only with 
the proviso which bars further re-
.ppointment-shall not apply to tbe 
Chairman at all. As regards the bar 
against other members; it will not 
apply after expiry of a perio:! of 18 
months following an aggregate period 
of six yearS during whiCh these per-
sons may have been members of the 
Coun,il. Therefore, the sub-clause 
with my amendment will read like 
this: 

"A retiring member sball be 
eligible for re-appolntment: 

Provided that no member Cltbe:r 
than the Chairman may hold 
olllce fOr a periOd exeeedinl 
six years in the all1Jr8pUt and 
on the ezpiry of .ucIa period 
he sball e ... sa to be • ~

bin-but shall thereafter be 
eligible for re-appolntJNllt 
after the ~  of a peril>cl 
of eighteen months." 
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I do suggest an experiment ot tha 
kind. You will have on the Press 
Council some men who will render in-
valuable service. They are the people 
who will give content to tho. thing. 
that have bl'en so glibly talked about. 
a. if they were too easy, like the 
setting up of code. at conduct, setting 
up standards of journalism etc. All 
these 13 or 25 people on the Council 
are not going to be people of sueh 
calibre as to sct up these high stand-
ards, but there will bet in course of 
time. on this Council one or two 
people. may be three or tour, who will 
render such invaluable service, that a 
permanent bar to their r.-appolnt-
ment after they have been on the 
Council for six years wtluid be tragic. 
I, therefore, suggest that such a bar 
shOuld b .. lifted after a period of 18 
months after they haVe ceased, under 
the main clause proviso, to be 
rnemlx-rs. 

Shri Warior-: Sir, I wish to support 
the first amendment which my hon. 
fri"nd. Shri Dandeker has moved. 
When the appointm('nt is made by the 
Chief Justice of India, why should the 
resignation be accepted by the Cen-
tral Government? There i!!l smne con-
fusion or contrad iction in it. The 
Government wilJ be adVised to think 
it over onc€' moN". 1 think when the 
appointment i. made by the Chief 
Justice the power of acceptance ot 
the «,,;ignation shOUld also be vested 
with the Chief Justice. That i. only 
reasonable and logic:. 

When I move my amendment No. 17 
and OPPOSe the other amendments 
moved by Shri Dandeker, there are 
two ~  for it. One reaSon i. 
that there wil! always be a chance ot 
monopolisation of such a position of 
membership of the Council. That 
should not be there. We should not 
be dimdent Or we shOUld not antld-
pate that there will be a dearth of 
new blOOd who will also be able to 
render invaluable service to the cause 
of journalism, We have developed 
joumali!ll1l in the country and J am 
sure new element. wllI be coming tn. 
Shri Dandekcr ha. pleaded fOr the 
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retention of those people who have 
rendered invaluable oervke, who 
have got experience. who can gIve 
their experience for the developm.,nt 
of journalism. But their retention 
should not be a bar f<lr the new ele-
ments to come in. So it i. alway. 
better that We give room for BOrne 
resignations 50 that there will not be 
a monopolisation of seats and there 
will always be a chance for new ele-
ments to come in. That i. why 1 have 
moved my amendment No. 17 whicb. 
secks to omit the word uA retir!n, 
member shal! be eligible for re-
appointment". There need not be 
any fear that other eliaible, capabl., 
and qualified member. will not come 
1n as members of the Council. If 
this clauSe is allowL'<I to remain there, 
there will always be a tendency, sa 
we see in so many other fields, to 
lobby for the retention of Ihe old 
member, h<' will get vote. by all 80rts 
ot mi!IChi<'f and it become a hot-bed 
of all sorts of intrigues. That .houl:1 
bc eliminated and Ihat can be elimi-
nated only if this sub·clause 7 is 
omitted. I, therefore, mOve that my 
amendment may be accepted by tho. 
Government. 

Shri Shr_ NaraYIID Du: Sir, tor 
the consideration ot the HOUle I hay" 
to make one point. In sub-clause (2) 
of clau.'e 5 it i. mentioned: 

''Where a person chosen as iii 

member under claule (a) or clause 
(b) Of sub-acction (3) of lIeCtion 
4 i. censured under the provisions 
or sub-section (1) ot seotion 13, 
he Aball cea.e to be a member or 
the Council." 

would lik" 10 suggest that thIS i. 
nol a sufticient· punishment, that It • 
complaint is received a,ainst some 
journalisl and h" is censured by tho. 
Pres. CouncJJ then he will only cea.., 
to be a member. I would like to 
suggest that he should be disqualified 
8t least for 5 years from hem. a 
member of th" Council. Otherwiae, 
only ceasing to be a membt!-r of ~ 

Preas Council i. not sullld""t and 
deter..,n! punishment J think there 
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ahould be some disqualification aD 
that once he is censured he cannot be 
a member of that Council for at least 
five years or so. This is my sugges-
tion and I would like the hon. Minis-
ter to consider that. 

Shrl C. R. Pattabhl Raman: With 
regard to the first amendment of 
Shri Dandekef, the Press CommIssion 
is silent on the term of office of the 
Chairman and members of the Press 
Council. There was SOD1e discussion 
on this point in the Rajya Sabha and 
also in the Joint Committee and it 
was approved after some discussion. 
The amendment suggests that the 
term of office of the Chairman should 
be flve years Dnd that of members 
three years. There is no point in 
giving different terms for Chairman 
and members. I think three years is 
a suffioicntly long periOd for working 
this experiment. If at the end of that 
period it is felt that the term should 
be increased, We can consider bring-
ing in an amendment at that stage. 
Clause 5 (7) provides for re-appoint-
ment after retirement. Shri Dandeker 
want.s fresh blood. 

Shrl WarlOl': The difficulty is that 
onCe the Council is dissolved there 
will be no element fol' continuity. 
That is the point raised by Shri 
Dandeker. 

Shri C. It. Pattabhl Raman: Once 
you build up a body. the PDttern of 
its work is very simple. It is the 
same in the Bar Council and the 
Council of Chartered Accountants. 
The position ia that we do not want 
any pers()n to be there for more than 
two ~ . There may he some 
vacancies in the middle of the term 
also and there is provision for filling 
up the vacanc-ies. I am aftaid I am 
unable to accept it on the ground of 
continuity being lost. There win be 
a code of conduct and members are 
01.1. fait wiLh ethics. So, I dn not 
think any vacuum will be created. 

SJui N. DlUldeker: The way of func-
1.ioning of the Bar Council is diftcr:nt. 

How do yOU draw comparison between 
the Bar Council and this Council! 

Shri C. It. Pattabhl Rama.a: In the 
case of the Bar Council you must be 
a lawyer. In the caSe of the Medical 
Council you must be a doctor. In the 
case of the fourth estate nobody can 
be prevented from starting a news-
paper On the ground that he is only 
a matriculate. Any citizen is free to 
start a newspaper and there is no 
qualification prescri·bed for that. 

Then, regarding nomination being 
made by the Chief Justice and the 
resignation going to Government alone 
actually all the notifications are made 
by the Central Government. The 
appointing authority of the Chairman 
of the Council would be. therefore. 
the Central Government. His salary 
is prOVIded from the Consolidated 
Fund of India. The acceptance 01 the 
resignation is merely a procedural 
matter and there is no need to bother 
the Chief Justice with the acceptance 
of resignation. Further, before its 
ncccptanl"e We ha Ve to go into th(' 
fact of the resignation. The Chief 
JUstice should not be unnecessarily 
bothered on thIS question. There-
fore, We are unable to accept it. 

With regard to the third amond-
ment about the proposed addition of 
"other than that of the Chairman", 
the proposed addition of the words 
will make the clause vague in regard 
to fresh appointment to fill a vancy 
caused by retirement or resignation 
of the Chairman of the Council. In 
claUSe 5 sub-clause (6) has to be 
read in conjunction with sub-clause 
(5). Our intention obviously is that 
appointment to flii such vacancies in 
respect of the offiee of the Chairman 
also shOUld be made by the same 
authority by which and in the same 
manner in which the retiring/resign-
ing Chairman was appointed. From 
this point of view. the amendment Is 
not only unnecessary but also de!eals 
the original scheme of the Bill. ".. 
wording of claUSe 4(2) is very clear. 
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that the Chairman .hall be nominat-
ed by the Chief Justice ol India. 

Comine to the omission of tine 15, 
Shri Warior wants that a retlrlDC 
member should be ineligible for re-
lIPpointment. I am not able to ac-
cePt it. Even if line 15 is removecl, 
the proviso still continues under aub-
section (6) of section 5 and continues 
to give the same meaning a. It glvetl 
even without the deletion of line 15. 
if the intention of the member is that 
no person shall be eligible for re-
appointment after a full ~  of 3 
years (his is not acceptable to Us be-
cause the continuity in the functioning 
of the Council will be completely lost 
if every membcr ol the Council IS 
made ineligible tor re-appointment 
after the first term itself. Taking all 
the faet.ors into consideration. tne 
Joint Committee suggested and w, 
accepted that no member should hold 
office for more than a total periOd of 
six years. Frankly. I would not like 
to dis:urb j •. 

Shr; n"ndeker', point is tlrat the 
Chairman should be eligible for ap-
pOintment any number of times. I 
take it that is what he precisely 
means The question whether there 
should be a maximum limit on the 
JX>riod for which a person could be 
considered eligible to serve as a mem-
ber or Chairman of the Council Wag 
dis"" .. ed at great length In the Joint 
Committee. Varied opinions were 
~ . d on this point. The gene-
ral consensu.. was that varied talent 
i. available in the vast country and 
• specific provision should be there 
for the entry of fresh blOOd into the 
membership of the Council from time 
to time. n Wag felt that takin, all 
factors into consideration no person 
ahould be eligible for appointment as 
• member or Chainnan for morc than 
.ix years. We accePted this decision. 
In this office there should be rotation 
and no member should d ~  

would not say vested Interest-the 
habit of remaininll there for ever. We 
do not want that provision to be dis-
..... bed. 

Coming to amendment No.1' of 
&bri Dandeker about the re-appoint-
JIlent after the expiry Of a period of 
eillhteen months. the id .. Is that a 
penon who has already served for a 
total perIod of ai.x year. should be 
eligible for re-appointment after a 
lapse of ei&hteen months. 

Shrl D. C. &hanDa: What is Ute 
sanctity lor eighteen months? 

Sbri C. R. PaUabbJ 1tamaD: I read 
into it his anxiety to reward a peraon 
who has done very good work. In 
such cases, according to him, If aner 
18 months it is found that they woulO 
like to have him, better have him. 
This was discussed In the Joint Com-
mittee and It was not accepted. If, 
later on, the Press Council wants such 
a provision we can nlways amend the 
law. So, I am unable to a('cept this 
amendment. 

Mr. Deput,--SPeBI<er: I shall now 
put amendment. Nos. 13.  14,  15.  16. 
17, 18 and 19 to the vote of the HouRe. 

Amendments No!. 13 to 19 weTe p"t 
atl<l negatived. 

Mr. Depaty-8peaker: The question 
is: 

"That clause 5 stand part of 
the BUl". 

TI,e moti"" was adopted. 

Cum.e 5 was added to the Bill. 

Cla_ 8-(Condltlon. of Sen>!ce 01 
member.) 

Shrl Warlor: I beg to ~  

Pag .. 4. line 27,-

add at t.he f'nd-"or of any 
Stat" Legislature". (21). 

Shri N. DaDdeker: I bell to mov@: 

Poge 4, line 20.-

fM "the Central Government", 
8ub,titute-

"the Chief J u.tice Of Inwa 
after COMultation wlth the Cen-
tral Governmenf'. (20) . 
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am really surpri8ed that for lome 
extra-ordinary reasons they bring in 
the Chief Justice only for nomination 
purposes and then they throw him out 
Of the window. The Chief Justice is 
not the person to whom Ute Chairman, 
nominated by him, is to tender his re-
lignation. The Chief Justice will not be 
the person who has the power to 
accept the resignation. Now, I recog-
nise the technical distinction between 
nomination and appointment; but I 
bope the Deputy Minister i. not trying 
to make anything out of it or .aying 
that the Government has got the right 
not to accept the person that the Chief 
JustiCe nominates. Virtually, there-
fore, the Chief Justice is both nominat-
ing and appointing him. I do not care 
who issue!!! the notification and so on. 
lt is the Chipf Justice who will be no-
minating and appointing the Chainnan. 
Now, having done that, he should be 
the perSO:l to whom the resignation 
.hould be sent; but it i. said here that 
it is the Government that is going to 
accept this gentJeman's resignation. 
Now, We have this extraordinary pro-
position that the Chairman shall be a 
.... hole-time officer and shall receive 
ouch salary a8 the Central Government 
may think fit. The Chief Justice is to 
nominate some one for the position of 
the Chairman of the Council without 
knowing ~  at all about the 
terms of this particular office, what 
salary it win carry and so on. Frank-
ly, I would not like to say how I would 
react If I were the Chief Juatice; but 
I personally would certainly say to the 
Government to keep to itself this 
appointment, saying that I do not want 
to have anything to do with it at all. 
Alternatively, if I am to be the 
appointing 8'uthority, the resignation 
Ihould come to me and I shOUld know 
the terrns or his oruce, what salary is 
~ d to him and so on. So, the 
amendment which I have tabled, name-
ly. umendment No. 20, is to ~ effect 

that the Chainnan shall be a whole-
time Qffi.cer and ~  be paid such 
I.la'\'y as the Chief Justice of India 
aft.r con.uitation with the Central 
Government may think Ht. 

The rest of the claus. is ali right. 
But I do think that my amendment i. 
necessary; otherwise, it is somethin, 
like a farce that the Government i. 
trying to put across. Everything con-
nected with this Chairman i. going to 
be Centrally controlled and yct they 
want to put it out to the public and to 
the world a:s a great Institution; I 
think the Deputy Minister said that th. 
world is eagerly awaiting to see ~ 

pass this Press Collncil Bill to see how 
it works so that they can say" '"How 
wonderful! Let Us have a Press Coun-
cil" and it L. possibly also to throw 
dust all round, in the eyes ot ~

body, The Press Council Chairman. IS 
going to be appointed by the ChIef 
Justice but, except for that,. he IS ~

ing to be pushed around. HIS sa'lary ~  

to be determined by ~  HJ!!I 
tenns and conditions Of serVlce Rnd 
everything is to be done by the Cen-
tral 'Government, I know, the Deputy 
Minister would not accept this ~ d
mcnt but nevertheless I move It Wltla 
very great hope. 

Mr. Deputy-Speaker: The House 
has already rejected it. 

Shrl Warlor: There is nO neces:51ty 
to move it but this proce.. is there. 
My d~  is only to add "State 
Legislatures" after IIHouses of Parha-
ment". I think, the melUting and the 
intention is Quite clear and Govern-
ment will not have any objection to 
that because, possibly, members may 
come from State Legislatures also 
and they must not be debarred. So, 
this provi..qion must be widened to In-

clude them alSO. 

Mr. Deputy-Speaker: Shri Dan-
deker's amendment has already bee. 
rejected by the House, I think. 

Sbrl N, Dandeker: I 8m talki", 
about amendment No. 20. 

Shrl C. R. Pattabhl Raman: But 
I take it that I am bound to anllwer 
It. Here again, it has got a history 
_'-out it. Tbe PretIa Colllultative Co ..... 
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mittee considered this matter and they 
telt that Government should be tree 
to settle with the incumbent any salary 
according to circumstances. Actually, 
honorarium was also there but it was 
deleted. Accordingly the provision in 
claus. 6(1) has been made. After 
lIOme discussion. the Joint Committee 
also adopted the same provillon. As 
the salary of the Chainnan is to be 
paid from the funds ot the Govern-
men t, it may not be appropriate to 
make a speciftc provision in the Bill 
that the salary would be decided by 
Chief Justice. If such a speciftc pro-
vision is made the .alary decided by 
the Cltief JU8\ice may be taken to 
fellert the financial asse.sment of 
the worth of the individual concerned 
by the Chief Justice. The implication 
is that. It may also be embarrassing 
to the Chief Justice and to the person 
selected. 

15.33 hrs. 

[Dn. SAROJrNt MAHISHI in the Chair]. 

No duubt. having regard to the qua-
litle-allons and experience Of the indi-
vidual, if the Chief Justice, after no-
minating the person as Chainnan of 
the Council, recommends a suitable 
salary. Government will give due 
weight to his recommendation. But 
GOWI nment should be fr"e to negotiate 
with the incumbent concerned and it 
should be clear thllt the amount has 
been decided by the Government in 
commltation with the incumbent con-
cerned 80 that there need be no em-
barrassment to the Chief Justice In 
the matter. So. I am afraid, I am un-
able to accept the amendment. 

With regard to Shri WBrior's amend-
ment I think he was also a member of 
the Ofllces of Proftt Committee, when 
I was its Chairman, Actually, it 
appears that Parliament ha'd ~  to 
disqualify a person from being a mem-
bET of the Legislative Asaembly or 
LegislatiVe Council of a State but it 
has no power to grant ~  to 
any person I!xcept to the extent pro-
vided fTom dillquallftcatlon reoultlng 
from the person holding any alBce or 

profit under the Government of India. 
You are aware of those rulings allO. 
If any person h... been chotlen .. a 
member of the Press Council and he 
happens to be a member of any State 
Legislature, neceasary exemption from 
disqualiftcation should be granted by 
the Statp Legislature concerned. So, it 
is really for the State LegislatUre to 
deal with It. Therefore I am unllble to 
accept that amendment alsu. 

Mr. Chalnnan: I Ihall put amend-
ments Nos. 20 and 21 to the vote of 
the House together. 

Amendment. No •. 20 and 21 lI'er. 
pur and ne"atived, 

Mr, Chairman: The question ,.: 

"That claUSe 6 .tand part of the 
Bill." 

TIW! motion was adopted. 
Clause 6 was added to the Bill. 

Clauses 7 to 9 were added to the BUL 

Clause 1_ ·(Staff of the Council) 

Shrt N. DaDCleker: Sir, I beg to 
move: 

(i) Page 5, lines 4 and 5,-

omit "Subject to such rules as 
may be made by the Central Gov-
ernment in this behalf," (22) 

(ii) Page 5, line. 9 and 10,-

for "made with the prior appro-
val of the Ceontral Government", 
silbstitute-

"made by the Council" (23) 

These amendments that I have mov-
ed It\'e in line with my general argu-
ment. namely. that I want to make \hIIr 
Council what the Government pretend. 
it I. but which It does not allow It to 
be. that I. to say. autonomous. 

In clause 10, lub-claWH! (I), II It ia 
reads L' fo]1owo:-

"Subject to IUd! nIles u may be 
made by the Central Government 
in thl. behalf, the Councn may 
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II'ppoint a Secretary and Juch other 
employees as it may think neces-
sary for the efficient performance 
of its functions under this Act." 

suggest that the words "Subject to 
such rules as may be made by the Cen_ 
tral Government in this behalf" should 
be deleted. The Council ought to be 
presumed to have sufficient sense to be 
able to frame its own rules and regula-
tions or whatever it likes to decide 
whether it wants a Secretary. There-
fore, if thOSe words lire deleted, the 
sub-clause will read thus:-

"The Council may appoint a 
Secretary and such other em-
ployees as it may think necesaary 
for the efficient performance Of Its 
functions under this Act." 

That I conceive to be true autonomy. 

Similarly, sub-clause (2), as it is, 
reads as follows:-

"The terms and conditions of 
service of the employees .hall be 
such as may be determined by re-
gulations made with the prior ap-
proval of the Central Govern-
ment." 

I suggest again that this is plainly 8 
detraction of the autonomy of this 
organisation and the words that I ,ug-
gest .hould be deleted are:-

"made with the prior approval 
of the Central Government." 

Then this autonomous body will have 
this 'power. If this amendment is 
accepted. the sub-clause will read:-

''The terms and conditions of 
service 1 of the employees shal! be 
luch as may be determined by re-
gulations." 

Regulatio". or rules are. so to apeak. 
by-lawl whfCh the Council itself 
makes. 

There are a series of such amend-
ments that I have PUt down. ~ 
purpose a feveryone Of them Is to ra-

mOve those detractions frOli:I the auto-
nomy of this Press Council which i.a 
my judgement, makes It not so ~
nomous as the Government pretend. 
all over the plaCe that it is supposed t.. 
be. When these amendments are put 
through, there will be SOme semblance 
of autonomy to this Council. I, there-
fore, commend these two amendments. 

Shri C.  B. Paltabbi Raman: The 
llJIIendment, as I understand it, seeks 
to remove the authorily of the Central 
Governtnent over the Press Council in 
regard to the appointment of the Sec-
retary and other stair. Since the funds 
of the Press Council are provided by 
the Government and the expenditure 
is incurred out of the Consolidated 
Fund of India, it has been provided 
that the appointment of Secretary and 
other staJf sha1l be subject to the rules 
framed by the Central Goverrunent. 
For the same reason it has been pro-
vided that the service conditions of 
the employees shall be determined by 
the Council itself by making regula-
tions with the prior approval of the 
Government. It will be notioed that 
the Central Government only has 
supervisory authority over the Pre.s 
Council in these matter.. Under 
clause 22(3) of the BlII even the rule. 
to b. framed by the Central Govern-
ment a're to be laid before e.ch Hous. 
Of Parliament and are subject to Par-
liament's approval. Thus, Parliament 
itself will have the supervisory autho-
rity in these matters. If the proposed 
amendment is accepted. the Council 
will be entirely free in regard to the 
appointment of the Secretary and other 
.talr and the supervisory authority of 
both the Government and the Parlia-
ment will be completely taken away. 
A.. I said, the report, and all these 
have to be placed on the Table of the 
House every year. So, I am afraid, I 
am unable to accept this alnendment. 

With regard to the second matter 
referr('d to. namely. deletion of the' 
words "made with the prior approval 
of the Central Government". the argu-
ment ~ d in reply to the pre-
viOUI amendment really holds good 
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here. The Press Consultative Commit-
tee made the recommendation that the 
terms and conditions of service of the 
employees made bv the Press Council 
should be subject' to the approva1 of 
the Government. It has been appro-
ved by the Joint Committee. If the 
amendment is accepted, the overall 
responsibility Of Government with re-
gard to the service conditions of the 
employees of the Council will be re-
moved. I am afraid, I am unable to 
accept thlo amendment also. 

Mr. Chall'lllan: I shall put both 
the amendment. to the vote ot the 
House together. 

Amendment. No •. 22 and 23 WeT. pt,! 
01ld negatived. 

Mr. Cbalrman: The question il: 

'That clause 10 stand part of the 
Bill." 

The motioft. was tJdopted. 

Clause 10 was add"d to the BilL 

Clause 11 W,," added to the Bill. 

BhrI Warlor (Trichur): I beg to 
move: 

(i) Page 5, line 24,-

after "newspapers", inJert-

"and the editorial .taJf In-
el uding reporters". (24) 

(ii) Page 6, line 10,-

add at the end-

IIbut only after consultinl 
the Pre .. Council" (29) 

(iii) Page 6,-

(1) line 19,-

fOT "study", substitute-. 
'"Watch": 

(2) line 21,-

for "stUdy of', substltut.-
"close watch on"; and 

(3) line 22.-

for "to sugge.t remedies there-
for", substitute-

"to take appropriate action 
thereon". (31) 

SIIrl N. Dudeker: I beg to mov"': 

(i) Page 5, line 24,-

add at the end-

"and their freedom in regard 
to presentation of news and ex-
pression at views and opinions". 
(25) 

(ii)Pag. 5, line 28,-

for "footer", oub,titute-

"the fostering ot". (26) 

(iii) Page 6, lines 2 and 3,-

omit "of public interest and 
importance". (27) 

(Iv) Page 6, Iineo ~ a'ftd 11,-

omit "as are referred to it by 
the Central Government". (28) 

(v) Page 6,-

omit lines 14 \0 18. (30) 

(vi) Page 6, line 22,-

for "theretor", substitute-

"for any undesirable practicf'1 
resulting therefrom". (32) 

Shri V. M. TrIvedi: Without going 
Into the amendments, what I feel on 
reading Clause 12 read with clause 13 
i. that the whole Bill seems to be • 
much ado about not)jIng. I do not know 
why this Bill ha. been brought before 
t!ti. House and why the time of th .. 
HoUSe i. being wasted on t!tis. I .ee 
no possibility of making any USe of 
the provisions contained in this Bill. 
After all, We have got certain Bills 
with reference to cC'rtain provisions; 
for ~  We have got the Indian 
Medical Council Act or ~ Advocnte. 
Act where powers are given to the nar 
Council or to ~ Medical Council to 
take action against thos" who are on 
their rolls; some action i. contemplat-
ed, but such power'll are abBent in 
Clause J 2; there are no powera even to 

d~ fOT the quallllcation, of an edi-
tor, What tYJ'" of editors hav.. we 
gut? We blve ,ot IOJIIe learned men; 
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We have got some cultured men and 
at the s .. me time we have also got per-
80n. who do not know which is north 
and which is south. Why is there not 
any provision for the qualifications ot 
an editor of a newspaper to whom the 
great, grandiose position is to be given? 
Why are there no qualifications pro-
vided in thh Bill that only such and 
such a person can become 8n editor? 
We have got a saying in Sanskrit: 

Everybody becomes a 'kavi'; every-
body bC<'omes an editor, be it K<tsturi 
Rangan Or anybodv who calls himself 
a trash writer or a"n yellow press pro-
prietor. It was very essential for a 
provision to be made in this regard 
in this Bill, but there aTe absolutely 
no ~ thnt are given under Clause 
12. Th(' object of the Council is to prc-
!i('Tve the frE'cdom of the Press and to 
mninbi:i. and imprOVe the ~ d d  of 

~ ~ in India. What action is 
Government going to take in this con-
nr:-dio;'l? What are the rules undpr 
this provision by which they can main-
'tatn Rnd improve the 5tandards of 

~  in India'? What rule-
~ power is there in this Bill by 

virtuii'" of which thl" standards of news-
pap<"rs can be maintainl'd and improv-
d~ I fail to Sf'e any standards pres-
crihed for this purpose. 

Sub-clau.e (h) of Clause 12 says: 

"to provide fa'cilitit"s for the 
proper education and training of 

~  in the profession of jour-
nalism." 

I I~ it provide that unle!ils and until 
.~ p{'rMln obtains a degree in journa-
IL-01. ~ cannot become an editor? 
Clause 13 says:; ... censures the 
newspa]J()I', ,'.hc,J;ditoror journalist. ,," 
What h this'? Is the edito,,: to be re-
moved from the Ii.t of editors or from 
the list of newspapers or any fiuch 
punishment. is to be meted out to him? 
Therefore. r. feel that this a sileer 
.... 'ste of time of the House, waste of 
energy, woste of money and much ado 

about nothing. I fail to see with 
whut object this Bill has been brought 
before the House. If there is any de-
sire to serve the new.::paper commu-
nity, to serve the journalists, to 
serve the real journalists, to 
serVe those editors who have risen 
high and who want ~  rise hign 
and make a contribution to the growth 
of this country, it is most e.'·sential 
that they should not be treated on par 
with the other fakes in the commu-
nity; there must be some criteria pro-
vided fOr the 9urpose of discriminat-
ing between these two types. There-
fore, I suggP,t that the Government 
should think well to make its own 
amendment if it so likes. The rule-
making power provided in Clauc;;e 12 
is the jU.5t and proper place where 
further p;-ovision should be made-
that unless and until a person has put 
in sO ~  years of sE'Tvice or he has 
such and such educational qualifica-
tions or this or that, he shall not be 
registered as an editor, and a regisiC"T 
or editors all over India must be pr('-
pUrE'd. Unless and until there is a 
partic-ular provision that he shalt be 
removE'd from the ~  of editors or 
from the register Of editors as a pun-
ishment. this Bill is not going to serve 
the purpose for which ~ has be('n 
introduced. It is unfortunate that I 
did not read this Bill to bcgin with, 
but when I read it bter, I was sur-

~ d at the various pruvisions. I, 
therefore, S8" with all thp. rrspect that 
I have for ihe Hou.e that thi. is a 
"much ado about nothing". 

Shrl Warlor: Mv Amendment No. 24 
Is intended to i';c\ude the editorial 
sta'fT, including reporters. Sub-clause 
(a) says: 

"to help newspapers to maintain 
their independence". I think that it 
must be more clearly pointed out here 
that the newspapers do not mean all 
and everything, but especially the 
editorial staff. including reporters. be-
cause it is their freedom that must be 
looked Into more; they lire the people 
who are sul'lering most from the 
attacks not only from the government 
side but aJao from the public side and 
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the mana,ement side and they have 
no remedy. It is, therefore, their free-
dom and their independence that the 
Government should safeguard. It is 
"ery necessary that the Act should ex-
plicitly provide for that. 

My amendment No. 29 is to the fol-
lowing proviso, namely I 

'"Provided that nothing in this 
clause shali preclude the Cent .... ' 
Government from deolin, with 
any case of assistance received by 
a newspaper or news aaency in 
·'InJia from· foreign IiOUI't."CS, in 
any other manner it thinks fit;" 

I agree that the Government should 
have such powers, but at the ,&ame 
time the ~  st,ould not ulso 
ignure ~  existen('e of the Council 
there. Hence. 1 want to provide: "but 
only after consulting the Press Coun-
cil." Government recognises the l>xis ... 
tenet' of the Council, takes the a.Lvil:e 
of the Council. Therefore, I fee1 that, 
on:y arter laking the advice of the 
Council. should the Government come 
to a d~  .. ion to take any artion on a 
particular newspaper. 

Regarding Amendment No. 31, it is 

said in ~  (j): 

'"I<J study developments whi.h 
m::lY tend t(lward:-; monopoly or 

concentration Of ownership of 
newspaper.. including a study 01 
the ownf"Tship or financial stl"J£'-
ture of newspapers, and. if neces-
SAry. to suggest remedies there-

for;" 

to watch the development. whicb maT 
tend toward. monopoly. At least 
it must he providod that the Council 
must take immediate action to restrict 
or restrain the monopolies. So, I have 
luggested the substit ution of the word. 
·watch' in place Of the word 'study', 
.., that the clause would then read: 

'"inclwling a watch on the 
ownerShip or financiel structure at 
newspapers, and if necessary. to 
suggest remedies thert:'for;". 

That is the sugge.tion made in \lm 
L'lausc1 namely thd ~ council should 
suggest remedies. But I want to ex-
t<-nd that and say that they .hou.d 
hav!..! power also to take approprIate 
a,c.-tion thcreOO1. Once the preu coun-
cil has come to a conclusion in a 
particular Clise that there is necessity 
fOr suggesting remedies to restrict <.he 
ownership or financial stru('turl' of 
new"!>npers, I want that the councl! 
shouJd have powers to take appro .. 
priate action where ~ . That 
power must bl:' given to thp pr('sS 
(Quncil so that the ~ council abo 
will ha'lle a better statug and a hett,,, 
recognition among the ncwioiIpapcr 
owners and generally in the npwsp;)-
per world. 

These an· the suggestions that I 
would like to make through thc'p 
aml..'ndments of mine. which I nm 
atraid Govl..'rnrncnt m:-lY not bf! in a 
poRition to lK"CCpt. but I hope they 
would tell us what their ~  is 

in regard to ~ suggestions. 

Here I want tf') imprc5s upon the Gov-
ernment and the House that thC' time 
19 past for making a study of the 

Shrl N. C. Chatterjee (Burdw.n): 
As a Member ot the Joint Committ ... 
it i. my duty to dispel .ome of thp 
doubts created by the speech of my 
hon. friend Shrl U. M TrivedI. It 
will he entirely wrong to put down 
In clause 12 and pre5:.'1"I_I havp 
thought over the matter very oar_ful-
ly-that every editor shall be a gra-
duat" or • first cln .. M.A. ot some 
recognl<ed unlvemty. If ouch .'ere" 
to be the ca"". th..,.e would have heen 
"" Am,;t Bazar Pal,.,ka. and there 
would have bt't'n nO ANI""", Bazar" 
P.lrik". and no , .. at editor ot the-

developments. Actually we have 
rome to B stage' where it is necessary 
to watch the developments b«au.se 
already the monopolistic tendenCIes 
have come to stay here. The ~
poly Commis.<rion have submitted the,r 
report and they have stated that 
monopol;,tic t""dene! .. have already 
oome In. Of cou"'. I C81\not agree 
with Mr. Dandek ... here and he also 
cannot agree with me. What I w.Rnt 
to suggest here Is that It Is now tnne 
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Mahratta papers or the Punjabi papers 
which fought for India's d d ~  

and which did so much to bui,d up 
democra(ic India. You know,  Sir, tlte 
part they played in lndia's freedom 
movement. H.c>w could you possibly 
put down in this clause that you must 
have 8 second class M.A. in politioal 
. scil'nce or a first class degree-holder 
in history as an editor? That '" ould 
be entirely inappropriate, and that 
·will be really checking the Qutoncmy 
of the council. 

Sbri N. DanIIelter: There is no 
autonomy In this. 

Sbrl N. C. Cbatterjee: We are build-
ing up a professional body. I ought 
to tell you that we examine'll journa-
lists of experience, and we had jour-
nalists on the Joint Committce also 
and they gave us the benefit of their 
experience and we thought that we 
should here formulate the main objec-
. tives only. The tlrst is to help the 
newspapers to maintain their inde-
pendence. Would it help mlwspap'" 
t" maintain their independence, if we 
say that the editor must !'ave this 
particular derree or that particular 
degree, otherwise he will not be eligi-
ble for being appointed a. the editor 
of a neWIIPaper? 

The second !:bing is: 

''to build up a rode Of conduct 
for newspapers and journalist.. in 
accordance with high professional 
standards". 

What more d""" my hon. friend want? 
We have given them  ample power. 
They can make nny regulations. They 
""n tnk.. proper action to effectuate 
these obi""t.. There are also other 
thin!!! which have been prM.'ided for. 
My hon. friend Shri U. M. Trivedi is 
not here ju.t now. I wish he had 
been here. In sub-clause (h) it has 
'been provided: 

''to provide facilities for the 
"roJ)el' d ~  anti tralnlnl! of 
~ . in the profealOll of lour-
.. au.sm." 

We have left it to them. If they think 
that it is essential that something de-
finite should be there and some definite 
stc"PS should be taken, then  they will 
do it, and we shall welcome it. We 
are leaving it to the counc:il, We are 
giving them complete power to build 
up n proper prCJfesslonal apparatus 
which will serve India and serve it 
well, having regard to the highest 
standards which we have all 310111 
maintained and which we want to im-
prove and not to dimini .. ". 

Another func:tion of the council is: 

"to ensure on the part of ">I!WS-
papers and journalista the main-
tenance of high standards of pub-
lic taste and foster a due sense of 
booth the righta and responsibilities 
ot citizenship;". 

You will remember that in article 10 
of our Constitution we havc con-
sciously guaranted to all c:itizens free-
dom of speech and freedom cf ex-
pression. In the great CrosBWords 
CIIS. which my hon. friend the Deputy 
Minister argued, and in the great Or_ 
"Rniser case, that great judge of the 
Supreme Court, Mr. Justice Patanjali 
Sastri said that treed"'" of the pr<>so 
means complete freedom from any 
interference, and, therefore, pre.cen-
sorship was struck down as uncon-
stitutional; deliberately the proviSions 
of the Indian Constitution imposed thi. 
fetter On both Parliament and the 
exC"C'Utive by ~ that they cannot 
say that there shall be precensorshlp. 
and, therefore, they c:annot say that 
this or that particular paper shan 
not go to Madras <,. to Kera 18; surh a 
thing was struck down n. iIIPg.1. What 
w" are •• vinr. is that we WIInt ~ keep 
unimpaired the indep,ndenoe tlf tI, .. 
pre... Wi1J it be consistent with that 
standArd to say that you shRIl h.v" 
this de'!l'l!" or thAt del(ree or yOU .!,all 
draw on much "A'ary (VI' YOll !nust he 
a S'uutri to be ~ editor of a Hindi 
pBJ)eI', and If ~  h", .. I ~ I .. "" 
thnn R Sh.st" deJ(I'Pe vnu .0 'not run 
• H1ndl paper? I ttdnk that that 
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would mean extending it ~ an ab6ur-
dity. 

I submit that what we have done 
is perfectly consistent with ('>. object 
of the statute. The object of the 
statute is to build up a protcssional 
body which will be sell-educative, 
which will be selt-reformative and 
whim will take proper steps for the 
purpose of building up the standards 
and maintaining and improvinll the 
standards and provide facilities for 
education and pr<>vide facilities for 
improvement. We know that there 
are lapses and We know lhat lhere 
are some newspapers which need to 
be pulled up, but we hope th.t that 
will not be done by executive fiat but 
we want that to be done by an or-
gan!sation of the press consisting of 
the elected representatives of the or-
ganisation of the pre... They are the 
best men to put their own house 111 

<>rder. I am sure Parliament will take 
it in that spirit and not be a party to 
censuring the authors or this measure 
by saying that we are d ~ some-
thing abloolutely absurd. Take, ff'll" 
lnstanre, the case of ("enSUre. Will 
('ensure mean something dse? That 
will be Jeft to the council. Under this 
Bill wp are giving them the power 
to censure. If any further oction is 
needed, they can always take it. But 
can we here say that on ~  a 
mon shall be removed for ten ~ 

from the editorship of a paper? nlat 
would depend upon the particular 
offenoe that he has committed; that 
would depend upon the partlcular Ret 
of whim he is ftUilty and nl<o the 
enormity of the offence. Therefore, I 
submit that it will be thorouJ!hly in-
appropriate and improper to SBy thAt 
we have done Aomethin, which . " .. ill 
not effectuate the object of thp. Bill 
nnd will do something ... ,hi", will n'lt 
re::tllv improve the PTf?SS. We.re 
,ivinlr complete power to th.. pre" 
roundl and we are onlv laying down 
the 1! .. ~ .  principle •• ~ to the line! 
on which thp.v should function. Par-
Hament should not eo into further de-
tan •. hut should ,rive thf'm unimp.ired 
authority within that ~ obl ...... 
t1vs, to put their own house in order 

and to refonn themJJe.I Yes and 
maintain and impr""" standards. 

8hrl N. DaDdeker: I would like to 
take my amendment No. 25 /tnt and 
in that connection 8110 my hon. friend 
Shrl Warior's amendment, namely 
amendment No. 24 because I support 
it. These two taken together will 
have this effect. Sub-clause (2) says 
that the council may In furtheranee of 
its object perf,,"" the following func-
tions, namely:-

"to help newspapers to maintai.n 
their independence;", 

If the amendment of my hon. 
friend Shri Warior, namely amend· 
ment No.24 and my amendment, name-
ly amendment No. 25, were accepted, 
the sub-clause would read as follows: 

"to help newspapers and edi-
torial stall' Includlnl/ reporien to 
maintain their Independence and 
their freedom in regard to presen-
tation of news snd expression of 
views and opJnions.". 

In order to explain that I would like 
for a moment to digre" a bit. The 
premable of the Bill spealtis of la 
object as beinl!: 

"to establish a Pres. Council tor 
the purpo.e of preserving the free-
dom of the .press .... ". 

Sub-clau .• e (I) of c1au •• 12 g;v .. It • 
statutory position in tbe Bill itself by 
saying: 

"The object Of the Council shall 
be to preserve the tTt'Cdom of the 
Pr."" and to maintain and im-
prove the otandards of new8papera 
in India.". 

Sub-clau •• (2) lay. down wh.t the 
council .h,1I actu.11v do In turther_ 
. ~  of th.t object. I h...... ~  

thrmJRh all thl., and T om a..t'1lltilhed 
to find no refPTf'""" what"".,.. to whAt 
th. council .ho1lM do In "" for •• ~ 

furf""",n",, ." thp. oblpctlvp of pre-
..... . ~ the ~  of th .. """'" bI 
cnnol'm"". Th ...... i. ~ ~ .. I .... 
p"rP.nt thot the "ount'll will do Rn"-
thlnr .t all In the matter of ~ 
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tion of the freedom of the press. It 
.eems to me rather odd, and I think 
perhaps that somebody had forgotten 
that the main purpose was to preserve 
the freedom and that means a lot 
more than merely helping the news-
papers to preserve their independence; 
it means a lot more than merely the 
independence of newspaper!- Shri 
Warior spoke of the que;tio,n of 
ownership it may mean the question 
of control oC management; it may 
mean the question of chain new!')pa-
pers indiroctly controlled by some' 
interest and. therefore not being in-
dependent. 

16 hrs. 

If the Government jg really ~  on 
this, that the whole purpose Of this 
Bill is the preservation of the Cr.edom 
or the press. I sur,gest that it should 
be specifically stated that the Council 
may in furthcranN' of its objects, per-
form the following funrtions, namely. 
"(a) to help newspapers and the 
editorial stat!' includin.<;( reporters' tn 
maintain their independence and their 
n("room in regard to the presentation 
of nL'WfI: and. ~  of vip.ws and 
opinion." That I conceive to be the 
minimum content of the ~  

"frepdom ot the pres!':" not just inde· 
penrience of the ~ . 

My next am£'ndmpnt is No. 26. This, 
I think. i. purely a matter of correct-
ing wrong syntax. The sub-clause 
sayc; "to ensurt" on the part of news .. 
papC'TS and journalists the maintenance 
Of high standards or public ta.te and 
fo'ter a due sense of both the rights 
and responsibilities 01 citizenship". I 
think th .... e is som ... thing wrong with 
the syntax. I a,m ther ... fore sugg.'stlng 
that it ohould "the fostering of a due 
~ .  .. of both the rights and responsI-
bilities of citizenship". 

Amendment No, 27 is not quite 80 
forme.l; It 18 rather more imPortant. 
It is to Bub-claus" (eJ, as to what the 
""'-UIeil may do In r.-1f!lJ'(\ to certain 
oUler matt_, namely, 'to keep under 

review any development likely to res-
trict the supply and disseminat ion ct 
news'-and then extraordlOarl.ly, It 
gues 00,-' ot public interest and im. 
portance. I think it is one of the 
fundamental parts of the freedom of 
the press that it includes the right to 
decide what news shall be disseminat. 
ed. It you want urgent develQPments 
likely to restrict the supply and dis-
semination Of news, it should not be 
merely concerned with the supply 
and dissemination of news 01 one 
particular kind Or another, or what 
somebody may, in his opinion, think 
is ot public interest and importance. 
For instance, it may be regarded by 
the Information Ministry as a matter 
or considerable public interest and 
importance that the Deputy Minister's 
speech on this occasion should be re-
ported but not mine! I suggo',t that 
oppurtunitl' for that kind of judgment 
:,s to public importauce and public 
interest ought not to be here. What 
ought to be here is that the Council, 
in furtherance Of its objects, may do 
thi:"l, namely. keep under review any 
development likely to restrict the 
ftupply and dis!l:em;nation ext news. 
In other words, all kinds of news, 
without having somebody to decide 
what i. of public interm and what i. 
of public importance. I therefore sug-
gest the d.-Ietlon of the words 'rA public 
interest and importance'. 

J come next to my amendment NC'. 
28. It is a very important sub-clause 
which I .. 'ek to amend, sub-clause (f). 
In the discharge of its functions to 
preserye the freedom of the press and 
to maintain standards etc. it is one 
or the function. of the Council, a. 
laid down here, to keep under review 
such ca.... of assistance received by 
any newspaper or neWs agency In 
India trom foreign ~  "as are 
ref<!tTed to it by the Central Govern-
ment" I have been wondering for a 
long time, and I am .till unable to> 
grBOP, why the", should be jurisdic-
tion to the PreM Council to go Into 
the quoetion of foreign ..m.;dLoing-
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let us use a blunt word,--diredly or 
indirectly, by way of all kind. of 
phoney advertisement. of one kind or 
another at exorbitant prices, of a 
newspaper Or news agency in India, 
only when the matter is referred to 
it by the Central Government. r 
think it ought to be well within the 
ambit of the Council to take up any 
ftCh matter of this kind as eomes to 
it. notice, notwithstanding that the 
Government deliberately chooses not 
to refer it to the Council. I am pre-
pared to put it that way, because I 
think we ought to be quite clenr about 
this. We bave not a unitary totauta-
rinn government here. We are a 
c:ountry in which We are practising 
democracy. There would be very 
wide differences of opinion on public 
policy; the.. would be newspapers 
expressing and supporting various, 
wide and divergent opinions on public 
policy. If this matter of subsidising 
ot newspapers or news agencielll by 
foreign sources i., to be investigated 
only whE'n the Government says 'in ... 
v.,tigate'. then I think this could be 
pretty dangerous. I cannot .gree to 
this kind of thing under any circums-
tances. r think It ought to be left 
entirely to whot my honourable friend 
Shri Chatterjee claimed wa..c; ,oing to 
be an autonomous Council. I have 
been saying this over and over again, 
that this pretended autonomous 
Council will not be really autono-
mous. Here, and there, and all over 
the place, the Central Government is 
intruding. to control, to regulate, to 
direct; and here, in this particular 
case, to direct what it .hall investi-
gate in the matter of subsidine of 
Indian newspapers and news agencies 
by foreil!n ~  "and what it shall 
not. I suggest this is really tunda-
mental to the quc!tion whether our 
democracy ;. to remain tree without 
bt'ing eroded in an indirect fashion 
through the moulding of public opi-
nion by neW!lpapers tlnanced trom 
toreiJOl .,ourees. If it is left to the 
choicp of the Government as to what 
shall be investigated and what shall 
not. it ;, quite possible that certain 
typ"" or subsidlsing will not be Inves-
tigoted and eertain "types ot .ublldis-

ing will be investigated. I sUlllest it 
should be entiroly a matter for the 
Press Council to decide whether and 
when to investigate or not to investi-
gate, and if to investigate, how to in-
vestigate. 

On the other hand, in 00 far as the 
provision to this sub-clause is con-
cerned, I think Government is quite 
entitled to have it, namely, "provided 
that nothing in this clause shalI pre-
clude the Central Government from 
droling with any case of a.sistance 
receivrd by a newspaper or n"WI 
agf"nry in India trom foreign sources, 
in any othl'r manner it thinks fiL" I 
think that is right and proper. There 
can be wider question. of public policy 
and various other aspects I can think 
of where Government ought, neces-
,'arily, to have the liberty to deal 
with matters of this kind. But we 
are concerned here with the function. 
of the Pre •• Council. The object at 
the Council is to maintain and im-
prove .tandard. of new!lpaper.. and 
pre.."ierve freedcrm of the press. One 
of the way. by which freedom of the 
pres, can be eroded in a concealed 
manner is by .ub.idising it. I !ugge.t 
thl':reforc that the right of the 
Council to investigate foreign .ubli-
die. ought to be unlimited. 

Then I have an amendment to cut 
out a certain number of trills from 
this very pretentious sub .. claule. 
namely, omit (h) gnd (i). The 
Council will be over-tull already witll 
the kind or objecbl: we have here, 
without hal·ing yet another, such as 
'to providt.· tacHitif!.' for thp propt"r 
education and training of persons ia 
thE" profession of journalism'. I am 
5urpri""d at this. Shri Chatterjee 
was at pains to empha.'iise the funda_ 
mental proposjtion that the profes!lioft 
ot journ.!i"", Is open at both end •. 
Anybody r.an get in without anybody 
asking 'who?' or 'why?' and you CUI 
get out of it ... hen you ... ant. Nobody 
wllI say 'You will not get ""lor you 
will ~  out under certain circunu .. 
tan"..s'. But now, it i. thought nee .. -
•• ry to provide facilities tor the pro-
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peT education,-not merely education, 
but proper education-and traininC of 
persons in the profession of journa-
lism. I think th;" kind of twaddle 
ought to be knocked right out. of the 
Bill 

Then there is another, sub-clauae 
(il. Thi. i. really comic, if you can 
understand it. You are more compe-
tent. Madam, in understanding Eng-
liah than I am. 

"I'D promote a proper functional 
relationship "monll all classes of per-
sons engaged in the production or 
pUblication of newspapers'. 

A "proper functional relationship" 
.... ilen the whole thing is al-
ways in a flux. A man today is a 
working journalist. He may be an 
editor, he may be a manager, he nmy 
be a proprietor, he may be a l' ~  

a prote.·sional journalist domg the 
business of runnmg newspapers, the 
busi ness of managing newspapers, 
()wninl! newspapers. There can be no 
such thing as a "proper functional rela-
tionship" among all these changing 
('lasses of persons engaged in the pro-
duction or publication of newspapers. 
This is really another bit to twaddle in 
the way We very often find in compa-
nies' Memorandum of association and 
10 on: to slap in everything that one 
can think of and then say. "That is an 
right. We haVe got everything in 
.!1n Ihese chaps will be busy'. We do 
not want here the kind of thing, that 
is usually written in a memorandum 
and articles of . ~  of B com-
pany. Here. We want something pithy, 
90mething clearcut. We want to em-
phasise freedom of the press, independ-

~ of newspa'pers, availability of 
news-nothinl!t to restrict availability 
of news-nnd ,0 on, setting up stan-
dards of journalism and so on. I sug-
,est that sub-dauses (h) and (D ought 
to bc deleted. In ract I had also sug-
gested another deletion, but it some-
bow got omitted in the typed \1st I 
bad sent to the ofllce. I had also 
8\lllested the deletion of sub-claUie 

(k), .which it even more peculi"r "to 
promote technical and other research" 
The object of the Council d~ 
Clau'e 12(1) is to preserve the free-
~  at the press and to maintain and 
lmprove the standards at newspapers 
m India, and in furtherance at that 
object, they may prornote technic"" 
lind other research. This i. another 
fancy phrase that we have got hold 
oi-technology, research, this and 
that. It just 1I0eS on backwards alld 
forwards. However, I have not tabled 
on ~  somehow, So, I will 
leaVe it at that. 

My last amendment, No. 32, is to 
.".b..clauae (i). The clause itself ia 
pretty comprehensive: 

"to study developments which 
may tend towards monopoly or 
concentration of owner::;hip of 
newspapers, .  .  . 

1 do not know whether th,s has really 
got anything to do wilh the Pres$ 
Council. But there it is. I know 
the allergy of my friend Mr. W"rior 
to the word "monopoly", but I huve 
been looking for thost' monopolies and 
I could not find thpJT1. And now, 
from such newspaJX'r accounts a:..; we 
g(·t it appears that the Monopolies 
Commission has ~  not bt:-en able tf.) 
find any monopoly either. However. 
I have no objection to the word 
"monopoly" remaining here. 

.. including a stUdy ot the 
uwncrship or financial structu!'e 
of newspapers, and if necessary, 
to suggest remedies therefor;" 

suggest Ihat instead at the word 
"therefor" it shou Id be Ul.O suggest 
remedies for any undesirable practiCes 
resulting therefrom". I do not think 
we are worried about the size of 
newqlspers. The size (If newspapers 
in this country . .compared to the size 
abroad, i. childish. They are not any-
tbing like the size of newspapers in 
terms of resources and certainly aJ,l 
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that goes with it. What would be 
wrong is that if you have got a chain 
01 newspaP6S or a monopoly devp-
lopment, you may have certain un-
desirable ~  resultine from 
ouch a situation, and if this is to be 
within the scope of the Press Council, 
then I suggest that there is no point in 
suggesting remedies for concentration 
of ownforship. What is needed is re-
medies for any undellirable practices 
resultine: from concentration of own-
ership. and I therefore propose my 
amendment No, 32 for accept.""e. 

Shri C. R, Pattabbl Raman: At the 
~  I must say that I am much ob-

liged to Shri Chatterjee, who with his 
il!'u,1 clarity and depth explained the 

~ of Clause 12. 

Independence is always interpreted 
as freedom of ~  and also 
freedom from pressure, from what ... 
ever sourCl', which may I!Itand in the 
way of the freedDm ot the pre .. in 
the matler of presentation of views 
and expression of views. Shri Chat-
terjpe h,", correctly pointed Dut Ihat 
the guaranteed freedom is freedom 
of ~  and ~ . It is also 
a right. It is under that umbrella 
that we are worlting. If I may repeat, 
though it is r.,ther f'mbarrassing tor 
me, 13 Dr 14 years ago. it feU to me 
to appear fur the petitioner in Ramesh 
Thapar vs. Madras Government, in 
wl>ich the Madras Maintenance of 
Public Order Act was struck down for 
the .imple reason th.t not only free-
dom of expression is guaranteed, but 
also the right to circulate that eX,pres_ 
sion. Later on, it also tcu tD me to 
appear tor RaD in V. G. Rao vs. State 
0{ Madras where alsD I was succ .. s-
ful. So, the fact remains that we are 
functioning under the umbrella ot 
these fundamental ri.rhta. 

IG.1f Imi. 

IMR. DEPUTY-SrItA" ... in IIw CIt,,;r] 

The recommendation at the PreIS 
Commission in para 951 is precisely 

what i. contained here; only it hu 
been licked into shaPe by one or two· 
verbal amendments by the Joint Com-
mittee. It is more or less th" same 
as the recDmmendation. They say: 

"We recommend that an a11-
India Pre!',! CDuncil be establish_ 
ed by stat ute." 

I shall refer to 8hri Dandekar'. 
amendments seriatim. First was his 
amendment dealing with ~d  

.taf'l. 1 think I have answered It 
already with regard to independence. 
Editorial independence is one of the 
important factors in the maintenance 
and improvement of standards of the 
press and the newspapers in India. t 
am not saying: this just for a fact. It 
may not be realised that our Pre.s Is 
suppo,ed to be Dne of the best in the 
world, for not on'y Dbjective writing. 
We are quoted elsewhere; our arti-
des and editorials are quoted else-
where. We have got a very high 
standard in India. NDt ()lily that. Of 
course some one or two papers mRY 
be falling away, straying away from 
the high standards. But even our 
cartoons are reprodLL';ed elsewhere. 
Therefore-. we do not have to be wor-
rying wilh regard tD the requisites so 
far 8S the Press Council is conccorned. 
I have already given the definition of 
working journalillt.. Shri Dandeka!"'. 
amendment want. the .dditiDn of the 
words "and their freedom in regard to 
presrntlltion of news and expression of 

~ and .~.  Thllt i8 accept-
ed as being one of their functions 
under dRuse ]2(2) (e). as hoo already 
b""n pointed out by Shri Chalterje •. 
I do not want to repeat mY:!If"lf. Sub. 
clousr (p.) as amp.nded iR clfl'ar enough. 

I think the .rchitecturo of the • ..,-
tion if I may say 80, OJ' the-grammat' 
of it will be belt"r and so 1 accept 
amendment No 26 Sub-claus. (e) 
reads" ' .. maintelnnce ot high dan-
dards of public taste and f()Ster a due 
senM" of .... " 6FosteriQR' will be bet-

ter and with ,reat re.po:! to him I 
"iIIccept hi. amend-menlo 
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Now, in sub-elause (eJ he wants the 

words 'ot public interest and import-

ance' to be omitted. I understand him 

to say why should the government 

come in? The fact of the matter is 

that the Press Council will have to 

take .notice and restrict the supply 

and dlssemmation of news trom enem 

s?urces, news relating to private pai-

ties and citziens, news about secret 

information, news which would en-

danger friendly relations with other 

countries ... (Interruptions.) I am 

giving instanees. Secondly, it the 

words ar .. deleted it wiII mean that 

the Council is expected to go into any 

development likely to restrict the sup-

ply and d ~  of news, irres_ 

pective of the fact whether it is in 

public interest or it is important. 

How can we expect the Press Council 

to go into the flimsy cases. The 

·Council would be ablc, one can expect, 

to d~ d  which nC'W's is either impor-

tant or of public interest. So, from 

this point of view, I am unable to ac-

cept this amendment. 

The n{'xt amendment wants the 

'omission of the words las are referred 

to by the Central Government'. 1 

pointed out that it win be impossible 

to clothe this tribunal with inquisito-

rial powers, investigatory ,powers. 

There is the sister ministry, the Home 

Ministry. whieh will have an this in-

~  lion. For instance, how will the 

'Council know about foreign sources? 

As I told the House. it may be a 

friendly country and it may want to 

advertise lor a post here. 

Shrl N. Dudeker: This clauA 
means what it says and Jt is only this. 

The Central government may think 

fit that this newspaper will not be 

investigated and thev mlY think fit 

thot this n"w,paper ";il1 be investillat-

{'d. That ~ exactly the point. I am 

!lOrrv to interrupt him but this is 

fundamental. 1 think in n democra-

tic country where political partie. 

form the govt"rnment, it .is of the ut-

most importance that the governments 

shOUld not SAy thRt their own neW5-

·pape," ,hould not be Investigated. 

Shri C. R. PaUabbi Raman: The 

amendment as it reads i. clear enough. 

I shan reply to this in detail, to the 

best of my ability. The existing pro-

V1510n provides that the Council shall 

keep under review such cases as are 

reterred to it by the Central Govern_ 

ment. It should be emphasised that 

any assistance given by foreign 

~ to Indian newspapers for 

mala /ide purposeti will be throueh 

unauthorised and secret channelo. 

They are not going to annUUfl{'e it, 

that they are giving aid to such and 

su('h a newspaper. What is the pro-

viSiion they have to investigate and 

know what the resources are and how 

they have been giving? Then, it ~ 

very difficult for a professional body 

like the Press Coun('il without any 

intelligence staff and machinery even 

to find out the source from which sueh 

8o:;sistance i!ll ·conferred. It mav not 

be only money; it may be so -manY 

other things. And ~  this is ~ 

mutter which should be really be left 

to Government for an inquiry. That 

is what I explained in the Joint Com-

mittee when the Bill we.' taken up for 

consideration there. II, out of the in-

formation obtained bV' Government, 

we feel that n prima facie Co.e exists, 

involving the deterioration of the 

standards and the performan.ce of the 

newspapers concerned, Government 

would certainly refer this case to the 

Pr...,. Council for a review. In cer-

tain cases. relations with foreign 

Gov(>rnments and agencies may be 

involved. For these reasons, it would 

not be d .. irable to empower the 

Council to enquire into su('h c:lse!'l a.b 

initio. It should be properly left to 

Government to deal Wlith such cues 

as it thinks fit. So. the Government 

will refer the proper cases to the 

Press Council for their opinion. and 

~ . I am ~ to accept the 

amendmf'nt .. 

Then, Shri Warior moved his am-

endment to the e/Tect that the wordB 

"but onl\" after consultin, thr Press 

Coundl"· should be added at line 10, 
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page 6, in clause 29. I take it that 
the intention of the sponsor is that 
before talaing any action in respect of 
cases relatinc to assistance received 
by a newspaper or news agency from 
8 foreign source, Government should 
consult the Press Council. This has 
been covered by my observations on 
amendment No. 28 which 1 just now 
dealt with. The more important point 
is, it has not been envisaged in the 
Bill that the Press Council should be 
an advisory body for Government on 
the action to be taken by Govern-
ment against newspapers. In tact, the 
press advisory system did not find 
favour with the Press Commission 
who said that there Is no need for 
press advising in a democratic set-up. 
Further, preliminary enquiries are to 
be made by the Government and only 
it Government is satisfied that a par-
ticular case is lit to be examined by 
the Press Council, that case will be 
referred to the Council for a review. 
Otherwise, the Council should not 
come into the picture. This amend-
ment cannot, theretore, be accepted. 
There may be cases where the Gov_ 
ernment may. for certain reasons, 
make policy decision. That would 
not mean any aid of linking up of 
the agency. 

Regarding amendment No. 30, 
think it was Shtl Dandekar who de-
.ired that the following should be re-
moved from the tuncions Of the Pres. 
Council: 

"to provide facilities for the 
proper education and tralning of 
persons In the profession of joW'-
nalism; to .promote a proper func-
tional relationship amo", all clas-
ses of persons engaged In the pro-
duction or publication of news-
papers;" 

These functions were broadly recom-
mended by the Pres. Commission It-
sei!. The above functions will be 
among those which are necessary tor 
Improving the .tandards and pertor-

~. 

manee Of the press in India. The 
Press Council may be expected to 
evolve its own system. Only one thlna 
was added by the Rajya Sabba; 
otherwise they telt that the function, 
namely, "technical and other re-
search" should be lett so broad as 
that. Actually, the Press Commis-
sion also wanted to set up an inni-
tute; they thought that if neceuary 
an mstitute may be set up lat"r on 
when experience Is gained, and the, 
confined themselves to sWl-clauae (K) 
-"to promote technical or other re-
search". 

Then, I turn to amendment No. 31 
of Shri Warior. I think he referred 
to the three parts in this amendment. 
The first two parts are really draf-
ting changes. For the word u.tudy", 
he wants to substitute the word 
"watch", and for the words "study 
of", he wants to lubititute "close 
watch on". But I personally think 
that "study" is a wider term. It bite. 
more and it embraces mor". I think 
it will bite more it the word "ltudy" 
is there, ra ther than the word 
"watch." "Study" is more precae. 
How can the Council merely watch 
the developments towards monopoly 
or concentration? Obviously, a clOM 
Itudy Is required it they are to 1\lI-
ge.t remed.iu. 

The third part of his amendment II 
to substitute "to take appropriate ac-
tion thereon" for the word. lito .tUI-
,est remedies therefor". Thla amend-
ment really hands over the power tor 
remedial action to the Council Instead 
of to the Government. I think that 
this is not only impractical but that 
the Council which Is a domestic tri-
bunal, has ;." powers to take any ac-
tion in hil matter. Can they do thll 
sort of thing? It It tor the Council 
to report and it Is tor the Govern-
ment to examine their lurle.tion. 
and see what action Is caUed tor. It 
will be an ineffective amendment. The 
Monopolies Commission and the Pr"" 
Commislrion have referred to the 
question ot monopolies. 
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Study itself is all-embracing and 
nothing will preclude their stating 
what they want to say not only with 
regard to a paper having a monopo-
listic tendency so far as language is 
concerned but also a paper operating 
from ~  centres. I know what is 
in his mind. But nothing precludes 
the Press Council from stating what 
they want to say and actually 
the papers will be referred to by 
name. 

8hrl Warlor: I am not a master of 
the English language. But I think 
'study' means always investigating 
and investigating only, whereas the 
other thing means vigilantly watch-
inll whether a monOpolistic tendency 
is there. I do not know if I have 
conveyed what is in my mind. 

8IIr1 C. R. Pattabbl Raman: The 
stand. But study does not mean like 
a mantTam reading one, two, three, 
etc. They may corne to a conclusion 
in five minutes and make some re-
commendation. 

Regarding amendment 26, am 
much obliged to the hon. mover. But 
I am bound to point out what h",p-
pened in the Rajya Sabha. 1 believe 
I did not point that out. I was qUlte 
willing to accept the words "the 
fostering of" instead of "foster". Bu t 
it really means the Bill being taken 
back to the Rajya Sabha. That is 
what I had already indicated. There-
fore, I do not accept it. 

Mr. Deputy-Speaker: I shall now 
put all the amendments Nos 24, 25, 
28,  27,  28, 29, 3D, 31 and 32 to the 
House. 

Amendments Nos. 24 to 32 WIITe put 
and negatived. 

Mr. DeJlllty-Speaker: The question 
II: 

That clause 12 stand part of the 
Bill." 

T"e motion was adopted. 

CtaILS. 12 was added to the Bil!. 

Clause 13 was added to the Bill.. 

Clause 14-(Genera! powers of the 
Council). 

Shrl N. Dandeker: I beg to move: 

Page 7,-

for lines 10 to 22, substitute-

"(2) For facilitating an inquiry 
held under sub-section (1) ot 
section 13 the Central Govern-
ment ma;, on a request made 
111 that behalf by the Council, 
invest the Council or a Com-
mittee thereof constituted under 
section 8, with the powers at 
a Commission of Enquiry under 
the Commission of Enquiries 
Act, 1952". (33) 

Shrl Warlor: I beg to move: 

Page 7,-

after line 22, insert-

"Provided that in enforcing 
the provisions contained in this 
section, the conventional obli-
gations, rights and proprieties of 
a journalist are not in any way 
infringed." (34) 

Shri N. Dandeker: Amendment 33 
is to delete the whole of sub-clauses 
(2) and (3) of this clause and to subs-
titute therefor a short sub-clause (2). 
Firstly, I shall explain why I slli-
gest the deletion of these two sub-
clauses. They seek to confer upon 
the Council extraordinary, wide, 
sweeping  powers of courts. It says: 

"While holding any inquiry 
under this Act, the Council shall 
have the same powers 88 are 
vested in a civil court. while 
trying a suit under the Code of 
Civil Procedure, 1908, in respect 
of the following matters, namely: 

(a) summoning and enforcing the 
attendance of persons and 
examining them on oath; 

(b) requring the discovery and 
production of documents; 

(e) receiving evidence on affi-
davits; 
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(d) issuing commissions for Ihe 
examination of witnesses or 
documents." 

It goes on 10 nail thai down definilely 
by saying: 

"Every enquiry held by the 
Council shall be deemed to be a 
judicial proceoding within the 
meaning of sections 193 and 228 
of the Indian Penal Code." 

May submission is that the Presa 
Council composed as it Is intended 
to be, and an the whole quite pro-
perly composed for the function whlch 
it is supposed or which it has got to 
discharge under section 12, namely, 
three Memuers of Parliament, of the 
two Houae. taken together; three 
gentlemen representing or having 
experience and knowledge in the field 
of science, education, law or culture-
we may imagine one gentleman in 
law sneaking in ~  thaI ,,;articular 
lub-<:lause-thirt<;en me" _llc-rS from 
among the workine jour • .alists and 
six members from among persons en-
gaged in t.he business of management 
of newspapers, with a Chairman not 
necessarily having any judicial know-
ledge, knowledge of procedure, l;now-
ledge of evidence, knowledge of as-
sessment of evidence or any such 
thin&, is lar&ely designed 10 that pro-
feuional men may be j .. died by their 
own brotbe ... in the profession. Thai 
is the concept. I will nol b.,." labour 
the poinl bow autonomous It Is or 
it i. not. But tbe main concept II 
that professional lapses shall be 
j"dged by their brothers in the pro-
tellion. II i. a fine principle. It b 
8 ""und principle. If you want as 
your main objective, not technical 
qualifications, examinations. this, that 
and the otber, but setting up of stand-
ards of condaet, en.uring f"eedom of 
the Press and all those things th.t we 
have ~  discussing, it Is a 
perfectly competent body fa" Ihat 
kind of purpose and it. enquiries are 
10 end when it may censure the person 
Into whose affairs It may enler. But 
is It rieht, proper, expedient, or ne-

cessary, to inv",t a body like that 
with this tremendous lot of powera 
and with this slatu! of a court? I 
know. for instance revenue authori-
ties are invested with powen of 
courts. Adjudicating authorltlea 
where substanlive ~  are ad-
judicated. not codes of conduct or 
standards or ethics of journalism and 
thlnj(s like that. where Judgments are 
pronouncl'd, where evidence is heard 
and so on. and Judgment! are reached 
which under certain circumstances 
arf' either wholly appealable or ap-
,.,..alahl" on points 01 1_ and so on, 
there ludlclal powe .... judicial pro-
~ d  •. judicial procedure.. Judlelal 
slatu. Is undet'lltandllble. But J think 
with horror of Ibl. Pre.1 Council cam-
posf'<l as It Is going to be cnm".,...,d. 
concerned with the kind 01 thlno 
with which It I. !l'oln!l' to be cnn-
0..,.,,"" havlnj( the power of c!!n"nre. 
th.t I. to ,RV ~  of e,",re .. ,"'" 
di •• norovnl. havlnlt' a1"" ludlclRI 
nnw .... nf thl. kind. r. Sir. Innk upon 
thi, with horror. T do nnt think ~ 

n" .. h' to trpat iudi.I.1 prncpdu,.... .nt! 
. ~  of this kind In thl. !dnd of 
li,:rht ~ . tn ~ . ~ 

f •• hlnn. .. if we do not think th.t 
t"pv ~ of nnv ~ and we 
1"r"j r(")t1T1rt Invel'ltin« B ",flK'elhneolls ro1 .. 
Ip,tton nf pp,..on. with r>nwe,.. of thl. 
1ftI'd. Therefore. I hRve .uj!tle"'ed 
th.t thot ought 10 hr del,",ed altog.-
Ihrr and ""h.tltuted bv thl.: 

''P'nr ~ An Inqu!rv held 
""d,r ",,1>-... etlon (I) of .ectlon 
I~. the Cent.ral G.wernm"nt mev. 
nn • reouest med .. In tllat behalf 
h,' Ih. Cnundl. Inv".1 Ih" Coun-
,11 or • Committe .. thereof connt!-
t11l,d ~. . "p<'tlon 8. with the 
po" •• ·pr of A rommflll:sion of 'P!n-
milT,. 1Jnopr th,. . ~  of 

1':nqlllrir" AI"t. ~ .  

T .tron ~I  ,,,bmlt th.t th,," fIIr on'" 
Wp mav R'O if ~~ . It Ifill only nfl!'-

~  tn ~  t-vl'"n that f8r whrn tn any 
1)!'rticlJlaT .~ thplII:p p(')wertl II ~ ~ .. 

~  8!1: an nrdlnarv ~ tJf urn-
<'..;tur" Thl. Coun." ou."t to .. volw 
mode. of di.cusslon and all Ihl' """ 
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of  things. Where people of a certain 
profession are to be judged by the 
people of their own profession, for 
standards and not for offences, for 
maintenance of standards, I am quite 
clear that sub-clauses (2) and (3) of 
clause 14 oUllht to be substituted by 
the sub-dause that I have put down 
in my amendment. 

Shrl Wanor: This claUSe relating to 
the production of documents Is a very 
Important one. I had spoken at lengt:ll 
on this point durinK the general 
discussion. This is the DBmoele's 
sword hanging over the head of tbe 
Journalist. of India. We have several 
instances of courts orderinK the pro-
duction of documents and sources of 
Information under the prOVisions en-
s\,rined In the seve'l'al penal laws of 
our country. If the Pre.s Council i. 
also empowered with the same rtght 
r do not know how any Journalist 
could function with freedom and in-
dependence. In ~ the Pre .. 
Council should come to the help of 
the journalist and protect the funda-
mental rl!(ht of the Journalist not to 
dl.close the source of his Information. 
Otherwise. tbere Is no sense In say-
ing that th.. whole Bill I. Intended 
to protect the freedom and ind .. -
pendencp of the working journalist •. 

~ a JournAlist worth his salt Is 
~d tn disclose the source of in .. 

formation on compulsion bv the court 
nohodv will disclOSe anything to him 
and be cannot Just function. 

Further. In a countrv 11k.. ou"" it 
i. not democracy that '1. strengthen-
ed dOV by day but bureaucracy. 

~  fOT all appearanc... there Is 
nemocratlc tradition. If we ~  Into 
the day to day pOlitical or adminis-
trAtive life in the country w,. will 
find thot It Is bureoucrots who are 

~ evervthing. T will ,nve 
yonu nnh1 one instance It was dished 
out In Trlvandrum bv tbe Bccredit"'" 

~ d  of R> nf'wspaper of 

!<tandin/! that the Chief Secretary did 
""mt' ml""hlef and It eam .. out In the 
poper". Beca1J... of that ~ acCTf'· 

dited correspondent had to lose hill 
transport pass in Trivandrum for a 
few weeks. I say that this action is 
not in keeping with the decency and 
decorum of the office held by that 
officer. I do not know how it hap-
pened but it is a fact that corres-
pondents are victimised in that way. 
They cannot go against the wishes of 
the bureaucrats. And if the bureau-
crat occupies B high position and the 
journalist unfdrtunately goes agaiM! 
the wishes of that high official, at onCe 
victimlsation will start In one way 
or the other and it will be rather 
Impossible for that Journalist to fun"-
tion. 

When the late Shri Feroze Gandhi 
held up documents in this HOuse 're-
ceived from the Finance Ministry 
containing evidence against Shrl 
Mundhra who is now In jail, the 
whOle House applauded him. Sup-
p,,". Shri Feroz .. Gandhi Is hauled UP 
ann asked to mention the soU'rce of 
hi, infO'Mnation and he discloses It 
wiTJ he enjov the same respect from 
the House? He will be treated as a 
('nward:. Since he was a brave man 
he could hold hi. own. That pro-
t('rtion must be I!'iven to the journa-
li.t.. If the Press Council does not 
protect them. who will protect them. 
~  P.ttabhi Raman. the Deputy 
Minister. knows that there are provi-
sion" in the penal lawll: of thIs: ceun-
trv to hAUl up journalist. and ask 
them to disclose the .ource of thel'!' 
inform,UoD. ~  If th .. Pr ... s 8oun-
ell .lso i. an attendant 10 th.. court 
and to  th .. O<'n.l laws. wh .. re shall 
WP J!f) then? I think that ~ I. very 
obiectionRble Bnrl this elauge must 
be ,mendf'd suitably. 

Shrt C. R. Patfabhl Raman: With 
"eIi!prd to the II ... amendment of !lhri 
nandeker the nosiUon is that clause 
14 ~ certain POW(>T'S foT' pur ... 

noses of iMuirv on !he Pres. Councll 
nn,4' he Tf"nllv want" thp dpleflon of It 

And. in it, pln."e. the Commission of 
TnQlIirv Act put tn. Thf" f"xhUnl! 
provision Is merely an enabling nne. 
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It does not say that the Press Coun· 
cil will be a civil court for aU pur· 
poses nor does it say that the entire 
Civil Procedure Code is applicable to 
the Press Council Or for all purposes 
of the Council. It will be noticed 
that only the mInImum necessary 
powers are conferred on the Press 
Council in order to make the Council 
work efftciently. Without the 
powers the efficient working of the 
Council would be seriously hamper-
ed. I gave the ~ of the DaHu 
Sketch case and of Mr. Gunn'. refu-
sal to giv .. evidence. The Press Com· 
mission Itself drew attention to that 
aspect of the matter. The Council 
would consist predominantly of emi-
nent and experienced workln/( jour-
nalists. editors and proprietors of 
newspapers and they may well b<' 
expected to use their discretion in 
utili.inl( these powen. After all. the 
Council I. a domestic tribunal and it 
cannot be expected th.! there wl1l ~ 

cases of harassment of ~  of 
the profession at the hAnd. of suoh a 
bodv. The Council wnuld b. a bl. to 
utilise its powers whenever It consi-
der!l= ~  in any partiC"ular ~  

without com in/( to the Central Gov· 
ernment for Buch powers in earh "nd 
every case, 

Section 4 of tire Commi .. lon. of 
Enquirv Act. ~  .lso include. all the 
'DOWers that aTe mentfonr.ct in ~  

14(21 nf thlo lin!. The prnpo.ed 
. d ~  would ~  t.hat in ........ ., 

and evpt'y CUf' where ~ ~ .. '-'"n-
cl1 Or the Oommlttee ore oatlolle/l tII.t 
It requl,..,. the powe.. sp",,11I_11 in 
clausp 14(2) it will have tn approAclt 
thp Centnl Government for ('onfp'"'-
Tinl!' !'llch. ~ evP1'"v time on ~ 

Council or the ~ In rosp""t 
of "ach and every IndIvIdual ca ••. 
Thl. seriOll.!lv hampers the indppen-
d"'"t. smooth and .elf·rel(Ulotorv 

~ of the propose" Pre<. 
Council. Further, th1!'t WOtr1d M.U!qP 

"elav oS the Central Government ma .. 
also ~  to f''X'Dmfne each and ~  

PB'e before conferrlnv Ihp pmvPl"!. 
T havt! nn'ntpd nut fn f",:" PArH,.,. 
!'rllurM thililt vou ju!';t ~  rondrmn 

• ...non wIthout heRrin I him and 

these powers are only wit!! regard 
to summoning Of witnesses, deposition 
and filing of documents. These are aU 
inevitable. You cannot function with-
out it; othorwise, you will get all 
the inoqulllitv clauses cmne into 
play. You c;nnot condemn a man 
without hearing him ~  that 
will ofl'end the principles of natural 
justice. Therefore, only such powers 
are envisaged in tire clause as will 
enable the Council to function pro-
perly wIth regard to taking evidence. 
deposition and all that. 

With rega'rd to Shri Warlar'. 
amendment, n.mely,-

"Prnvided thAt in enforcing the 
~ containeod in this ~  

tion, the conventional ~  

~  end proprieties Df • inu·t. 
nolist are not In any way Infrin-
ged.", 

it must bo reppatod agaIn And R/(aln 
thnt so for a' jnurna1l.t. nr" cOn-
rerned. they nrc peers tryln/( tJwoIT 
own ('QuRls. Thrv will havp. t<> ~  

thpir di<cretlon. A. T pointed nllt In 
tho very bp/tlnnlnr.. thp law of thp 
lrmd i!< v('ry ('1€!3T. ~ Evidf!TlC'p. 
Art ~ Vr'fv clear. Journn1illb aTe not 
!IInm" nennllP who RTeo d~ tht'! cltl ... 
7,,"r,hip I ~ . Thl"'Y art'. nIter nll, 
oiti70n'. It I, ~  undprstood thost 
vou C!1nnl')t cnmpt'l journall!llh to d18-
r10t:n +h,. info'!"TTHltion. An thl!( is well 

kflnwn, Thrrr1ore. the Rtatutnry pro. 
vi!=:irm "f this ~  will ~ thf' 

I"o""oil of powers un/l..,. CIA"O" 14(2) 
'Pha! i •• 11 T ~ teo .av with r@-
ga"rl to "Iou." 14. . 

Mr. ""pu/V·"'I>f'llker: r 'hall put 
"mpnrl",ont. (NO!!. 33 Ann 34) tn th" 
vf)ie of the ~  tOlie'pther. 

A ~ d  No,. 33 a?l'" !'4 1J'P'r(" put 
and n"lIntft,pd.. 

Mr. . ~  Th. que,tlon 
i., 

''That clAU." 14 ,tand part of the 
Bil1." 

~ moti"" '!Y1-' od"Pfl'rl. 
rrrrwl:r 14 win Ildder! to the Bin. 

. ~~ 15 IDa,. alldl!d, to t11e Bill . 
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CIa_ 16.-(Fund of the Council) 

Shrl Warlor: I do not move my 
amendment. 

,Shr\ N. DaDdeker: Sir, I beg to 
move: 

(i) Page 7, line 27,-

afte'r "Fund", buert-

"and may accept grants and 
donations from any persons or 
authority". (35) 

(Ii) Page 7, lines 33 and 34,-

omit "subject to the approval 
ot the Central Government". 

Amendment No. 35 i. merely to 1];1 
up what seems to be 3 lacuna in sub-
clause (1) of clause 16. (37). 
This is how it reads: 

"The Council shall have !'Is own 
Fund; and all such sums as may, 
from time to time, be paid to it 
by the CentTal Government and 
all grants and advances made to 
it by any other authority or 
person, shall be credited to the 
Fund .... " 

I think it is necessary to provide that 
the Council shall have the powers to 
accept grants and donations from other 
persons or authorities; otherwise, I 
do not see bow it can have any 
grants or donations from other per-
sons, referred to in the latter part of 
16(1). The Council must have 
powers to accept gTants and donations 
from any person or authority and 
that is ihe only intention of my 
Amendment No. 35. If the Minister 
thinks that this is unnecessary and 
that the Council csn nevertheless re-
C'cive granllfl and donation!!! from other 
persons or authorities without any 
~  powers to do so and that it 
will be lawful, I do not press 1t. 

by suggesting the deletion of words 
"subioet to the approval of the Cen-
tral 'Government". The sub-clause as 
it is now says: 

"All moneys belonging to the 
Fund shall be deposited in such 
banks or invested in such man-
ner as may, .ubject to the appro-
val of the Central Government. 
be decided by tbe Council." 

Y do not think that t.hese gentlemen 
""e going to be so illiterates that 
they would not know which bank to 
pUI their mon"" In or how to invest 
their 8urplm funds. Y suggest that 
the aoproval of u.,. Central Govern-
mrnt ShOUld not bi!' necessary. 1 

know the Deputv Minister keeps on 
savin.,; that these people are goin,!! to 
play round with the moneys of Gov-
ernmpnt. Nobody is . ~~ .  that 
. ~ ~ J!ot to be a ~  council. 
Tf thp Government think.. that this 
h" I!Ot to be a statutory eounell and If 
thev wl.h to give "rant". they muot 
~ ~  C'nm(l tn th(l HOllse hE"re and 
havE" thp. I I ~ voted. But I do not 
c:pp. why. Ilue!;tions ~  AR which 
bonk th ..... "e""I .. shoulcl keep their 
m"nrv in or in whRt manner they 
,hnuld inve.' .• hould be Rubiect to 
~ npf)TovRl nf ~ CpntrRl GIWecm-
mpnt. ""rtirula,lv a. tber .. I. 0 pro-
vi.ion . ~ I~ . for audit 1.ter on. 
Y "pall.. that mv .mendment I. a 
nl'lthrti,. Attrm'Pt to try ~ make 

~ C01Jnril ~. thRt ~ to 
.. v to 'ok.. it owav from th.. ~  

nf ~ ~  Gove'rnment. N"er-
~ ~. I !{hall pre!! th". amendment. 

!II," C R. pattabhl Raman: Tt Is 
~~  imnlh'd: in Clause 18 it is 

.~  "rovlded that "/!Tants .nd 811-
~ .~ madE" to it bv anv othpr au-
thorit" or " .. rRon. ,han he' cl'Pdlted ~  
"),,,, Funrl nnd all pavments bv the 
rmml"l1 ShAll b... d~ therrfrom.'· 
~  T ~  not think Rny amendment Is 
nt"Cf"!'1ar:' he're. 

-I With rp".rd to th" second one. i.e" 
Amf"ndment No. 37 Is again one of HlP fun(h: ~ d to be tr1ven bv the 
mv attempt. to try nnd makp th;. (",""'r.l G<>vl't'nment Bnd ~ d  

pOOr little Council more 3utOnomou. from the Consolidated Fund of India, 
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I have already explained the position. 
It is natural, therefore, that the man-
ner in which the money is invested 
should be subjc'Ct to the approval 0! 
the Central Governmenl. 

Mr. Deputy-Speaker: I shall now 
put Amendment No. 37 to vote. 

Amendment No. 37 was pu.t and 
negatived. 

ShrI N. Dandeker: I wish to with-
draw my Amendment No. 35. 

Amendment No. 35 was, bll leave, 
withdmW71. 

Mr. Deputy-Speaker: The question 
ia: 

"That clause 16 stand part of 
the Bill." 

The motion was adopted. 

Clau.e 16 was added to the Bill. 

Clause, 17 to 21 weTe added to the 
Bill. 

Clause 22.-(Powcr to make Tules) 

Shrl N. Dandeker: I beg to move: 

(i) Poge 8, line 27,-

for "The Central Government", 
.ubstitute-

"SUbject as hereinafter provi-
ded, the Council". (38) 

(il) Page 8,-

jor lines 29 and 30, .ub.tIt'IJ !e-

"Provided that until the Coun-
cil i. established such rules may 
be made and notified by the 
Central Government." (39) 

(iii) Page 8,-

omit lines 34 and 35. (40) 

(iv) Page 9,-

after line 6, insert-

"Provided that nO such rules 
shall be made under clauses (d) 
and (e) of this sub-.cetion with-
out consulting the Central 
Governmenl." (41). 

I will be very brief in my obeerva-
.ion" Here aJlain is an altempt on my 
part to make Utis Cuuncil as autonomus 
as ! can posslbly muke it and as tar 
from the control of Government as 1 
can posslbly nu.ir.e it. In the serle. 
of provislOns in Clause 2a where 
ev<ryLlHng is either to be done bY 
lhe CcnU'al Government Or requires 
Ille pcrnussion Of the Central Gov-
ernment or requires the prior appro-
val of the Central Government, I am 
~ .  deletion or substitution ot 
those wilh a view of living power. to 
the Council itself. But I would like 
10 say one word speci1lcaUy about 
amendment No. 41 where 1 have ac-
cepted that the rules which tbe coun-
cil may make as relards the form J,n 
w!r,ch they keep their accounla ana 
present their budiet and annual re-
porI and the manner in which the 
accounls shall be maintained and au-
di led shall not be tramed without 
cOMui ''''g the Central Governmenl. 
That, I thinir.,_ is the real alllWer to 
thIS business oi sayinll aU the time 
th"t thi.-; council is goin, to be de-
pendent financially upon Government. 
and hence thll, that and the otller 
("ontnl1 is necessary. I s,ree that 
when Government live money to 
any org.nisatlOn, whether it is sta-
tULory. voluntary. ordinary or auto-
nomOlJS, company. individuaJ, Bharat 
S<'wak Samaj OT anybody, there OUILIn 
to be an audit and there oUlbt to be 
an accounting. I agree that 80 far 
as sub-clauses (d) and (e) are con-
cerned, under Which, if my other 
amendmenls were accepted, it would 
be for the council to make rule. about 
tile lorm m which and the 
time within whicb the budget 
and nnnual report are to be prepared 
by the council and the manner In 
which the accounts of the council are 
to be maintained Bnd audited, no 
such rules shall be made under those 
sub-clauses (d) and (e) without ""n-
suiting the CentTal Government· that 
is why I bave In amendment No. 41 
,ought to provide that-

"Provided that no "uch rule. 
shall be made under cla ... es (dr 
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and (e) of this sub-section with-
out consulting the Central Gov-
ernment.". 

Sh:rI'C. R. Pattabhl Raman: May 1 
very briefly refer to this question 01 
rules and regulations? There arc cer-
tain matters under the scheme of the 
existing Bill in Tespect of whicn 
power is being conferred on the 
Central Government to prescribe the 
rules for carrying out the . general 
purposes of the Act. Quite apart 
from these matters, there are othel" 
matters which ~  to be determinell 
by the Press Council itself by making 
suitable regulations. I have already 
referred to the provision relating to 
regulation-making powers and 50 on. 

So, there aTe two distinct matters 
which should not be confused with 
one another. It is not possible to de-
legate the rule-making power to the 
press council as distinct from the rc-

~  powers whlch 15 

being delegat.,d to the press councIl. 

Mr. Deputy-Speaker: I shall put 
amendments No. 38,  39, 40 and 41 
to vote. 

Amendments Nos. 38 to 41 weTe put 
and negatived. 

Mr. Deputy-Speaker: I shall now 
PUt clause 22 to vote. The question 
is: 

"That claUSe 22 stand part of 
the Bill." 

The motion was adopted. 

ClaUse. 22 WII8 added to the BiIl_ 

Clawoe Z3.-(Power to make regula-
tlom) 

Shri N. Dandeker: I beg to move: 

(I) Page 9, after line 25, insert-

" (d) the manner 
panels of names may 
under sub-section (5) 

.", (42) 

in which 
be invited 
Of section 

(ii) Page 9, omit lines 26 and 27. 
(43) 

I am now making my last and final 
desperate effort to make this prell 
council autonomous. This clause tries 
to give some powers to the council 
to make regulations and so on but 
takes it away by saying that theBe 
regulations should \have the prior 
approval of the Central Government. 
The amendments that I have sugges-
tcd would make the council more aU-
tonomous at least in the matter ot the 
regulations whiCh it is supposed to 
have the pawer to make. 

Mr. Deputy-Speaker: These amend-
ments are now betore the House. 

Shrl C. R. Pattabhl Raman: The 
press consultative committee also hall 
dealt with this matter and tbey re-
commended that the regulations made 
by the press cOWlcil in regard to the 
service conditions of the employee. 
should also be subject to the approval 
of the Central Government. Thi. 
would pTOvide the Central Govern-
ment wltb an opportunity to see that 
the employees of the press council 
also get comparable pay scales and 
conditions of jServicII having regartt 
to their qualification. and ex-
perience. 

Mr, Deputy-Speaker: 
put amendments N"". 
vote. 

shall no .. 
42 and D to 

Amendment. Nos. 42 and 4lI w .... e put 
and negatived. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 23 stand part of 
the Bi.ll". 

The motion WIJ3 adopted. 

Clause Z3 WIJ3 added to the BilL 

Clause 1.-(Short title and e:ctem) 

Sbrl N. Dandekar: I beg to move: 

Page 1, lines 6 and 'I, omit 
·except the State of Jammu Bnd 
Kashmir'. (1) 
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Shrl C. B. Pauabld Bamu: I bee This amendment is self-explanator). 
I see no reaSOn why the measure 
should not apply also to the State 01 
Jammu nd Kashmir. Therefore, 1 
have suggested the elimination of the 
words 'except the state at Jammu ana 
Kaabmir'. 

Mr. Depat;r-Speaker: 1'hUI emend-
ment II now before the House. 

8brI 0, B. Pattablal aa-a Aa I 
have alreadr pointed out, the Press 
council Bill IS relatable to entry 39 of 
the Concurrent List ~ d entry 44 of 
the Union LIst. Tho"gh entry 39 of, 
the Concurrent List relatin, to news-
papers is applicable to the State of 
Jammu and Kashmir, entry 44 (in-
corPoration, regulation and windin, 
up of trading corporationa, whether 
trading or not, with objects not con-
ftned to one State but not including 
universities) of the Union List extends 
to that State only so far as such 
corporations relate to the legal end 
medical professions. We have, there-
fore, no legislative competence at pra-
sent to extend this Bill to that State. 
Of course, steps arc being taken to 
have the legislative competence. But 
as it is, we have no legislative compe-
tence. The matter can be taken up 
When the relev-ant entry is made ap-
plicable to the State of Jammu and 
Kashmir. Steps are being taken In 
that direction. Till then we have no 
legislatiVe competence to extend it. 

Sbrt N. Dandeker: I accept Ilie han. 
MInister'. explanation. I seek leave at 
the HOUle to withdraw my amend-
ment. 

Amendment No.1"' .... !Iv ~  .... th-
drutDfl. 

Mr. DetIIlt;r -Speaker: The question 
10: 

''That clauae stands part of 
the Bill". 

The motion "'... adopUd. 

Clc"". 1 "'... added to the Bill 

The E7I4Ctinll Formula and the Title 
... ere added 10 the Bill. 

to move: 

"That the BiU be passed." 

Mr, DePllty-Speaker: The quuUon 
is: 

"That the BIll be peued." 

The motion "' ... adopted. 

16.18 lin. 

RESOLUTION RE: CONTINUANCE 
OF PROCLAMATION IN RIllS-
PECT OF KERALA 

The Minister of State III tile IIIIlIa-
try  of HOlDe Aft..... and MIIliIter or 
Defenee Supplies III the Min1Ar7 or 
DefeDee (Shrl HaW): Sir, OD behalf 
of Slrri N anda, I beg to move the fol-
lowing Resolution: 

"That this House approves the 
continuance in force of the pro-
clamation dated 24th March, 1986 
in respect of Kerals issued undl!J' 
article 356 of the ConstItution by 
Ihe Vice·President discharging the 
functions of the President, for 8 
further period of six months with 
effect from II th November, IJI8lI". 

As the House i. aware, the oecond 
proclamation of President'. rule in 
Kerala was issued by the Vi.<:e-Presi-
dent discharging the function. of the 
President on March 24, 1965 and ap-
proved by the Lok Babha on May I, 
1965, and by the Rajya SIIbha on May 
11, 1985. This is due to ezpire on 10th 
November, 1966. The proviso to ar-
ticle 358(4) provides for the contln-
nuation in torce of such a prOClam,a-'

f tion for a further period of .ix months 
and for a ~~  __ o.Lthree • 
years. So unle... the proclamation 10 
revoked, it would cease to operate on 
tbe expiry of the periOd of six months 
from the date of the paslln, of the 
lecond of tho Resolutions approvin, 
the proclamation under c_ 3. 

The provao says: 

"Provided that If and so oft.en 
a. a resolution approviDI th<! con-
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linuance in force of such a Pro-
clamation i. paned by both 
Houses of Parliament, the Proc1a-
mortlon shan, unless revoked, con-
tinue in force for a further period 
of six months from the date on 
which under this clause it would 
olherwiae have ceased to operate, 
but no such Proch.matian .hall 
in any case remaIn in force for 
more than three yearl". 

Government have caretully consl-
d_d the qU83tion of fUrther conti-
nuance of the Proclamation. It is 
,.,.,l1y with reluctance that I am aP-
prolellln, this House with this Re-
oolutton. But Mvln, regard to all 
tile condltllnls and the report received 
ftlllft the Governor, the decision which 
Goyernment haw arrived at Is to ex-
tend it by a further period of.1x 
month.<. The Home Minister wrote to 
the Governor on July 13, ~  re-
que8tln& him to make a close study 
of the political sitt'ation that had 
arIsen within the State and the exls-
tenee of conditions In favour of  or 
mili1llltin, against the formation of a 
stable gavenunent in accordance with 
the provisions of the Constitution, and 
the feasibility or otherwise of holding 
a fresh ..,neral election. The report 
of the Governor dated 17th October, 
11115 hu since been received. In the 
IIrbt of the findings which are based 
on detailed study and consultations 
with the leaders of the political par-
ties In Kerala, It has been decided to 
continue in force the Proclamation for 
a fIlrther period of six months. After 
a e&reful study of the present condi-
tioM, this step is being taken, very 
reluctantly. But there Is no other 
alternative. 1 -orish it had been pos-
• Ible for me not to approach tile 
~ wltll this Resolution, but as the 
(]\Wet'll""'!! report Indi"ates that there 

i. no possibility of forming a stable 
G<>vernment in Kerala, \\'ith relud-
ance I am approaching the House. 

11 h ... 

We are ail wedded to democracy. 
We want that the democratic set up 
should function in Kerala wben elec:-
ted representatives of the people are 
ill a position to run the *dnUnlstta-
lion af the State. But conditions aa 
they are and as mve been reported by 
the Governor would not enable us, 
under preBent conditions, to have a 
general election which would have a 
possibiltity of having a .table minis-
try. It may be sullgested: why ,-ot 
have a general election end lind out 
whether it will be possible to have • 
slable ministry or a coalition mlnl.l-
try? The laBt mid-term election in 
Kerala, which was held in the hope 
of providing a stable Govenrment to 
that State, however did not Improve 
matters in the le88t. If anything, It 
added to the confusion in the political 
life of the State, 80 much so, that the 
Proclamation of President'. rule ac-
tually came lOll a relief to the 
people. 

8hrI Wirier (Trichur): Question. 

Shrl Oath!: They may net .ay, but 
know. 

.  . who had !>Pen throullh a 10111 
period of In.tability . 

Bhri Rania knows the various pro-
blems, how we discussed them. 

Mr. Depaty-Speaker: The han. M'"I--
ister may continue tomorrow. 

17.01 hra. 

The Lok Sl1bll4 then adjourned ttll 
Eletten Of the Clock on TIIurldall • 
November 4, 1965/Kartlka 13, 1887 

(Saka). 
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